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HOUSE OF THE PEOPLE
Tuesday, 21st April, 1953.

The House met at a Quarter Past
Eight of the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS.

REFORMS IN PaRT ‘C’ STATES

*1483. Shri M. L. Dwivedi: (a) Will
the Minister of States be pleased to
state the reforms which have been
decided by the Government to be put
isrgo force in the following Part ‘C’

tes:—

(i) Manipur;
(ii) Tripura; and
(iii) Kutch
under the Part ‘C’ States Act, 1950?

(b) When are these reforms likely
to take shape?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). lhe
Government of Part C States Act,
1951 provideg for the setting upb of a
Council of Advisers in each of the
States of Kutch, Manipur and Tflpura
to advise the Chiet Commissioner in
the exercise of his functions. A Coun-
cil of Advisers was constituted in
Kutch on the 27th July, 1952, A
similar Council of Advisers has been
set up in Tripura on the 14th April
1953, The question vf constituting a
Council of Advisers in Manipur is
under consideration and it will svon
be solved.

Shri M. L. Dwivedi: May I know,
Sir, if as a result of the working of
the Ministries in various Part C States
any difficulties have been experienced
:;:d (;;ovemment have considered over

em?

Dr. Katju: Does this question re-
hute to Part C States other than Tri-
pura, Manipur and Kutch?
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Shri M. L. Dwivedi: Yes.
Mr, Speaker: Then it dues not arise,
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DoLES FOR DISPLACED PERSON® AT YOLE CAMP

*1484. Shri 8. C. Samanta: Will the
Mixtxister of Rehabilitation be pleased to
state:

(a) the number of displaced persons
receiving doles as on the 31st cem-
ber, 1952 in the Yole Camp;

(b) how many of them are (i) tem-
porary liability, (ii) permanent liability,
(ifi) umi?ermanenz liability, and (iv).
others; an

(c) the amount of dole given to each
person per day?

Rehabilitation

The Minister of
(Shri A. P. Jain): (a) 6,100,

(b) (i) 4287
(ii) and (iii) 1813
(iv) Nil,

(c) Cash doles: Rs. 8/- p.m. per
head to displaced persons
above 6 months; and Rs. 4/-
p.m. per head to digplaced
persong below 6 months.

Rations: 6 Chhataks of basic
cereal rations (wheat atta or
rice) per head per day to dis-
placed persons above 12 years
and 3 Chhataks of basic cereal
rationg (wheat atta or rice)

an

CEiding
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per head per day to displaced
persons above 2 years anmd
below 12 years,

In addition the semi-permaneat and

permanent liabilities of Government
are entited to firewood and clothing
according to prescribed scales.

Shri S. C. Samantd: May 1 know,
Sir, whether any number has been
added to the Yole Camp with the abo-
lition of the Jammu Camp?

Shri A. P. Jain: The question is al-
together incomprehensible to me, be-
cause Jammu Camp has nothing to do
with the Yole Camp.

Shri 8. C, Samanta: May I know
whether a number of unattached per-
sons who were left in the Jammu
Camp after its abolition were added
to the Yole Camp or not?

Shri A, P. Jain: Some time ago a
few persons belonging to the perma-
nent liability were brought to the
Yole Camp. But I may inform the
hon, Member that the Yole Camp has
been practically disbanded. The last
batch of 103 families is shortly to
leave and then the camp will be com-
pletely closed.

Shri 8, C. Samanta: May I know,
Sir, how the training arrangement of
these, semi-permanent liability, unat-
tached persons will be met—whether
Central training centres will be open-
ed in Yole Camp or elsewhere?

Shri A. P. Jaln: As I said, the Yole
Camp is being wound up.

Shri T, S, A. Chettigr: May I know
vn what principleg these divisions are
made?

Shri A. P. Jain: The principle is
given there—age.

Shri T. 8. A. Chettlar: I mean
permanent liability and temporary
liability.

Shri A, P, Jain: Liabllities are
divided into three categories:

(i) Complete permanent liabili-
ty: Those displaced persons who
due to age or infirmity cannot do
any useful work and who have
none in a posilion to support them
at present or in the future;

(ii) Partial permanent liability:
Such inmates of Homes/Infirma-
ries ay can, after some training
become partially employable or
whose children, as they are able
to stand on their own legs, can
contribute partially towards main-
tenance vf their parents; and
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(ili) Complete bdbut terminable
liability: Dependent children and
orphans living in Homes/Infirma-
ries, will constitute Goverpmgr}t’s
complete but lerminable llabx_h_ty.
Such adults, as after an in}t}&l
peried of training ave in a positi
to support themselves, or their
children/other re'atives are in a
position to support them will also
constitute complete but terminable
lability.

Shr{ S. C. Sgmanta: May I know
whether any complaint has been re-
ceived b%the hon. Minister ‘as regards
the insufficlency of supply of clothing
and medical facilities there?

Shri A, P. Jain: Nv such com-
plaint was received, But as 1 said the
camp has been wound up: Only 103
families remain which are in the pro-
cess of being shifted from Yole Camp
to other places.

SANSKRIT STUDY

*1485. Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to state:

(a) whether the Government of
India have given any subsidy to any
Indian Universities for promoting San-
skrit study;

(b) if so, to which Universities; and

(c) the amount of subsidy to each
of them?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shrl
K. D. viya): (a) to (c). Govern-
ment have. given to the Andhra Uni-
versity a Silver Jubilee grant of Rs. 3
lakhs for the establishment of a chair
of Sanskrit,

Dr, Ram Subhag Singh: May I
know, Sir, whether Government has
been . approached by any other Uni-
versities for grants for such studies?

Shri K. D. Malaviya: Yes, Sir;
various Universities have approached
Government for help on a Five-year

Plan basis and all those schemes are
being considered.
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Shri Krishnacharya Joshi: May I
know, Sir, whether any subsidy is

being given to other mstitutes for
jpromotion of any language?

He need not go Intv

3 u’»"ﬂ’ o ke
gty SShate S gy Sy
Gl ey ol S s (O Uy)

21 APRIL 1953

Oral Answers 2284

ptypint Jlym & 053 = (g0
oe D MW S N L
o - WS WSS K by Sy
PPN Sy g2 ges ksl
kude oo b (ya0 By S gyuy €
28 08 ot gl Badadyd - € ypeyl)
a2 WS g 3K Y -2
p Eplelud € ypleis e

- Usy ¢ @yalaluud] oSl idket

[The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): [ would
like to clarify the position. As this
question concerned the Universities,
therefore in reply reference was made
only to the Universities. Certain ins-
titutions like the Hoshkiarpur Ingtitute
and the Bhandarkar Institute, Poona
are carrying on research in Vedic
literature or general Sanskrit litera-
ture. Government is giving aid to
these institutions also, but these have
not been referred to.]

WOMEN IN ALL-INDIA SBRVICES

*1486. Dr. Ram Subhag Singh: wm
thhe Minister of Home Affairs
pleased to state the number of women
at present in the (i) Indian Adminis-
trative Service, (ii) Indian Police
Service, and (ili) Indian . Foreign
Service?

The Deputy Minister of Home Affairy
(Shri Datar): (i) Indian Adminige
trative Service .........ccccoiiniiiiniinins [}

(ii) Indian Police Service ...... Nil,
(ili) Indian Foreign Service...... 4.

Dr, Ram Subhag Singh: Is there
any bar to women being appointed in
the Indian Police Service?

Shri Datar: No bar,

Dr. Ram Subhag Singh: Did an,
woman candidate pass the U.P.S.C.
Examination for the Indian Police
Service?

Shri Datar: Till now, to my know-
ledge, none has appeared for the
Indian Police Service.

Dr, Ram Subhag Singh: May I
know, Sir, whether there are any wo-
men appointed to judiclial posts?
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Shri Datar: We are not concerned
with judicial posts, except with regard
to Part C States.

DISPLACED SQUATTERS IN DELHI

*1487. Shri Bahadur Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) the number of displaced squat-
ters in Delhi on the 31st January,
1953; and

(b) whether Government have any
schemes to provide housing accommo-
dation for these squatters?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) About 16,000 fami-
lies. This figure was as it stcod on
31-1-53. I have made subsequent en-
quiries and on 1-3-53 the balance left
was 13,500 families.

(b) Yes, Houses are under cons-
truction and moure will be construct-
ed. Vacant posts and grants of
money for construction are being
given in some cases.

Shri Bahadur Singh: May 1 know
whether any effort has been made to
sees that each one of these syuatter
familieq is provided with a house?

Shri A. P, Jain: At present, about
6.500 residential units are under cons-
truction and it is expected that they
will be completed by 30th June 1953.
That will leave a balance of about
7,000 families. It is expected that
units for these 7,000 will be completed
before the end of the present calen-
dar year.

Shri Bahadur Singh: Are these
families to be accommodated in one
place or will they be spread over
various colonies?

Shri A. P. Jain: Obviously, 13,500
families cannot be located in one place,
They will have to be spread over a
large numbper of colonies.

Shri Bahadur Singh: When was
the survey as regards the number of
squatters made?

Shri A, P. Jain: It was made some
time during the middle of 1952

Shri Bahadur Singh: May [ know
whether any regard wou'd be had to
the fact that their places vf resettle-
ment should not be far distant from
their place; of business?

8hri A, P. Jain: Every regard would
Dbe had to that fact.
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UNALLOTTED Houses oF MusLIM OWNEBRS

*1488. Shri Bahadur _Singh: (a)
Will the Minister of Rehabilitation
be pleased to state whether there are
any Zones still in Delhi wherein
houses have been left by Muslim
owners, but have not been allotted to
any displaced persons?

(b) If so, what was their number
on the 31st January, 19537

The Minister of Rehabilitation (Shrk
A. P, Jain): (a) The whole of Delhi
for the purposes of allotment of
houses is one zone now,

(b) The number is fluctuating and
on the 31st January, 1953 the number
of houses pending allotment was 28E.

Shri Bahadur Singh: May I know
whether the houses left by ' these:
Muslim ‘owners were declared as
evacuee property or not?

Shri A. P. Jain: Obviously, the
houses left by Muslim owners are de-
clared as evacuee property.

Mr. Speaker: Were they, as a
matter of fact, so declared?

Shri A. P. Jain: Yes, Sir, It is &
very well known fact.

Shri T. S. A. Chettiar: When
there is no much ghortage of houses
in Delhi, may I know why many of
them have not yet been allotted?”

Shri A, P, Jain: The total number
of Municipal unitg in Delhj which are
declared as eyacuee property is about.
33,000, A certain number of these
fall vacant and they are allotted. If
on a particular date, less than 300
houses were vacant as against a total
of 33,000, it is not a big figure.

Sardar Hukam Singh: The hon.
Minister said just now that it is now
one zone. When was this declaration
of one zone made? What was the
last date up to which some zones
wer> kept as Muslim zones?

Shri A, P, Jain: The decision that
Delhi will be treated as one zone was
taken on 20th December 1952.

Sardar Hukam Singh: What was
the number of houses on that date
in these Muslim zones?

Shri A. P. Jain: I require notice.

. PRODUCTION OF NICOTINE
*1489. Dr, Amin: (a) Will the
Minister of Natural Resources and

Scientific Research be pleased to state
whether the economics of the process
for the productijpn of Nicotine have
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beern worked out by the National
Chemical Laboratory, Poona?

(b) If the answer to part (a) above )

be in the affirmative, do Government
I1_)Iropose to lay on the Table of the

ouse the detailed economics of this
process and if so, when?

The Deputy Minister of Natura] Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) and (b). It is
presumed that the hon, Member is
seekipng information regarding the
process for the production of Nico-
‘tine Sulphate. A statement giving
the required informatjon is laid vun
the Table of the House, [See Appen-
dix X, annexure No. 1.]

Dr. Amin: Is it a fact that this
process has been known since about
twelve years?

Shri K. D. Malaviya: Yes, Sir.
‘This process of producing nicotine
sulphate is known not only in wur
country but also outside. Its difficul-
ty was that nicotine sulphate could
be extracted only from waste tobacco
which contained more than 15 per
«cent. nicotine, but now the National
‘Chemical Laboratory, Poona, has
discovered a new process which could
use tobacco waste which contains less
‘than this amount of nicotine.

Dr. Amin: How does the price of
‘this nicotine sulphate compare with
the price of the imported one?

Shri K. D. Malaviya: The cost
calculation of the new process shows
that nicotine sulphate which will be
prepared by this method will be far
cheaper \than the one jmported from
coutside.

ANCIENT MONUMENTS

*1491. Prof. D, C. Sharma: Will the
‘Minister of Education be pleased to
:state: B

(a) the number of ancient monu-
‘ments protected in the hill districts of
the State of the Punjab; ‘and i

(b) whether any more monunients
from these places are proposed to be

taken over by the Archeological
‘Department and if so. the detalls
thereof?

The Deputy Minister of Natural Re-
‘sources and Scientific Research (Shri
K. D. Malaviya): (a) Thirteen.

(b) No, Sir.

Prof. D. C. Sharma: May I know
if th~» fort at Nurpur which has asso-
ciations not only with Vedic times
but also with Moghul and British
‘times is being taken vver as a pro-
ttected muonument?
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Shri K. D, Malaviya: It has al-

ready been taken over.

Prof. D. C. Sharma: May I know
if the fort at Kangra which is called
in history books az Nagarkot is being
taken over as a protected monument?

Shri K, D, Malaviya;)‘Nagarkot 1as
also been taken over. -

5

Prof. D. C, Sharma: 'May I know
which branch of the . Archspological
Department looks after the Punijab
and where is its head. .. -rters?

Shri K. D. Malaviya: There is no
State-wige division in the 'Central De-
partment. The monurments have been
divided according to importance and
are either Centrally-controlled or
State-controlled. All these which I
have mentioned are Centrally-con-
tro'led monuments.

Prof. D. C. Sharma: Is there any
proposal to have a branch of this De-
partment in the Punjab, where you
have so many monuments of religious
impvortance?

S Sy Ol
gre) Sl Sh gy Sy
Eadaiygd olmly L3 (d’jT Ulye)
J'}‘)d‘ ub' ”,3 U, ”' drg 1
Ot Lo & M S R - KyS
-2 ond
[The Minister of Educstion and
Natural Rescurces and Scientific Re-
search (Maulana Azad): That is
the function' of the Punjab Govern-
ment gnd it would certainly look
It is not necessary
for the Centre to open a separate

branch. It is the duty of the State
Government.] )

Excise Dury BY NOORI SUGAR WORKS

*1494. Shri B. N. Roy: Will the
Minister of Finance be pleased to
state: : ' .

(a) the amount of excise duty which
is to be paid by Noori Sugar Works,
Bhatni, District Deoria (U.P.) to the
Government;

(b) the year of the crushing season
for which the amount Is due; and

(c) whether steps have .been taken
for reallalnz it?

Deputy Minister  of aznce
(Shl A, C, Guka): (a) No'ampunt
of Excise Duty fs due to be pald to
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the Central Government by the Noori
Sugar Works, Bhatni.

(b) and (c). Do not arise in view
of the reply to (a) above,

Shri B. N. Roy: Is there any pro-
posal to put the factory in working
order under Governmental control?

Shri A. C. Guha: At least, I have
no such information. The factory is
not working at present.

COMPLAINTS AGAINST MINISTRIES

*1497, Shri K. C, Sodhia: (a) Will
the Minister of Home Affairs be
pleased to state whether the complaints
received from the public against the
administration of various Ministries,
are registered properly?

(b) What is the machine
disposal of these complaints

(c) Is their receipt duly acknow-
ledged?

(d) What was the numbher of com-
lglaimﬂ received by the Ministry of
ome Affairs during 1852-53?

The Deputy Minister of Home
Affairs (Shri Datar): (a) to (c).
Eack Ministry being an independent
unit, is competent to set up its own
machinery to deal with the complaints
received from the public against its
administration. Complaints relating
to other Ministries received in the
Home Ministry are passed on to the
Ministry concerned for necessary
action.

for the

As a general rule, all communica-
tions are acknowledged.

(d) No separate record of come
plaints etc. is maintained as they are
‘dealt with as a part of the normal
work done in the Ministry.

Shri K. C. Sodhia: How does the
Government gauge what is the im-
pression of the general public about
tt:_xie ?working of the different Minis-

es

Mr. Speaker: Order, order. The
qQuestion is too vague.

Shri M. S. Gurupadaswamy: What
is the total number of complaints re-
ceived against the States Ministry,

and what is the type of comnplaints
received?

Shri Datar: As I have stated, we
do not maintain any record of com-
plaints separately.

Shri Nanadas: May I know whe-
ther any complaints against the Mini-
stries of Government have been re-
ceived by the Prime Minister?
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Mr, Speaker: I think the question
is too vague: what kind of complaints;
from which quarters; during what
period—all these details are lacking.

Shri V. P. Nayar;: When there are
complaints against the Ministries, may
I know whether it is the Home Minis-
try that generally takes action through
its special police?

The Minister of Home Affairs and
States (Dr. Katju): It all depends.
If there is any specific complaint
against any public servant, then it is
referred to the special police for en~
quiries.

Shri V. P. Nayar: The hon. Minis-
ter just now said that the Home Mini-
stry receives the complaints and sends
them on to the Ministry concerned.

Mr. Speaker: The point is what
type of complaint is it that is receiv-
ed. It may be a complaint even
against a municipality saying that it
did not function properly. Is there a
case for reference to the special police
in the matter of such a complaint?
So. let the hon. Member recongider his
question. I think he is referring to
complaints where something of a
criminal nature or some other offence
is alleged.

Shri V. P, Nayar: May I put my
question differently? 1Is it the prac-
tice that in all cases the Home Minis-
try receives all the complaints and.
passes on the complaints when re-
ceived to the Ministries concerned for
investigation or does the Home Minis-
try itself investigate through its own
machinery?

Dr. Katju: The Home Ministry
has got a special police machinery to
investigate, but if a complaint is re--
ceived in regard to any public servant
employed in another Ministry, then
the question of special investigation
into that complaint is taken up in
com:‘l’tatlon with the Ministry con-
cerned.

Shri Pumnocose: Was there any in-
stance of a complaint being received
against a State Ministry and was any

investigation made by the Centrak
Government?

Mr, Speaker: I think all these
questions are very vague. 1 can't

see the specific point.
Next question.

ALIGARH UNIVERSITY

*1498. Shri N. P. Damodaran: (a)
Will the Minister of Eduecation be
pleased to state the number of students
in the Aligarh University before Parti-
tion and the numher at present?
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(b) What are the causes for the fall
in number, if any?

(c) What steps have Gevernment
taken so far to make the University
more popular?

(d) Is it a fact that elementary Urdu
and Islamic culture are compulsory
subjects for B.A. Part I Examination
in this University?

(e) If so, why?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) The r.umber of
students before partition was 4,044
(1946-47) and was 4,551 in 1552-53.

(b) and (c). Do not arise.
(d) No.
(e) Doeg not arise.

Shri N, P, Damodaran: Is it a fact
that the introduction of Urdu and Is-
lamic culture as compulsory subjects
@s responsible for the fall in number?

The Minister of Education and Na-
tural Resources and Scientific Research
(Maulana Azad): No.

Shri Namdhari: In secular India is
it not the fundamental right of every
community to preach its own culture?

Mn Speaker: He is asking a ques-
tion of opinion. He can refer to the
Constitution.

INDIAN NAVY FOR THE CORONATION

*1500. Prof. D. C. M Wwill the
Minister of Defemce be pleased to
state whether any ships of the Indhn
Navy are being sent to take
the celebrations connected thc
Coronation of Queen Elizabeth II of
the q’nlted, Kingdom and if so, how
many

The Minister of Delemoce Organisa-
tiom (8hri Tyagl): It is our practice
for ships of the Indian Navy to
undertake an annual summer cruise, in
the course of which certain exercises
are performed. This is considered neces-
sary in order to gain valuable experi-
ence. During this summer it is pro-
posed that this annual cruise should
take place in the Mediterranean.

At the invitation_ef the UK. Gov-
ernment, which has®been extended to
all Governments of both Common-
wealth and other countries. it has
been decided tio send three of the
shxps articipating in the summer
(.runsepto take part in the Naval Re-
view at Spithead. It is considercd
that this participation In the Nsval
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Review together with a large number
of shipg of all nations will also give
valuable experience.

Prof. D. C. Sharma: May I know
what other countries are taking part
in the celebrations?

Shri Tyegi: The present list of
acceptances, as have been notified. is:
The United States of America. Spain,
France, the Netherlands, Sweden,
Norway, Portugal, Thailand. Denmark,
Italy, Greece, Brazil, Belgium, Turkey,
the Dominican Republic.........

Mr. Speaker: I do not think he
need go on with the list,

Shri Tyagi:......... and Russia.

Prof. D. C. Sharma: May I know
if Russia took part in the 1937 cele-
brations, similarly?

Shri Tyagl: Yes, Sir, in that Coro-
nation also Russia took part.

Shril Nanadas: Is it a fact that no
military personnel will be beside the
Prime Minister at the time of the
Coronation in London?

Shri Tyagi: The question per-

tains not to paliticians but to the
Navy.
Shri Nanadas: May I know whe-

ther any defence personnel are to be
present in London at the time of the
Coronation?

Mr. Speaker: Ought to be pre-
sent? That will be a matter of cpi-
nion. He can ask whether it Is going
to be preaent,

Shri N!lulu- That is what I asked,

The 'Primé Minister (S8hri Jawahar-
lal Nehru): No military or naval or
defence adviser is going to accompany
me to London. Ag a matter of fact,
we have plenty of advisers in London
on the gsubject. But I do not
think any necessity of their advising
me on the subject will arise there.

um wr fafw

*2go?. ot vumw fag: =T
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Deputy Minister of Finance
(Glrl A. C. Guba): There is no export
duty on opium. The question of
deriving income on this account does
not, therefore, arise.
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Shri Raghunath Singh: What was
the production of opium last year?

Shri A. C. Guha: I do not think
it will be possible for me to give the
actual production. The question re-
lates to exports. I can give the
quantity of exports, if the hon. Mem-
ber is interested. In 1950-51 the ex-
ports were 167 tons; in 1951-52 they
were 11} tons.

Shri G. P. Sinha: From when have
we stopped exporting opium?

Shri A. C. Guha: According to the
International Convention we are cur-
tailing both export and internal con-
sumption for non-medicinal purposes
by 10 per cent. every year. Accord-
ingly it will stop after ten years.

85 Mfagy qw : a8 o AAT &7
frata var & ag femr fem 2
gard? ‘

Shri A. C. Guha: Mostly to our ad-
jacent countries, namely, Aden,
Pakistan French and Portuguese India
for non-medicinal purposes and to
America and the United Kingdom for
medicinal purposes.

Shri Nanadas: May I know why
we are incurring a loss in this—whe-
ther it is due to lack of exports or due
to inefficient way of collecting re-
venues?

Mr. Speaker: Order, order.

ot o QAo fag : FAT A o
arar g fs maAge A ded @
faarelY st amgR koY w4y ?

Shri A. C. Guha: Ghazipur is the
only processing factory for India. I
have not been able to follow exactly
what he wants to know, '

Mr» Speaker: What is the quantity?

Shri A. C. Guha: The entire stock is
processed there,

Ur. Ram Subhag Singh: The quan-
tity exported from Ghaziour?

Shri A, C. Guha: It 1is processed
there. Ghazipur does not export.

Shri G. P. Sinha: Is it a fact that
we have stopped export just to have
good relations with China?

Mr. Speaker: Order, order.
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REVOLVERS FOR DEFENCE SERVIC

*1502. Sardar A. S, Saigal: (a) Will
the Minister of Defence be pleased to
state from which firms and of what
amount revolvers were purchased for
the Defence Services from 1st April,
1948 to 31st March, 19537

(b) Is there any provision for manu-
facturing revolvers in the Indian
ordnance factories?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) A cer-
tain number of revolvers were pur-
chased from the UK. in 1048. Since
1949 no purchases have been nade.

(b) It is proposed to manufacture
the revolvers in the Ordnance facio-
ries for all future requirements of the
armed forces,

W Qo QHo YIS :  WT §
o wFar g f5 97§ faerd o
wRid Al femommd aw F
fergeam & sm¥A7a a7 § feem
fiead s ™ ?

ot s WX gEz  wAAR
qIY FT qIOT TAE § § 7

AW Qo QHo Agw® : ST g |

. o) AW WE: s aw wrE
farad affav § waifs o o
yer Al o

CONTROL ON SCHEDULED AREAS

*1503. Shri Bheekha Bhai: (a) Will
the Minister of Home Affairs be
pleased to state whether Government
have issued any directive to State
Governments for controlling Scheduled
Areas under para. 3 of the Schedule
VI to the Constitution?

(b) If so, do Government

ropose
to lay on the Table of the House a
copy of the directive?

The Deputy Minister of Home

Affairs (Shri Dat#®): (a) Apparently,
the hon. Mcember is referring to
para. 3 of the Fifth Schedule and not
to para. 3 of the Sixth Schedule which
relates to the powers of the District
Councils and Regional Councils in
Assam to make laws. If so0, the
reply is in the negative.
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(b) Does not arise.

: -
Shri Bheekha Bhai: May I know
whether any anomaly exists as to the
specification of the scheduled areas in
Rajasthan and, if so, what directives
have been issued by the Ceniral Gov-
ernment to the State Government?

Shri Datar:
any anomaly,

Shri Bheekha Bhal: Is it a fact
that the specitication of scheduled
areas has been confused with the idea
gt specification of the scheduled tri-

es?

‘Shri Datar: Sir, I have not been
able to follew the question.

Shri Bheekha Bhai: May I know
‘whether any directives have been
issued by the Central Government to
the State SJovernments for the pioper
‘working of the Tribes Advisory
Louncits constituted in various States?

We are not aware of

The Minister of Home Affairs and
‘States (Dr. Katju): I am expecting
the Backward Classes Commission to
.80 into all these questions. It is cor-
xect that in Rajasthan there are a num-
ber of Adivasis who have not been
included into any tribal or scheduled
areae

kst OF ARMY FOR IMPLEMENTING THE FIVE
YEAR PLAN

*1504. Shri K. C. Sodhia: (a) Wil
the Minister of Defence be pleased to
state whether it is the intention of the
Government to make use of the static
anits of the Army in connection with
‘the performance of any items of the
Five Year Plan?

‘(b) If so, has any scheme been
evolved in this connection?

The Minister of Defence Organisa-
‘tlon (Shri Tyagi): (a) No, Sir.
(b) Does not arise.

Shri K. C. Sodhia: De Govern-
ment think that this practice is likely
to impair the efliciency of the army?

Shri Tyagi: Sir, I coulda't follow
the question.
Mr. Speaker: Is the reason given

in the reply due to the idea of the
Central Governinent that if they are
so employed it will affect the efficiency
of the army? 1 think that is what
he wants to know.

SOri Tyagl: In the first place, there
is no question of efficiency. The omly
Jpart of the Defence Forces which can
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be utilised is the Engineering Units,
and all those Engineering Units are
already employed in our own installa-
tions and for other reqguirements of
the Defence Forces themselves., The
army, as it is, cannot be employed for
this because it will be too expensive
to employ the army on labour alone.

The Prime Minister (Shri Jawahar-
lal Nehru): Part of the industrial
development connected with the De-
fence Forces is part of the Five Year
Plan itself.

Shri K. C. Sodhia: Are Govern-
ment aware of the public feeling m
this matter?

Oral Arnswers

Shri Jawaharlal Nehru: No.

@ Mfer o® : s wrAg
#t ot wY awA § fr 7 F we
X a8 goEzE § qgr ®Y S wrd
g7 @ ot v foqr war ¢ s
Tg T Iq A w7 Ay qald &
g W ¥ IWE & weft

!

Mr. Speaker: Order, order. I think
he is carrying on an argument now.

Shri S. C. Samanta: May I know
whether it is a fact that the Army
personnel were being used to grow
more food in the last few years?

Shri Tyagl: They are already en-
gaged in Grow More Food campaign
wherever there is land available near
the cantonments, Wherever they
have got lands, they are growing their
own vegetables also.

Shri 8. C. Samanta: May I know
whether they are used for improve-
ment of agriculture as mentioned 1»
the Five Year Plan?

Shri Tyagi: I am prepared to ex-
amine if there is &ny possibility. If
any State Government wants troops
to be employed and they can empluy
them usefully, 1 am always prepared
to examine any project.

Shri G. P. Sinha: May 1 know
whether there is any project before
the Government today?

Shri Tyagi: As I said our Army is
only a limited army, a standing per-
manent army., It is not like the
people’s army of China that they
could be employed on a large scale.
They have been enrolled for the pur-
pose for which they are already buay.
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VOCATIONAL TRAINING ENQUIRY COMMITTER

*1505. Shrl Gidwani: (a) Will thre
Minister of Rahabilitation be pleased
to state whether it is a fact that the
Vocational Training Enquiry Com-
mittee called Mehrchand Khanna Com-
mittee appointed by Government has
submitted its report?

(b) If so, when was the report sub-
mitted?

(c) What were the main recommen-
dations of the Committee and have
Government accepted those recom-
mendations? '

(d) Will Government lay a copy of
the report on the Table of the House?

The Minister of Rehabilitation (Shri
A. P, Jain): (a) Yes.

(b) On the 19th February, 1933.

(c) Decisions on some policy mat-
ters have been taken which are under
detailed examination with  the
State Governments and the Director
General of Resettlement and Employ-
Jnent for the purpose of implementa-
tion. A summary of the recommen-
dations is placed on the Table of the
House.J [See Appendix X, annexure
No. 2.]

(d) Yes.

Shrli Gidwani: What will be the
qualifications of those who are to bLe
admitted as trainees?

Shri A. P. Jain: While the vocations
and courses of technical training are
practically of a simple nature, they
must have some education and must
be physically and mentally fit to re-
ceive the training.

Shri Gidwani: These academic
qualifications will be necessary for
those who are to be admitted?

Shri A, P. Jaln: We are going to
allot a certain number of seats and
the best among the applicants. con-
sidering their educational qualifica-
tions. their g‘h:'sique.
and other things, will be ddmitted to
those seats.

Shri Gidwanl: It is stated that
Bocal, State and Central Advisory
Committees are to be set up to supel®
vise generally the Centres. screen can-
didates. and ussist ih obtaining orders.
etc. Who will be the membersg
of the Local Committees? May I

know  whether displaced persons
would be nominated?
Shri A. P. Jain: These are the

recommmendations made by a certain
Committee. These recommendations
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are being examined in consultation
with the State Governments and it is
only after these consultations have
been completed, that a decision will
be taken as to what type of persons
and how many of them should be
placed on the Advisory Committees.

Shri Gidwani: There i3 a rccom-
mendation of this Cominittee that cen-
tres for women outside homes and in-
firmaries are to be handed over to
State Governments. Government are
aware that there are public institu-
tions which are running these institu-
tions more economically, Is it not
considered advisable to transfer some
of these centres to those institutions?

Shri A. P, Jain: In the first place I
do not accept the statement of the hon.
Member that all the centres being run
by private persons are more econo-
mical. In fact, recently a report has
reached me where the cost on each
student in the orphanages in West
Bengal worked out to Rs. 27/- where-
as in a Government centre, it wurked
out to Rs. 24/-. But it has been the

olicy of the Governmen: progressive-

to hand over these institutions to
well-organised and well-established
private bodies. :

CORDITE FACTORY

*1506. Shri N. M. Lingam: (a) Will
the Minister of Defence be pleased™to
state whether a plant has been set
up at the Cordite factory, Aravankadu
for the manufacture of Sulphuric acid?

(b) If so, what is the cost of the
plant?

(c) What is the installed ca|
and production of the plant? paciiy

The Deputy Minister of Def
grlm Satish Chandra): (a) ?:;

(b) Rs. 8,18,000/-

(c) The installed capacity of the
plant is 10 tons of 98 per cent. Sul-
phuric Acid per day. The production
of Sulphuric Acid is awaiting the ar-
rival of certain spares for the plant
and it is expected that produ-flon will
commence shortly.

Shri N. M. Lingam: May I kr;{»w ir
it is the intention of Government to
supply sulphuric acid to other Ord-
nance Factories like the High Ex-
plosives Factory at Kirkee when this
plant goes into full production?

SBhri Satish Chandra: The suiphurie
acid is produced for the require-
ments of our explosive factaries.

Sari N. M. Lingam: Is it a fact
that for want of cootainers in lhe
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railway for the transport of suiphuric
acid, other factories have their
own arrangements toimport sulphuric
acid from abroad?

Shri Satish Chandra: I do not
know about the civilian require-
ments. As far as I know, there are

many sulphuric acid plants spread
all over the country which are supply-

» ing the major needs of factories and
the quantity needed for other civilian
use.

Shri S. V. Ramaswamy: Is there any
surplus production of sulphuric acid
and will it be available for civilian
use?

Shri Satish Chandra: There is
surplus capacity. As the other hon.
Member pointed out, there is difficulty
about the transportation of sulphuric
acid to long distances and there-
fore that capacity cannot be utilised.
That surplus capacity is maintained
80 that we may stand on surer grounds
in times of emergency.

NITROCELLULOSE

¢1507. Shri N. M, Lingam: (a) Wil
the Minister of Defence be pleased to
state whether Nitrocellulose is being
produced at the Cordite Factory,
Aravankadu?

(b) What is the quantity of Nitro-
cellulose being imported into India?

The Deputy Minister of Defence
(ssih“ Satish Chandra): (a) Yes,
)

(b) Information is not available.

PROJECTS UNDER LOAN ASSISTANCE

*1508. Shri Jhulan Simha: Will the
&h&ster of Finamce be pleased to

(a) the projects selected for loan
assistance from the International Bank
for Reconstruction and Development;

(b) the projects which have received
IUO; assistance and the extent thereof;
an

(c) the procedure followed in making
the selection of projects for such
assistance?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) and (b). The projects
selected and the extent to which loan
lssdistance has been received are as
under:—

Progect Amount of loan
asststance
(1) Railway Project $ 32.8 million
(2) Agricultural Machi-
pery Project $7.5 »
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(3) Damodar Valley Pro-
jects (I & II loans)

(4) Indian Iron & Stecl
Co. (Expansion pro-
gramme)

$ 38.0 million.

$31.5 .,

Total .. § 109.8 ,,

Negotiations have recently been.
Initiated for a Bank Loan of $ 14.7
million for the Trombay Electricity
Project of the Tatas.

Negotiations are also nearing com-
pletion for a loan of § 8 million to the -
LF.C. to enable it to make advances:
to various industrial companies to
meet their foreign exchange obliga-
tions.

(c) Selection of projects for loam
assistance is made after the Planning
Commission, the Ministries of Gov-
ernment of India concerned and the -
appropriate State Governments have
made an appraisal of their relative
priority, total outlay and expenditure -
of foreign exchange involved.

Before a formal application for loan
is made to the Bank informal consult-
ations are instituted with them and.
usually they send a mission to study
the projects on the spot and have dis-
cussions with Government authorities -
to assess the importance of the pro-
ject to the economic development of
the country and the stage of prepara--
tion reached. Such consultations facst-
litate the selection of projects likely
to be approved for loan assistance by
the Bank.

Shri Nanadas: May I know how-
much of the loan amount has been.
spent so far and in which country it
was spent?

Shri B. R. Bhagat: You want to.-
know how much loan amount has.
been drawn. The lotal amount drawn..
is about 50-7 million dollars.

Shri Namadas: May I know how -
tl!;g Am:wt.mt; has been spent outside -

Shri B. R. Bhagat: Most of the
nditure is in the dollar countries, .
US.A. and Canada.

Shri Namadasc
whether......

Mr. Speaker: Order, order. What
he wants to know is this. Are there -
any capital goods or machinery im-
ported and from what countries they
are imported? .

Shri B. R. Bhagat: I think all
the imports had been from the U.S.A.
and Canada; none from outside the-
dollar area.

I wanmt to know
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Shri K K. Basu: May I know whe-
ther the prices of the capital goods
imported from the U.S.A. are fixed
by the Government or whether our
Government purchases in the open
market?

Shri B. R, Bhagat: 1 think the
purchases are mude in the open mar-
ket through our Supply Mission at
competitive prices.

Mr. Speaker:

The Minjster of Commerce and
Industry (Shri T. T. Krishnamachari):
I might answer thal question, if
may. There is no question of any
obligation to purchase gouds from any
particular source; nor does the U.S.
Government interfer¢ in this matter
because the Internationa! Bank is not
subordinate to the U.S. Government.

Shri K, K, Basu: In cases where
private firms like the Indian Iron and
Steel Co., go in for a loaus from the
International Bank, 1is it une of the
conditions that the ‘Ciovernment should
always be the guarantor, and if so,
may I know whether the Government
has any special power of control over
individual institutions like the Indxan
Iron and Steel Co., or the LF.C

Shri B. R. Bhagat: Yes. Sir. Gov-
ernment guarantees the lcan given to
any private firm and to that extent
Government has control over them.

s Mfweg g :  Arag WA
ff 7 oy qg w1 & S alx
O & FTAR F gy § 9 wd
w1 TRATH gV AT €, a1 'y AA qaw
T ] ¥ T &1 W foig fea
o aff fr gg Y ok wwa &
. wRaTd fEeT qA@ qET ?

Is he sure about it?

st flo Wit WA :  HEAY
qoEq TEAHIEI 4 &, a3 W &y
&1 £§ fao1 &, AW A@A TH
@ wdr & qag i aAsuT & €0

Shri Punnoose: The hon. Minister
. stuted that there is no obligation to
make purchases from the US.A. In
that case. may I know the circum-
_stances in which we have made all
the purchases from the U.S.A. and
none from outside?

Shri B.' R. Bhagat: This is because
- we draw most of our lpans for foreign
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exchange commitments on the projects
and most of these are in dollars and
so the purchases are jn dollar coun-
tries. There is no difficulty in re-
gard to sterling and other currencies.
So, these loans are specifically drawn
from dollar areas.

Shri Damodara Menon: May 1
know whether the International Bank
has sanctioned all the loans asked {
for by the Government or turned
down any?

Shri B. R. Bhagat: Not all.

Shri Joachim Alva: Out of all the
loans advanced to India, may 1 know
by what year our last loan will have
been repaid?

Sari B. R. Bhagat: The year is
different in each case. I can give a
statement if the hon. Member wants.

Heap HUNTING BY NAGAs

*1509. Shri Raghunath Singh: Will
the Minister of Home Affairs be pleas-
ed to state the number of Head hun-
tings led by Nagas, occurred on
st;q’ian territory during the year 1952-

The Deputy Minister of Home
Affairs (Shri Datar): The information,
is being collected and when received:’

will be laid on the Table of the
House.

Shri Raghunath 8ingh: What is the
meaning of head-hunting?

Mr. Speaker: He may refer to some
other person. Next question.

Shri Nanadas: One question, Sir.

Mr, Speakt!y There is no infor-
mation ‘that is being given. :

Shri Nanadas: I want some m!on-
mation besides the number,

Mr. Speaker: Whatever it may' be.

Shri Namadas: I want to know
what was the motive underlying head-
hunting by the Nagas.

Mr., Speaker: I think he may better
institute these enquiries of those who
go on head-hynting busmess Next
question. .

LiBRARY MOVEMENT

*1510. Shri Jhulan Sinha: Will the
Minister of Education be pleased to
state the amount of grant sanctioned
or proposed to be sanctioned to the
States ag part of the scheme for edu-
cational development in the country in
respect of consolidation and develop-
ment of the libtaritmovement and
establishment of a library service?
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The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): An amount of
Rs. 9,59,418/- was sanctioned to State
Governments from Central revenues
during 1952-53 for improvement of
Library Service in the States as part
of the Five Year Plan of Educational
Development sponsored by the Minis-
try of Edyeation. The amounts to
> be sanctioded for this purpose dur-
ing_1953-54 will be determined on the
basis of the schemes yet to be re-
ceived from the State Governments.
However, apart from the contribution
for libraries under schemes of inten-
sive educational development areas,
a sum of Rs, 10 lakhs has been pro-
visionally earmarked for improve-
ment of Library Service in the coun-
try during 1953-54.

Shri Jhulan Sinha: May I know
how much out of this amount was
sanctioned to the State of Bihar
during 1952-53?

Shri K. D. Malaviya: Out of 9 lakhs
and odd rupees, the total grant to
Bihar was Rs. 6,600 under both the
schemes.

|5 iferx gt : 3qr WY
wAr fr wv 7g a7 www g fw
WRIIY § § & %Y qeawron)
7 qzfy aRar o7 F oF T W@
I & w7 ¥ fol 37 qafy w0
WY wEATT AT oo wr #

st ®o dto wreltq : oY ¥, uE
A @z maidz wr Afgwrc ¢ fr
¥ HIT TG T QAAT I97 ¥ AT
WX AT ow w@ ¥ AryAT A
N wgar & fod 9T @@ Qo
T faax fqr om0

st o gro wwWw:  war
g st Y s fe o
EGAT YT FA AT AT A R
T A A g At d v oww
C R § ¥ W ferw gger s
it saifedt & eroRfoat e &
fv@ﬁﬁmmi?
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[The Minister of Education and Na-

tural Resources and Scientific Research
(Maulana Azad): No.]

Shri Jhulan Sinha: May I know
the basis on which these allocations .
to the States are made?

Mr. Speaker: Does the hon. Mem-
ber want information about allot-
ment to all the States?

Shri Jhulan Sinha: Particularly for -
Bihar.

Shri K. D. Malaviya: The basis is,
the schemes are proposed for speci-
filc purposes by the State Govern-
ments. then all the schemes are con-
sidered and allocations made.

Mr. Speaker: We will go to the -
next question.

Some Hon. Members: One question.
Sir, for information.

Mr. Speaker: Therefore.
ceed to the next question.

Mr. Ganpati Ram. Absent. That
finishes the Question list.

A qte gAo TIONWIW : § ST
w<ar g e s AvaT Qvqe W Y
shre ® A § ¢, 39 &1 sw feaw
|
Mr. Speaker: Is the hon. Minister -

for Home Aflairs willing to answer-
this question No. 14907

The Deputy Minister of Home-
Affairs (8 Datar): Yes, Sir.

afewfeat w1 forf awrr oo -
th\o, {gf;';‘: T

(%) war qg wrd 5 7g o
T w0 fe | oATRT WY sy
qw AT R ¥ Wqwr &g
ATAT & AQAT AWTAIC A FIA
qaY #i fawad s gk & f
oy & W A faewqe

we pro-
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feoi & snfgarfaql ®r g7 &1 &
T A w T I W I
ga%T &< fqrf qrqr mar § ; AR
«afeafeat & wfed & frRamadd
# agwr or w@r g ?

(@) afz gar &, & €@ A+
& fod TR TTU AT FHAR A
T§g?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Certain
reports containing allegations to the
«cffect that foreign missionaries work-
ing in the Sarguja and Raigarh dis-
tricts of Madhya Pradesh were en-
gaged in proselytising activities which
-offended the feelings of the non-
~Christian local population, have been
received. These reports, however,
‘make no mention of any instances of
turning temples into churches;

(b) Government are taking neces-
:sary steps to check the objectionable
‘missionary activities where they
-exist. It is, however, not in the
public interest to divulge the details.

ﬁ'ﬂo@ﬂom: ¥ TEA-
He 77 aa°™ #Y FI w0 b Gk
fammda 7 fraw anfearfeat #Y €ar
Fav fosgr ?

Shri Datar: We have no figures.

ot foqAo TAWIN ¢ g faws-

OF fem oe & § dR ¥ TAERe

-Faar fodt g A anfasw  wgTmar
T g ?

Shri Datar: Goverpment are help-

3ng them only so far as their edu-

cational and medical activities are
«concerned.

WEIIT Qo Qo WS : 34T I &9
& 5 tamg fa? & sUgTT ® e
# w7 fwrf qrefeat & aga e g
Yo agt & srfeafed w1 g o
T w ¥ ok W W e @Y ?

The Minister of Home Affairs and
States (Dr. Katju): Reports to that
effect have been received and the
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State Government has this matter
under very active consideration.

Shri S. N. Das: I know when
the attention of the overnment was
first drawn to this state of affairs?

Dr. Katju: I think about 6 months
ago.

st vgamw fag : 79 & amwfam -

# frqd @ g, swfewa faaTde
feaa & ?
To ORT : ¥AFT & fraTde

g, i frad S &, ag 7 w7
qbar, &8 AW AT 9T ¢S frgady
T G DN, AR AT S aE ATHT @R
g

Shri A. M. Thomas; May I enquire,
having regard to the allegations
made, if Government have made any
impartial inquiry into the matter and
given a chance to the pe Kle agamst

whom these allegationg
made to explain thei‘r conducts"

Dr. Katju: It has been made quite
clear to Missionary Societies that if
they cngage in any  social welfare
work like giving medical or educa-
tional facilities, they are welcome to
do so, but if they indulge in evange-

-

lical rosyletising -activities, they
would e undesirable. - That is the
basic rule.

Shri A. M. Thomas: M question
was whether an 1mparn'Y enquiry
has been made.

Dr. Katju: An enquiry 1{s being
made. As I said, we have all these

matters under active consideration.
The House should not press me too
far in this matter.

Shri Nanadas: May I know, Sir,
the nationality of these Missionaries?

Mr. Speaker: I think we are now
going into more details. We will
proceed to the next business.
WRITTEN ANSWERS TO QUESTIONS

PETROLEUM DEPOSITS IN UPPER ASSaM

Shri Amjad Ali:
'“93'{ Shri Rishang Keishing:
Will the Minister of Natural Re-

sources and Scientiic Research be

pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the news-
paper report under the caption
“Petroleum deposits in upper Assam™



2307 Written Answers

ubljshed in the Hindustan Times.
vening News dated the 15th March,
1953;

(b) whether there is any truth in it
or any attempt has been made to verify
the existence of a deposit of rich
petroleumn at Naharkatiya in Sibsagar
district of Upper Assam and that a
single well there will be able to pro-

duce eight times the total production -

of oll at Digboi;

(c) whether Government are con-
ducting any prospecting of oil in the
said area; and

(d) if so, with what results?

_ The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) to (d).
Prospecting operations in the Nahar-
katiya area are beipg conducted by
the Assam Oil Company Ltd. by
virtue of a prospecting licence for

troleum granted to them in
'ebruary 1951 by the Government pof
Assam in accordance with the provi-
sions of the Petroleum Concession
Rules, 1949. Copies of the press com-
muniques issued by the Assam Oil
Company Ltd. and the Government
of Assam regarding the finding of
oil in Naharkatiya, are laid on the
Table of the House. [See Appendix
X, annexure No. 3.] -

FLOOD-STRICKEN PEOPLE OF MANIPUR

*1495. Shri L. J. Singh: Will the
Minister of States be pleased to refer
to the reply to the first supplemen-
tary question raised on Starred Ques-
tion No..408 asked on the 2nd March,
1953 regarding flood-stricken people of
Manipur and state:

(a) whether all the repair works
have been completed in the flood-
affected areas on the banks of the
Manipur rivers; and

(b) if not, the progress of repair
works so far made?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). The
information is being collected and will
be laid on the Table of the House in
due course.

melqns TO RETIRED J. C. Os. ETC.

*1496. Babu Ramnarayan Singh:
giuttleee Minister of Defence be pleased
state: .

(a) whether retired J.C.Os. and
O.Rs. of the Army are paid pensions
monthly in Madras, Bombay, Madhya
Pradesh, Orissa, Hyderabad and My-
sore, whereas in Punjab and Bengal
pensions to J.C.Os, and O.Rs. are pald
qQuarterly;
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(b) if so, the reason therefor;

(c) whether pensions are paid
monthly to I.C.Os. and J.C.Os. holding
honorary Indian Commissions and not
to other personnel in the Army;

(d) if so, the reasqQns therefor;

(e) whether representations have
been received by the Government to
remove these distinctions; and

(f) it so, results thereof?

The Dgputy Minister of Defence
(Sardar Jithia): (a) Yes.

(b) The majority of Indian Military
pensioners JCOs and ORs) reside:-in
the Punjab and U.P. where payment
of pension is made quarterly. A
change from quarterly to monthly pay-
ment will, in view of the large num-
bers involved, entail considerable ad-
ministrative difficulties as also extra
expendilure. Further even in the
States where the system of monthly
payments is authorised, it has been
found that pensioners draw their
pension in arrears periodically which
is apparently due to the fact that the
monthly drawal of nsion is uneco-
nomical for most of the pensioners
who have to go long distances from
their places of residence to the pension
disbursement centres. In the case of
the Punjab and U. P., the majority
of the pensioners seem to be in
tiavour of quarterly payment of pen-
sions.

(¢) ICOs are paid their pensions
every month. JCOs holding honorary
Commissions as 1COs may, if they so
desire, draw their pensions monthly.
As regards other JCOs/ORs payment
is being made in some States month-
ly and in others quarterly.

(d) The number of ICO and JCO
(holding honorary Indian Commis-
sions) pensioners is comparatively
small. Their pension is also higher,
and consequently they do not seem
to mind the expenses involved in
collecting the pension every month.

(e) Yes.

(f) A number of JCO/OR pensioners
residing in different States were re-
centlly contacted. As a result of this
enquiry, orders have “een issued au-
‘thorising monthly payment in the
case of pensiongrs residing in Bihar
where the majority were in favour of
this change. In other States, the
consensus of opinion was in favour
of the continuance of the existing ar-
rangements.

DiISPLACED FAMILIES IN MADRAS

*1499. Shri C. R. Chowdary: (a)
Will thre Minister of Rehabilita be

pleased to state the number of dis-
placed families urban and rural, from
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West and East Pakistan, that are set-
tled in Madras State so far?

(b) What rehabilitation
have been given to them?

beneflts

(¢) What is the number of displaced
families that have gone over to other
States?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) to (c). Infor-
mation is being collected and will
be laid on the Table of the House in
due course.

MINTs IN INDIA

*1512. Shri Ganpati Ram: Will the
n&gster of Finance be pleased to
state:

(a) the number of. mints in India
and persons employed in the work;

(b) whether, the construction of
modern mint at Alipore in Calcutta has
been completed and started functioning
to turn out coins; and

(c) the number of coins turned out
per day?

The Deputy Minister of Finance
(8hri A, C. Guba): (a) There are at

resent 3 mints working in India.
he number of persons employed
there is as given below:
(i) Bombay Mint. ... 1,622
(ii) Hyderabad Mint. ... 185
(iii) Alipore Mint. .. 2,019
3.826

(b) Yes, Sir, it has started function-
ing but as yet not in its full capacity.

(o) (i) Bombay Mint: 5 lakhs pieces
a day;

(i) Hyderabad Mint: 33,000 pieces
a day;

(iii) Alipore Mint: 3-85 lakh pieces
a day upto 14th April, 1953;
since 15th April, 1953 5 lakh
pieces are being turned out
every working day;

Mint has not yet come into
full operation.

CENTRAL LEATHER RESEARCH INSTITUTE
(MADRAS)

*1518. Shri Ganpati Ram: Will the
Minister of Natural Resources and
Scieatific Research be pleased to state:

(a) the research work done so far
in the Central Leather Research Insti-
tute, Madras;
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(b) the number of scholars engaged
in research work and the expenditure
incurred by Government on. each
scholar; and N

(c) the number of scholars with
foreign degrees. if any, engaged in the
work and facilities provided to them?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) to (c).
Statements giving the required in-
formation ase laid on the Table of the
%ou:ﬁ' [See Appendix X, annexure

0' - .

New ArMY PAy CoDE

1152. Shri H. N. Mukerjee: Will the
L{irtﬂster of Defence be pleased to
state:

(a) the date on which Junior Com-
missioned Officers (Food Analysis) of
the Army Service Corps were brought
on to the new Pay Code;

(b) what was the date of publica-
tion of the said order;

(c) whether provision for release
has been offered to those desiring not
to continue their services on the alter-
ed terms; and

(d) whether it is a fact that a
number of the aforesaid category of
Junjor Commissioned Officers applied
for release on account of alteration in
their terms of service but were not
granted such release?

The Deputy Minister of Defence
(Sardar Majithia): (a) 1st July 1947.

(b) 21st June 1947.
(c) No.

(d) No applications as such from 4
individual J.C.Os for reclease were
received. However, there were re-
presentations for the grant of release,
with full benefits according to the
original terms of engagement. This
request could not be acceded to, as
the policy of Government, when the
New Pay Code was implemented,
was not to give any choice of terms
of engagement but to adjust any ex-
cesses one may be drawing over the
New Rates in convenient instalments.

DISPUTES BETWEEN PEASANTS AND DISPLACED
PERSONS IN TRIPURA

1153. Shri Dasaratha Deb: Will the
Minister of Rehabllitation be pleased
to state:

(a) the number of disputes going on
between the local peasants and dis-
placed persons in Tripura caused by
the land requisition policy of Tripura
Government in 1952-53; and
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(b) the number of disputes settled
by Government so far and the number

of cases still pending?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the Hoyse in due
course.

avta W |t & st qfw

LeyY. sit cgary fag : (%) war
faar 4 ag TaeE 5 Far w1 e
7 (/4343 ¥ A § fradt gay
AW T AAH w @S Y 7k ?

(F) 7@ € TT R’R4L-UR
T 5 XY g A s g ?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). An
area of 81,607 acres of land was put
under poppy cultivation during the
year 1952-53, as against 56,188 acres
during 1951-52. The yield during
1951-52 was 7,035 maunds, but the
figures with regard to the yield for
1952-53 will be available only in June
1953. Consistant with India’s policy
to curtail the non-medicinal use of
opium the increased . production of
opium will largely be used for meet.
ing !oreirn demand for Indian opium
for medical purposes. The exports
are made only on receipt of Import
licenses issued by the Governments
of the importing countries under In-
ternational convention.

SPREAD OF EDUCATION

1155, Shri M. L. Dwivedl: Will the
Minister of Education be pleased to
state:

(a) what are the recommendations
of the Secondary BEducation Section of
the 27th All-India Educational Con-
ference held at Nagpur in connection
with the spread of education from
pre-basic stage to the University stage
in the rural areas so that the migra-
tions from villages to towns might be
prevented:

(b) whether, in view of the hopes
expressed by the Conference, the
Secondary Education Commission are
to submit short term and long term
plans for re-organisation of the second-
ary education on a national, sclentific
and democratic basis;

(c) whether Government have exa-
mined the proposals of the All-India
Educational ference and if so,
whether any one or more, or all of
them have been considered workable;

7¢ PSD
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(d) if so, whether Government are
taking any action on them; and

(e) if so, what?

The Minister of Edacatien and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) to (e).
The hon. Member's attention is invi-
ted to the answer to Unstarred Ques-
tion No. 807 for 31st March, 1853 on
the same subject.

EXCAVATIONS

1156. Sardar Hukam Singh: Will the
Minister of Education be pleased to
state:

(a) whether the Archseological De-
partment was able to carry on any
fresh excavations in any part of the
country during 1952; and

(b) if so, whether any exhibits of
interest have been found?

The Minister of Education and Na-
and Scientific -

tural
search (Maulana Azad): (a) Yes, Sir.
(b) Yes, Sir.
GARDENS AT REGIMENTAL CBNTRES

1157, Shri Lakshman Singh Charak:
(a) Will the Minister of Defence be
pleased to state the total number of
Regimental gardens in the Regimental
Centres of Indian Army?

(b) What is the annual income ang
expenditure of each?

(c) Are these accountg subje to
local audit, and if so, how oftefAT

(d) Do the soldiers, who work on
fatigue duty get any bonus out of the
annual income of these gardens®

(e) If the answer to part (d) above
be in the negative what are the
reasons?

(f) Do the Commanding Officer and
Adjutant get free vegetables from
these farrdens or they pay on a month-

sis

ly ba

The Deputy Minister of Defe
(Sardar Mafithia): (a) 108, noe

(b) Figures regarding the annual
income and expenditure are not rea-
dily available respect of each
garden. The total annua! income and
expenditure in respect of all the
gardeng are . 6,07,600/- gand
Rs. 2,68,233-11-8 respectively.

(c) The accounts are audited quar-
terly by Regimental Audit Boards.

(d) and (e). Soldiers are not
&leid anyt;ﬂ?n( for th'i:t 1;vot'k out
annua come, pa heca
administrative difficuities in ux:l.'aln-
taining accounts and partly because



2313 Written Answers

an extra Duty pay at Rs. 5 to Rs. 3
is paid to N.CO.s and ORs respec-
tively in charge of Regimental gar-
dens. The profits are, however, uti-
lised for the welfare and extra
amenities of troops.

(f) No.
WIEHTC {TQS

2eye. ot g fog ;- w
wd 7 77 W@EE Y FO A fE
I agaw g fe wra ¥ s
ST W [AESSfan fear om <@

galcge i ¥ W 00 WA
e X arATd) ¥ q9d gral W @
T HTAL ¥ gER 9 Frewd 4 7

The Minister of Home Affairs and
States (Dr. Katju): According to the
information available with the Gov-
ernment of India, there is no move
to revive the Khaksar movement in
any State in India other than Uttar
Pradesh and Delhi. In Kanpur, about
30 persons are reported to have Leen
enrolled so far as members of this
organisation. of whom small groups
of a score or so much occasionally
through the Muslim localities
of that city. Some of them
carry shovels and the red Klraksar
flag with the crescent and star in a
corner but not the Communist flag.

DiISPLACED PERSONS FROM EAST AND WaST
PAKISTAN IN MANIPUR

1159. Shri Rishang Keishing: Will
the Minister of Rehabilitation be
pleased to state:

(a) the nymber of displaced persons
from East Bengal and West Punjab now
in Manipur;

(b) the number of displaced-peasant
families rehabilitated in Manipur; the
acreage of lands allotted to them and
the name of the places where they are
rehabilitated;

(c) the number of displaced persons
who belong to other categories like
artisan, businessman etc. and whether
or not all of them have been rehabili-
tated: and

(d) the total amoupnt of 'money
granted to them as loan and gratuity?

The Minister of Rehabilitation (Shri
A. P. Jain): (a)' 516 families from
East Pakistan and 31 families from
West Pakistan,
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(b) 406-5 acres of land have been
allotted to each family in Saiton,
Serow, Kanglatongbi and Jiribam.

(c) 12 families of carpenters and
128 middle class familles, following
different avocations such as business.
professions or services, eic. have been
rehabilitated.

(d) Loans. Rs. 4,19,784/-
Grants. Rs. 171,000/-

FLOOD-STRICKEN PROPLE OF MANIPUR

1160. Shri L. J. Singh: Will the
Minister of States be pleased to refer
to the reply to starred question
No. 408 asked on the 2nd March,
1953, regarding the flood-stricken
people of Manipur and state:

(a) whether statistics have since
been collected for granting remission
of land revenues in deserving cases;

(b) if so, the number of deserving
cases and the fixation of the minimum
amount for remission per capita;

(c) if not, when the statistics are
expected to be available; and

(d) the estimated amount of the loss
oit lg’nd revenue as a result of remis-
sion?

The Minister of Home Affairs and
States (Dr. Katju): The information
ts being collected and will be laid
on the Table of the House in due
course.

PAY ScALEs OF MANIPUR

1161. Shri L. J, Singh: Will the
Minister of States be pleased to refer
to the reply to the supplementary ques-
tion raised on starred question No. 545
asked on the 5th March, 1953, regard-
ing the pay scales of Manipur and
state why the Class III and IV ser-
vants are excluded from benefits of
pay scale of Assam (as adopted in the
revised scale of Manipur), when the
Class I and ]I servants are getting the
benefits of the same?

The Minister of Home Affairs and

States (Dr. Katju): The revised
scales of pay adopted for posts in
different Departments of the Mani-

pur Administration are modelled on
those attached to posts of correspon-
ding status and responsibility under
the Government of Assam. The re-
vised scales of pay apply to all
classes of Government servants in-
cluding Class III and IV servants.
There is therefore no question of
denying the benefits of the revised
scales to Class III and IV servants.
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STATEMENT

The comparative scales of pay of certain Olass IIl and Oliss IV Posts $n Manspur
before and after merger.

Ds3ignation Pre.merger. Rovised Soales Assam Soales
Scales of pay of pay of pay
Superintfndent 150-10.200 . 175-10-225/-10-278 300-20-400
(Senior
Superintendent 100-5-150 125-5-178
Junio
Upper Division 75-5-100 100.5-159 200=309
lerk
Lower Division 45-3-75 40.2.50-EB-3-80-EB- 100-200
Clerk‘ 4.100, -
Daftries 20-1-30 25-1-30 25-4-30
Olass IV
Peons, Chowkidars eto. 10-1-20 22.4.28 22.4-28
HTTET FRi®y AT apart for the assessees i.e., the clien-
tele of the Income-tax Department at
@ Frey Banaras.
. qw HE. 21
. R M9 m (b) Yes, a room has been set apart
st 7% ISR WY FI FLR to serve as a sitting or retiring room
for the lawyers appearing before In-

come-tax Officers etc. and for their

(F) wav aACE % qrEHT W fow clerks.
§ wafes A ® #57 ranfx % fel (c) Yes, there is a proposal to cons-
i truct an Income-tax Office building
ﬁf g ' at Banaras but no decision has been
taken yet.
(!) E“‘ﬁ ﬁ‘:ﬂﬂ ; e 9 (gj)i It é is decldetd to ig:lc:mstructd a
X T ] uilding Govermment w consider
et m;”’ ol *ﬁ? qaa :Tfu the possibility of locating it ~ within
FEHA® qH &aq the city provided a suitable site is
" i q availabye at a reasonable price.
wefarmn & ;
SMUGGLING OF YGoonex FROM FRENCH
ANAM
(q‘) T § srawe fawrT ®
T fafaa W dqar ) 1163. Shri Nanadas: (a) Will the
o ﬁf w > fi R d:: h;[‘inister of Flntanlce bef ple%sed to Stl.gt;
TEGTIAT TTHIT T the common articles of goods smugg
war wE ® out of French Yanam (near Kakinada)
:ﬁ; agqr into the Indian Union?
ﬂ (b) ]Vethat is 1t'her;ﬂue o:’i thie zoct)gs
a3 L 1ot smuggled out o anam during e
(‘) i = Ear . period from 1st January, 1952 to 31st
gfrsr & fod  amrw wafer w March, 1953 and what is the estimated
2 amount of duty involved?
e ® g oqiiya fed o ® © What the.stope taken b
c) at are e s en by
[ < faare WX T@'t ? (‘icl)ver;xment to prevent such smug-
glings
of Finance

The Deputy
. Shah): ' : The Deputy Minister of Finance
l(:'hl?lt‘u‘.m?lhed lgom(.l)iuup;:t (Shri A. C. Guba): (a) Articles de-
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tected being commonly _smuggled
from French Yanam into India are
the following, viz.

Fountain pens, Playing Cards,
Wrist Watches, Mechanical
Lighters, Silk and artificial Silk
piece goods and Dhoties, Lead
ggncils, Screw Pencils and Time
ieces.

(b) It ig possible to state only the
va'ue of goods detected being smug-
led, The value of the goods actual-
y detected while being smuggled out
of Yanam during the period from the
1st January 1952 to the 31st March
1953 js Rs. 1,25,000 (approximately)
and the duty involved is Rs. 51.000
(approximately).

(c) Patrols operate on the frontier
by land and river to prevent such
smuggling; there are 5 preventive
patrols by land and one boat patrol
on the Godavari near Yanam, It .s
proposed to increase the number
turther and to arm the parties .as
smugglers have occasionally violent-
ly resisted the seizure of goods.

AMMUNITION BooTS

1164. Sardar A. S. Saigal: (a) Will
the Minister of Defence be pleased to
state the cost of ammunition boots pur-
chased for the Defence Services from
tltges 3!'“ April, 1948 to the 31st March,

(b) Who are the army contractors or
other suppliers from whom ammunition
boots were purchased during this
period?

(c) How many leather shoe manu-
facturing ordnance factories were there
on the 15th August, 1947 and what
was the strength of personnel in each
factory?

(d) How many such factories exist
now and what is the present strength
of personnel working in these factories?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Rs.
85,835,650/ -

(b) M/s. Cooper Allen & Co.. Kan-
pur.

M/s. Cawnpore Tannery Ltd.
Kanpur.

M/s. Ruby Industries, Kanpur.
(c) NiL
(d) NilL
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OUTSTANDING LOANS FROM STATE

GOVERNMENTS .
1165. Shri K. C. Sodbia: Will the
l\girt:ister of Finance be pleased to
state:

(a) the total amount of Central Gov-
em:neutst 1gané outstanding against
various State Governments on the 31st
March, 1953; the 31s

(b) the dates on which they are re-
payable; and v

(c) the rate of interest, if any,
ohargea_.b]e on each loan and its pur-
pose?

The Minister of Finance (Shri C. D..
Deshmukh): (a) About Rs. 340 crores.

(b) and (c). There are about 600
items of loans outstanding  against
State Governments for various pur-
poses, e.g. Grow More Fuod, Rehabili-
tation, “Multmurnfose River Schemes,
€tc” ThHey are repayable on different
dates upto .the year 1993 and the rate
of interest similarly varies with the
period of the loan, the maximum being
4} per cent. per annum.

WIARAT AW wwinT § ety

1R%%. Wo wegeny : FAT TWT
i ag xam™ * e & 5o
78 aua § e 7 faoolt foqm amgaar
T AT F A6, F96T A
Aty & wEnfat f foq qow
quE ffT F ?

(=) afxdar & @ w7 # ww
FTTE ?

(7) ¥ g aeq & v sofr v
® FHATY AFTA T9T FwT § AT
# wrq aff o gwa g ?

(7) wr ¢ @ § 9w
wfwwfeal @ Wk fawrad Y m§ § 7

(w) afe gt, T 7x wr -
arrq'}!ﬂ'rfi?.

The Deputy Minister of Befonce
(Sardar i ): (a) There is one
canteen for and clerks and an-
other for Clagg IV servants.
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(b) Previously there was only une
canteen but on a representation made
by Class IV servants, a separate can-
teen was opened for them towards the
end of 1948.

(¢) No. - by

(d) No. .

(e) Does not arise.
quy & qar

2%, st wuwre fag : (%) =0
fear @+ 7z TAEE WY T WG
fe quz & wow )X gk w4 #
qfoy saeq famiy w9 @ Qfagrfas
Aga A fer a=gell oY @ QU
framr o WY €@ 7

(@) =gt 7 @At *d W
oy AT AR frad fadt ag
e ?

tific

search (Maulana Azad): (a) The hon.
Member’s attention is drawn to the
answer given to Unstarred Question
No. 339 asked in the House of the
People by Shri Ram Subhag Singh on
2nd March, 1953.

(b) The excavation at Rupar started
in Januatfy, 1958, and will be conti-
nued asg long as necessary.

ygavwe wfae

22%¢. sit vy fag : W foran
4 77 FAOT AT T AR

(v) v 7z oo & fr W@
TN § £5 faw gERwaT afae
¥ fs & ;

(=) afs qar &, &t fem o
gw @ v ft o et
forr ar wr £ ;

76 PSD
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() wa W aymitg =7
g ;A

(w) wr a7 fax faremr ox
g T TvT IH] @ AAT A
amTr wRET W w8 § 7

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Axzad): (a) Yes, Sir.

(b) Steps are being taken by the
Department of Archaeology to pre-
serve them,

(¢) The cost |is
Rs. 33,425/-

estimated at

(d) The paintings throw consider-
able light on the part of Indian wall
Kali)ntings of the 10th and 11th century

wreer Pt & g

tRee. ot oqare fg @ W
faw of g Tao Y FIEE

(%) wreor fagm ot g fird
M3 ® gorrsy wr gk P
T W awe

(@) & &7 9T 9@ & gaAr
&g ; aqT

(1) @ i ® v o oh
WA w dwqrar & ?

The Minister of Education aad
Natural Resources and Scientific Re-
search (Maulana Azad): (a) No
excavation has recently been under-
taken at Kotla Nihang.

(b) and (c). Do not arise.
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(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

4713

HOUSE OF THE PEOPLE
&‘uesday, 21st April 1953

The House met at a Quarter Past
Eight of the Clock.

[MR. SPEARER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-5 AM.
MESSAGE FROM THE COUNCIL OF
STATES

Secretary: I have to report the
following message received from the
Secretary of the Council of States:

“In accordance with the provi-
sions of Rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Council of States, I
am directed to enclose a copy each
of the following Bills which have
been passed as amended by the
Council of States at its sitting held
on the 20th April, 1953:

(1) The Ancient and Historica)
Monuments a Archeeological
Sites and Remafhs (Declaration of
National Importance) Amendment
Bill, 1953.

(2) The Repealing and Amend-
ing Bill, 1953.”

ANCIENT AND HISTORICAL MONU-
MENTS AND ARCHAEOLOGICAL
SITES AND REMAINS (DECLARA-
TION OF NATIONAL IMPORT-
ANCE) AMENDMENT BILL; AND
gEIl:EALmG AND AMENDING

ILL.

Secretary: I beg to lay on the Table
of the House, the following Bills which
have been passed as amended by the
Council of States:

-(1). The Ancient and Historical
Monuments and  Archaeological Sites

82 P.S.D.
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and Remains (Declaration of National
Importance) Amendment Bill, 1933.

(2) The Repealing and Amend-
ing Bill, 1953.

PAPERS LAID ON THE TABLE

AGREEMENT BETWEEN RAJPRAMUKH OF
HYDERABAD AND RESERVE BANK OF
INDIA

* The Deputy Minister of Finance
(Shri A. C. Guba): I beg to lay on the
Table, under sub-section (2) of Section
21-A of the Reserve Bank of India Act,

* 1934, a copy of each of the Principal

and Supplemental Agreements executed
between the Rajpramukh of Hyderabad
and the Reserve Bank of India on the
31st March, 1953. [Placed in Library.
See No. IV.0.3(39).]

NOTIFICATIONS UNDER SECTION 11 OF
SALARIES AND ALLOWANCES OF MINIS-
TERS AcCT, 1952.

The Deputy Minister of Home Affairs
(Shri Datar): I beg to lay on the Table
a copy of each of the following Minis-
try of Home Affairs Notifications, m
accordance with sub-section (2) of
section 11 of the Salaries and Allow-
ances of Ministers Act, 1952;

(i)  Notification No. 18/37/52-
Public, dated the 2nd January, 1958.
[Placed in Library. See No. S-35/53.]

(ii) Notification No. 18/37/52-Pub-
lic, dated the 14th January, 1953.
[Placed in Library. See No. S-35/53.]

AIR CORPORATIONS BILL
PRESENTATION OF PETITION

S.IurGldwa.ni (Thana): I present a
petition signed by 246 petitioners re-
garding the Air Corporations Bill,

Mr. Speaker: Of course, it should go
to the Petitions Committee.
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AIR CORPORATIONS BILL

Mr. Speaker: We will now proceed
with the further consideration of the
following motion moved by Shri Jag-
jivan Ram on the 20th April:

“That the Bill to provide for the
establishment of Air Corporations,
to facilitate the "acquisition by the
Air Corporations of undertakings
belonging to certain existing air
companies and generally to make
further and better provisions for
the operation of air trarsport ser-
vices, be referred to a Select Com-
mittee consisting of Pandit Thakur-
das Bhargava, Shri N. Somana,
Shri N. P. Nathwani, Pandit
Munishwar Dutt Upadhyay, Shri
Venkatesh Narayan Tivary, Shri
C. D, Pande, Shri Mathura P:asad
Mishra. Shri Banarsi Prasad Jhun-
jhunwala, Shri Satis Chandra
Samanta. Shri Rohini Kumar
Chaudhuri, Shri Ghamandi Lal
Bansal, Sardar Amar Singh Saigal.
Shri  Yeshwantrao  Martandrao
Mukne. Shri M. Muthukrishnan,
Shri T. N. Viswanatha Reddy,
Shri C: P. Matthen, Shri H. Sidda-
nanjappa. Shri Pannalal R. Kau-
shik, Shri Nityanand Kanungo.
Shri Vaijnath Mahodaya, Shri V.
B. Gandhi, Shri Shivram Rango
Rane. Shri Jaipal Singh, Shri K.
Ananda Nambiar, Dr. Svama
Prasad Mookerjee. Shri Girraj
Saran Singh. Shri Rayasam Sesha-
giri Rao. Shri M. S. Gurupada-
swamy, Shri K. A. Damodara
Menon., Sardar Hukam Singh,
Shri S. V. L. Narasimhan, Shri
Radha Raman, Shri Raj Bahadur,
and the Mover, with instructions
to report by the 30th April, 1953.”

May I know from the hon. Minister as
-to how long he will take for reply?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): I think
about three-quarters of an hour.

Mr. Speaker: Now, according to the
programme laid down by the Business
Advisory Committee, today is the
only day for discussion. So, this goes
on upto 1. 15 minus 45 minutes.

Hon. Members ~ose—

Mr. Speaker: Mr. Bansal.

Shri Bansal (Jhajjar-Rewari): Being
a Member of the Select Committee, I
was not thinking of participating in
this debate. but certain matters of
general vrinciples hrave been raised
during the course of the debhate, and
1 think it my duty to consider them
here before the Bill goes to the Select
Committee for detailed consideration
of the clauses.
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Shri Punnoose (Alleppey): On &
point of order, Sir. If the hon. Member
is a Member of the Select Committee
and only a few hours are allowed for
general discussion, is it fair that he
takes up the time of the House and
not allow it to be taken by other Mem-

‘bers who are not Select Committee

Members? -

Dr. Ram Subhag Singh (Shahabad
South): Yesterday also some Select
Committee Members spoke.

Mr. Speaker: I entirely agree with
the Member. In fact. I have enun-
ciated this principle that Members wha
are there already on the Select Com~
mittee should not try to get up and
catch the eye of the Speaker. Unfortu-
nately, I did not go through all the
34 names. It is a long list, and it was,
in a sense, a mistake on my part to
have called upon Mr. Bansal to speak.
Having been called upon, he may
speak, but his speech will be absolu-
tely short, and he will spare more time
for other hon. Members. The Members
of the Select Committee will do better
to hear the suggestions that the hon
Members of the House have to make
so that the same may be considered
fully in the Select Committee. Thig is
a long-established convention and when
hon. Members get up, I naturally take
it that they know the convention. and
that they get up because they are not
on the Select Committee. I am sorry
I have made that mistake.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Do I under-
stand then that after Mr. Bansal has
completed his speech, no other Mem-
ber of the Select Committee will be
catching your eye?

Mr. Speaker: Yes. No other Member
should try to catch gy eye. The reason
is that,the list of t}:g Select Committee
Members is so long. Of course, the
hon. Deputy-Speaker was there. He
invited my attention as I was not here
in the House. I did not read the long
list. Nor is it possible to remember
every name in the Select Committee
Therefore, the best course to efflec-
tively carry out the convention is that
the Members should not try to cateh
the eye.

Dr. S. P. Mookerjee (Calcutta South-
Egst): May I ask one question of prin-
ciple? The Bill proposes to have two
Corporations. Now, suggestions have
been made here that there should be
one Corporation. If the motion for
reference to the Select Committee is
accepted, will it be open to the Select
Committee to recommend one Corpora-
tion in place of two. or are we com-
{?lttse‘Pd to the principle of two Corpora-

ons?
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Mr. Speaker: The House may give
instructions.

Dr. S. P. Mookerjee: That is why I
am asking. My name has been pro-
posed for inclusion in the Select Com-
mittee. If the position is that the
Select Committee will be debarred
from considering the possibility of
having one Corporation, then I would
not like to be on the Select Committee.
I would like to speak now, and give
my viewpoint before the House.

Mr. Speaker: The House might give
instructions if it so likes. -

Dr. S. P. Mookerjee: But it depends
on the Government. ‘“House” means
majority.

Mr. Speaker: If the hon. Member
wants to make a suggestion which is
not on the merits of the Air Ccrpora-
tiong Bill, but an independent sugges-
tion for giving special instructivns to
the Select Committee, certainly he will
have a right to be heard on that
point—not on the general discussion
of the Air Corporations Bill.

Dr. S. P. Mookerjee: But may I
know what the hon. Minister has to
say? If he says that this question will
be an open one, that the Select Com-
mittee may consider it, that may
shorten the discussion also.

Mr. Speaker: How can the Select
Committee consider unless the House
gives instructions?

Dr. S. P. Mookerjee: It is for him
to take the initiative. Let me hear the
hon. Minister.

The Minister of Communications
(Shri Jagjivan Ram): The Bill is be-
fore the House and I have placed it
for reference to the Select Committee.
I would like to press for acceptance
of my motion as it is.

Mr Speaker: His point, as I under-
stand, is a small one. He wants to
. consider the short point—the Select
Committee “itself may consider it—as
to whether there should be a consoli-
dated Bill in respect of both. That is
the only point for consideration.

Shri Jagjivan Ram: But it is a con-
solidated Bill for both the Corpora-
tions. : .

Mr. Speaker: There is one Corpora-
tion or two Corporations?

- Shri Punnoose: That is not a ques-
tion of principle but of organization.

-Mr. Speaker: I would not like to
decide any question which may after-
wards have to be revised. I am keep-
ing the question open even for me,
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but if there is any doubt on that point,
it is better to clarify it by giving
special instructions.

Dr. S. P. Mookerjee: Exactly.

Mr. Speaker: The structure of the
Bill proceeds on the basis of two Cor-
porations. It may or may not be a
question of principle of the Bill.
Opinions on that point may differ and
there may be a lot of argument in the
House. Therefore, the position is there,
to be clarified now.

Shri Jagjivan Ram: There is nothing
to clarify. I stand by the Bill as it is
at present, and I have made a motion
for reference to the Select Committee.

Dr. S. P. Mookerjee: That is not the
point, Sir. I am not suggesting that he
should resile from the Bill. As you
rightly put it, is it open to the Select
Committee to consider the proposal to
have one Corporation in place of two?

. Mr, Speaker: I think I can reserve,
in case of necessity, the ruling.

Shri Heda (Nizamabad): Why is it
not open to the Select Commi ?

Mr. Speaker: Because, the object of
the Bill is—at present I do not want
to enter into a discussion. Let that
point be thrashed out in the Select
Commiitee itself. and if that point is
barred: or ruled out as barred, the
point can be raised as well in the
House. Then, of course, the Chair will
consider the point and decide.

Dr. S. P. Mookerjee: You said just
now there should be speeial instruction
from the House. Then. will you allow
us to move an amendment at this
stage.

Mr. Speaker: I cannot do so at this
stage.

Dr. S. P. Mookerjee: Then, how ‘to
consider?

. Mr. Speaker: I was suggesting special
instructions to the Select Committee to
avoid all points of doubt. That was the
point. The point may be raised one
way or the other. I do not like to com-
mit myself, (nor even my successor-
who will be in the Chair as I am leav-
ing, very shortly) to be bound to.a
particular decision. :

Shri Tandon (Allahabad Distt.—-
West): May I contribute an idéa in
regard to this unnecessary discussion
which is taking place? The Select
Committee is seized of the Bill as a
whole and therefore the question of
its powers—as to whether it can touch
this clause or that clause does not
arise at all. I do not understand wky..
my hon, friend here has given e
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[Shri Tandon]
hon. Speaker the trouble of giving a
ruling on that point. This requires
no ruling. If he is aware of the
powers of a Select Committee, he need
not put that question at all. The
Select Committee is seized of the
thing. It can amend every clause of
it, only if it is so minded; it can sub-
mit them before the House. That, 1
make any proposals it wants to and
submit, is the Cvnstitutional position.

Mr. Speaker: Now, let us resume
the discussion. Mr. Bansal will be
very short. Only about five or six
minutes he will take.

{MR. DePUTY-SPEAKER in the Chair.]

Shri Bansal: I am sorry this inter-
ruption has taken place, but I had the
temerity to rise up, because yesterday
it was decided by the hon. Deputy-
Speaker that he would also try to call
upon the Members who are on the
Select Committee.

Mg Deputy-Speaker: The Deputy-
Speaker agreed to make exceptional
exceptions. As 1 was observing,
the hon. Member did not give
any occasion or even time for the hon.
Speaker to think whether he should
call him or not. Before he called upon
him, he started off with his speech.
That is what I was noticing, and
immediately I told the hon. Speaker
that he ought not to call on Mr. Bansal,
but it was too late for him. Hon.
Members ought not to speak all of a
sudden. They ought not to speak until
they are called.

Shri Joachim Alva (Kanara): With
your permission, Sir, may I appeal to
my hon. friend Mr. Bansal not to
speak in the interests of the golden
principle that Members of the Select
Committee should not speak.

Shri Bamsal: I am sorry that you
have misunderstood me. If you will
kindly refer to the records, you will
find that I began to speak only when
the hon. Speaker called on me.

Anyway, I will come to the point
that I want to touch upon.1 was
very glad that the hon. Minister, while
moving the motion for reference of
the Bill to the Select Committee, struck
a very modest and humble attitude,
in regard to this historic Bill. It is
quite easy to get into histrionics
which would perhaps have pleased my
hon. friends on the opposite side very
much. But this is an occasion when
the Government of India are taking
over one of the biggest enterprises in
the country, namely civil aviation,
and 1 think it is but proper that
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he approached this task in due humi-
lity.

The speech of the hon. Minister
drew the ire of the hon. lady Member
opposite, simply because he had a
word of praise to say, of certain air-
lines which have really done a re-
markable job in this country. Can we
forget those hectic days when Kash-
mir was attacked by the barbarians
from the other side, and when the
civil aviation of the country, which
was completely in private hands, came
to the rescue at a moment’s notice?
Can we also forget that even within
a brief period of five or six years..... <

Shri Punnoose: On a point of order,
Sir. While speaking about the ques-
tion of Kashmir, he said that bar-
barians attacked from the other side.
I hope that word may not be there,
in the records

Mr. Deputy-Spsaker: I do not agree
with the hon. Member. Whoever
attacks any country is a barbarian,

Shri Bamsal: Can we forget that
within a short period of five or six
years, the civil aviation in the coun-
try has more than quadrupled? It is
a very brilliant record that any in-
dustry can have. In the difficult post-
war days this industry was able to
find all the capital from private
sources, and was in a position to run
the services efficiently, so much so,
that civil aviation has drawn praise
from even other foreign country. The
amenities that we offer on board the
planes in our country, and the very
few accidents tirat we have had are
something remarkable and compare
favourably with those of any other
country.

. A point has been made that this
industry has been surviving because
the State has been giving huge sub-
sidy to this industry. Apart from the
fact that no huge subsidies have been
given, it is well-known that in every
foreign country, Government have
been aiding this industry because it
is a difficult industry, and not at all
an economic industry, and wherever
it has taken root, it has been be-
cause the State exchequer has been
giving ve handsome subsidies hoth
by way of direct subsidies and also
by way of special postal rates for the
carriage of mails.

The Committee which was appointed
by the Government of India to go
into the air transport in the country,
viz. the Air Transport Inquiry Com-
mittee have dealt with thig question,
and have pointed out that in the
DUnited States. in Australia. in the
United Kingdom and in other coun-
tries as well, not only are subsidies
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being paid but special postal rates
also are being given.

That being the case, what was the
help given in this country? I do not,
for a. moment, say that enough was
not done. But in recent years, what-
ever was done by Government has
been more than neutralised by this
heavy expenditure on the cost of
petrol. That is perhaps one of the
reasons why this industry has re-
mained stagnant during the last two
or three years.

The hon. lady Member, Mrs. Renu
Chakravartty said that this is not
nationalisation, but merely a half-
hearted ' attempt at nationalisation. I
was surprised at this. And her only
argument was that Government ‘were
not taking over these concerns under
their departmental control. but were
forming Corporations. This question
of forming Corporationg &nd run-
ning public enterprises through the
instrumentality of Corporations has
been well recognised in most of the
countries, where public undertakings
have been nationalised. The one
example which is again and again
quoted by the self-styled fellow-travel-
lers of Mr. Bevan and Mr. Attlee. is
that of the United Kingdom. When
the Labour Government came to power
there. they nationalised eight indus-
tries. I have gone through the records.
and I find that in all these eight
industries. they have some sort of
Corporations, Boards or Authorities.
Even in this country, when this ques-
tion was being discussed. and the
Public Accounts Committee went into
the question of how controls should
be exercised over public undertakings,
they came to this conclusion that it
will be in the best interests of the
country that public interprises are run
as Corporations. I shall quote just one
sentence from their report:

“While recognising that the
management of industrial and
business concerns differs from
normal day to day activities of
administration, and that special
organisation and delegation of
authority more in accordance with
the speedier business practices
may be necessary, it is also the
considered opinion of the sub-
committee that Government should
have the backing of suitable ,
Parliamentary enactments for the
setting up of Corporations.”

So this is not a new thing, which the
Government are doing, when they are
setting up Corporations for running
these air companies.

Shri K. C. Sodhia (Sagar): What
has been our experience of these?
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Shri Bansal: The other point that
has been raised and has figured very
much in the debate is why _there
should be two Corporations. Cogent
reasons were given by the hon. Minis-
ter why there should be two Corpora-
tions. I have gone into the experience.
again, of the UK. where a number of
industries have been taken over. The
air companies are being run there by
two Corporations.

An Hon, Member: Three.

Shri Bansal: Two Now. The Central
‘Coal Board is supported by eight other
Boards—Regional Boards. Similar is
the case with transport. The transport
is also looked after by one Central
Board and they have a number of
boards which look after the day to day
working of individual regional trans-
port systems.

Shri A. M. Thomas (Ernakulam):
But here, are these not two_ uncon-
nected separate organisations?

Shri Bansal: Then the question of
Parliamentary control was raised.
this there has been a very iBuminat-
ing discussion in the UK. again and
a Select Committee was appointed to
go into this question. I will quote
Mr. Morrison.' the famous Labour
leader, who in his evidence before the
Select Committee said:

“A large degree of independ-
ence for the Boards in matters of
current administration is vital to
their efficiency as commercial
undertakings. Undue intervention
by the Minister would tend to
impair the Boards' commercial
freedom of action. The Boards of
socialised industries are under an-
obligation to submit annual re-
ports and accounts which are to
be laid before Parliament. In the
Government’s view it is right that
Parliament should from time to
time review the work of the Boards
on the basis of the report and
accounts presented to Parliament.”

I am sure, this kind of control can
very well be followed even in this
country.

Mr. Deputy-Speaker: Mr. Chettiar.

Shri K. C. Sodhia: I may be given
five minutes,

Mr. Depnty-Speaker: After Mr.
Chettiar.

Shri T. S. A. Chettiar (Tiruppur):
This is perhaps one of thre few most
important Bills that have come before
this Parliament. The real point of
view from which this ought to‘“be
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looked at is the matter of efficiently
running these services. Apart from
their strategic and other importance,
the element of safety in air is by far
the most important. In the railways,
if the engine goes wrong there will be
only delay; but in the air-ship if some-
thing goes wrong, the danger to human
life will be something tremendous.
And so what we have to look at in
this Bill is how to provide for the
most efficient management of these
airlines.

There has been this age-long ques-
tion as to what will be more efficient—
State management or private manage-
ment. Opinions have varied. But the
report of our own Committee on State
Trading has laid down certain very
salutary principles. "It is necessary
that the Corporation should be - an
autonomous body free from both
Ministerial and Parliament control so
far as its day to day working is con-
cerned. The broad policy within which
this Corporation is to work should, of
course, be laid down by Government
and this policy as well as the results
of the corporation’s working over a
period should be subject to discus-
sion by Parliament. (Interruptions.)
“The execufive of the Corporation”,—
this is an important factor, “should
with the exception of Government re-
presentatives be composed of practical
‘businessmen with considerable stand-
ing and reputation in the commercial
world and possessing a wide out!ook
in commercial and economic affairs”.
It is on this that I would like to lay
emphasis. It is commonly regarded
that a civilian can manage anything.
Sometime back a civilian made the
claim that if he was put as the
Manager of Tatas, he would manage it
as well. Nothing could be as foolish s
that. If we have failed in many com-
mercial undertakings as we have in
certain respects—it is because we
trusted civilians with the management
of these matters.

Shri Jaipal Singh: There are many
rivilians there already in Tatas.

Shri T. S. A. Chettiar: So what I
would suggest is this. People who
know the job should be put in charge
of it. Something was said about Tatas
and Birlas. It . does not matter to me
who they are. If there is a_Tata who
knows the job and will do it pro-
perly, let us have him, but if the Tata
is bad, let us reject him. .In this
matter what is of the utmost import-
- ance is that people who know the job
should be entrusted with it and not
merely administrative officers who
may not know the job but may know
secretarial procedure.
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Now, let us go to the amount in-
volved. In the report that has been
given to us it has been said that we
require nine crores of rupees. In the
Bill four crores and odd are provided
for compensation. The rest of the
amount, I believe, is to introduce new
and efficient aircraft. But the question
is: at does the State get in return
for this investment of nine crores
that we propose to make? We know
about the question of railways. On
the question of railways there is a
resolution passed by this House and
by that resolution the Government
are getting every year a certain
amount; but in the Bill we do not
have any provision in which we are
told what return do we get on this
investment of nine crores of rupees
that we are putting into this business.
1 would like to point out to you, Sir,
the resolution on the Railway conven-
tion of 1943, and the latest—that of
1949—passed by the Constituent
Assembly. It may be said that the
railways are working at a profit while
the airways are not working at a pro-
fit. But the original resolution which
was made about the railways in 1939
does contemplate that there are times
when the railways do not run at a
profit. And so they said even then
that when the railways did not run
at a profit in a particular year and
did get a profit in another year, that
should be adjusted towards the loss.
I support that point of view that these
airways should make a contribution
to the national exchequer to make up
for thhe amount that we are investing
in this business. It may be nine crores
today, but I am sure it will be ex-
panding. That point of view has been
entirely forgotten in this Bill.

One part of the resolution which is
incorporated in the Bill relates to the
Air Advisory Board. Just as the
resolution recommended a Standing
Advisory Board for Railways, an Air
Advisory Board is recommended in the
Bill. But the other and the more impor-
tant part of it—which is important
from the point of view of the Indian
tax-payer—as to what return we should
get out of this investment, has not
been made clear in this Bill. I hope
the Select Committee will look at this
point of view. They will say certainly
that there will be times when there
may not be profits, but we hope there
will soon come a time when they will
work on a profit.

Some of the reasons for acquiring
all these airways are that the over-
head charges may go down, efficiency
may increase and the operational cost
may be less. That should be achieved
if we are worth anything and the
management is efficient. Today we
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are paying to the non-schreduled opera-
tors something dike 46 lakhs—that was
the figure for 1951-52—as subsidy on
the petrol we are giving. I hope by
the combination of the services into
one, certain retrenchments can take
place and we will be able to run it at
a profit at no distant time.

Now, I come to the next point, the
question of taking over the employees.
That is clause 20. With regard to
labour something was suggested from
the other side, but I believe, knowing
the hon. Minister as we do, that we
can trust a fair deal for labour in his
hands. With his background, with his
experience and with his record as
Minister of Labour, we are, I think,
assured of that. And it is that which
‘has made him say in clause 20 that
immediately all people will be taken
in service. But I tell you, Sir, in work-
ing it will be tremendously difficult.
In Delhi itself, for example, all the
nine air services have their offices.
The Deccan Airways have got their
offices, the Indian National Airways
have their offices. the Bharat Airways
have their offices—almost all the air-
ways have their separate offices. 1
believe one of the first things to be
done after this Air Corporation comes
into existence will be to combine all
these into a central office. How can
you give employment to all these
administrative people? I can under-
stand in the case of the technical
people in these various airlines operat-
ing in those various ,places where
workshops are concerneﬁ——may be in
Calcutta, may be in Lucknow, may
be in Bangalore and may be in
Delhi—I think near about Delhi we
have a workshop. But how will these
administrative officers—all of them be
taken together when they are com-
bined passes beyond my comprehen-
sion.

Shri Nambiar (Mayuram): The
industry must grow and we must
allow it to grow.

Shri T. 8. A. Chettiar; 1 am afraid
it is this sympathy of the hon. Minister
for labour, for the employees, that
has made him agree to this. I hope
better sense will prevail and we will
‘not keep employed in Delhj people on
Jobs which do not exist. And so this is
a matter which must be gone into.

Now, I come to the question of com-
pensation. It is rather too technical
for me. I am not in touch with the
trade; I am not in touch with, the
prices of aircraft; I am not in touch
with the various workshops and the
spare parts and so, I am un-
able to say anything about it.
But, this much I may say; since
‘most of the companies are not
paying dividends, it is not possible to
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go on the basis of the prices of the
shares because in most cases the
market prices of shares do not exist.
They are not worth much today and
so, naturally, you cannot go on the
basis of the prices of the shares in
the market. If you do not know what
the market price is, then you must
go on some other standards. The next
standard by which'we can normally go
is the price of the assets. In the
matter of assessing the valuation of
the assets, we must take the view of
expert. Naturally, one statement which
the hon. Minister made may be cor-
rect—I am not qualified to express an
opinion on that because even those
assets today when they are sold in the
market may not fetch a good price.
But, whatever it is, we must arrive
at some reasonable conclusions. Take
the purchase price, whatever it is,
allow depreciation over it. This is the
normal procedure that is applicable to
other assets in other business and it
must be applied to this. But what
really matters is what is the original
price you fix and what depreciation
you allow. These are matters which
experts must find out and I hope some
power will be given to the Select
Committee to summon witnesses on
this matter, if necessary, so that the
views of some people who know about
these things may be obtained. After
all what you get in the Bill is not
sacrosanct. as the question is a busi-
ness proposition like paying compen-
sation. .This cannot also go on t{he
basis of income-tax returns which are
ready-made but which are not for
businesses which are being wound up.
I should therefore think that power
should be given to the Select Com-
mittee to summon witnesses, parti-
cularly in this matter, if not in other
matters.

Now, I have only one thing to add
and that is this. Every attempt should
be made that we shall have a con-
stitution for the management of these
things, such. a constitution that will
guarantee efficiency. One of the
friends who spoke the other day fore-
told certain things. One is lesser
timings, lesser traffic and the other is
greater charge or an increase in the
fares. But, I hope he will prove a
false prophet. I hope, that not only
will this amalgamation work more
efficiently, but also more economically
and that his prophesy will not come
true, though in certain respects, in
certain places, where the State has
undertakings, it is has come true.

One othex matter -and it is this,
From the experience that I have of
some undertakings in Madras State, I
have found to our cest that the em.
ployees are not taking interest is
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these undertakings. I am particularly
speaking of the Bus Transport that
the State has undertaken in Madras.
What I have been told is this. The
care of the buses which was existing
before has suffered and the employees
have not worked as efficiently as they
were working before, with as much
devotion as before, because the per-
sonal touch was not there. Everything
will depend......

Shri Nambiar: It is not a fact, Sir.

Mr. Deputy-Speaker: It is a differ-
ence of opinion.

Shri Nambiar: It is casting asper-
sion on the staff who do well

Mr. Deputy-Speaker: It is a matter
of opinion. You say it is good and
the hon. Member says it is bad. Let
the hon. Member go on uninterrupted.

Shri T. S. A. Chettiar: I would like
to suggest that it would depend on
the devotion witlr which the workers
come to the work and everything must
be done to ensure this great, basic
and fundamental factor.

=Y ®o wWro MfeT : FTAT TS
e, AW e FaR A aga 38
) FeAT & 1 A AUR 2|; F FA
awt F WiEF G0 Fod aer g
AR & 7¥ a9 A g9 A AW wFar
fF @ [ N gE@r F7T WA a8
JSTEEIST FY I ¢ | WgRE, § A
I w1 =W fa% ™ fao & afaw
vt ¥ S feemn amgan g S
TR 7 v foe F 393 sy
Fud T AR ear i fF
ITTEEST FT FIE & T F
W F Ief &1 @ +Ae war
Y RYo-4Q TF @F & T §,
RUYI 7 R @ Fe T
W ES gUE | T IR o1 T
T AT AT FTCA SO {3 FAS TR
gl f & | At S AT Il § av
A WHFAT T R &9 5 |
A @IER Y, N 7 @ T™E R
R T [ I aE § Foor i
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FI AT qF, AR qS A IBA 59
TR ¥ @ g9 §R #< foF, @t &9
W 4 THAT g ! 9g Ay g A
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fred T A oF aF gRI FRIrAH
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FIERAT &, 39 F1 FIT & 99 §
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g e fafaex SR s fafrex
T AT . THFIE IS IS 4,
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g AR @ A g a_T gaar
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TR FY gIE fFAT M |
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AT frar w0l § ) F S { FEar
g & @ wiearie ¥ sfwr #1 79
W ¥ fou A% AT Froraw 7 @
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# amft g€ & 1 # oy Fre feomar
iR E R Y [T ow @
W Aty It ¥ qfewe § wEE
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W g | W g AG FE Tigw o
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Qe @ My R
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ATSTNET #Y 99 #7 g9 2/«
@ & | AnorETT FT qeq 98 ¢
fF & N 39 I B TH A IS
T fgd ¥ o Tl &
FHI AT IO F 4TS TG & |
| & fF waE W= § T4t F7 AE-
FEAIT g § AR W AT
¥ fou @@ =R # s it
W8T F I 09 faer s €
wfed & @R ¥ g e o
AR g 5 A WA e &
fF Y ot T F 99 T G AT @
N VF AR AT ITE A=V TE
A @ PR F T gy
faar & fr Y 3 g 5 F0 F S
I 39 O T F ¥ F & gfRa
T T W W W W &
faemr =ifgr foed fF &t gt =0
gt & o g 3o oW fie av

Shri A. M. Thomas: It is a very
bold decision that the Communications
Ministry has taken, and having taken
it the Government has come forward
now with a well-drafted Bill for im-
plementing the same. Though it is a
mere accident, it is a significant fact
that after one hundred years of the
growth of our railways, the most im-
portant medium for ground transport
when we are celebrating their cente-
nary with all pride and enthusiasm,
we should turn to our air transport
and make it the country’s own.

Having watched the proceedings of
the House and followed it, it seems
to me that the move of the Govern-
ment has been generally welcomed,
in spite of the fact that the Air Trans-
port Enquiry Committee has recon
mended in favour ot a rationalised
system of private airlines. One hon.
Member remarked that on the basis
of priorities, nationalisation at pre-
sent was not an imminent necessity.
I think my hon. friend Mr. Velayu-
dhan referred to it. Critics of this
way of thinking ignore the paramount
considerations of defence and other
emergency factors and forget the fact
that this is a public utility concern,
though in a way it may be characte-
rised as a luxury service. This point
of view does not also give weight to
the aspect that already the State is
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vitally interested in the promotion of
this enterprise and the time has come
for it to step in.

Criticism was expressed in the Press
that the Government has not taken
the public into confidence by telling
it the over-riding considerations
which weighed with the Government
‘to resart to this step, espegially in
-view of the fact that in 1949 the term
.of the licences has been fixed as ten
years. The speech of the hon. Minis-
ter fills up this lacuna. The Air
“Transport Enquiry Committee itself
has stated that if the hopes enter-
tained were not justified by the com-
‘panies, the matter has to be reviewed
-after five years. The review has been
done before the suggested periad and
there was reason to take an alarming
view. as has been pictured by the
‘hon. Minister.

Every Member who has spoken had
something to say about the formation
of the Corporation.

Mr. Deputy-Speaker: I would ask
the hon. Member to resume his seat
for a while. I find too much of noise
in the House. I am sorry to observe
that this happens again and again.
Either the hon. Member who is on
his legs should be allowed to speak,
or if they want to disturb him, let us
close the proceedings. I am sorry to
make these observations. How long am
I to go on doing this like a school-
master.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): It
is because you call the Members by a
list you have. Why do you not call
anybody who catches your eye?

Mr. Deputy-Speaker: It is improper.
When I call the hon. Member it ig all
right; when I call another hon. Mem-
ber it is wrong.

Shri Velayudhan:
to speak.

Mr. Deputy-Speaker: The hon.
Member had been pestering me inside
and outside that I called him yester-
day. .

I never wanted

Shri Velayudhan: For the last few
days I have not spoken.

Mr. Deputy-Speaker: Order, order.
I am calling hon. Members from all
sides. I am trying my best to distri-
bute opportunities equally.

Let the hron. Member who was on
his legs proceed. .

Shri A. M. Thomas: Every Member
who has spoken had something to say
/ .
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about the formation of Corporation
and the desirability or otherwise of
having two Corporations. The hon.
lady Member who initiated the dis-
cussion wants it to be run as a
regular wing of the Government. Air
transport is a highly specialised in-
dustry of a special character. It re-
quires personal service and contact
with the customer of a more stringent
type than we know of in railways and
other forms of transport. Several limi-
tations of a State enterprise can be
eliminated by setting up a Corpora-
tion. The Air Transport Enquiry Com-
mittee, an impartial body, has recom-
mended it. “ We have accepted that
principle in undertaking legislation
for forming the Damodar Valley Cor-
poration. Countries more advanced
than us have done like that. All the
same, sufficient safeguards are pro-
vided in the Bill. Criticism has even
been levelled that the Corporations
are merely extensions of governmental
machinery and that the autonomy of
thef Corporations has been reduced to
a farce.

Having supported the formation of
a statutory corporation, 1 state with
all the emphasis at my command that
the formation of two Corporations is
entirely unnecessary and unjustifiable
in spite of the special pleading of the
Thon. Minister. A top heavy organisa-
tion, as the one contemplated in the
Bill, will defeat the very purpose which
the Government has in view. A large
and costly structure is a cardinal
feature of this Bill. The hon. Minister
says in the speech that he made yester-
day when he commended this Bill for
the acceptance of the House:

“Substantial savings would also
be possible by reorganisation and
rationalisation of the administra-
tive set up, fraffic arrangements.
workshops facilities, etc.,, and by
cutting out duplicate establish-
ments. The Air Transport In-
quiry Committee estimated that if
in the place of eight or nine
operating units, there were only a
single unit operating all the
services, the saving would be of
the order of about eight per cent.
on the existing cost.”

I ask in all humility whether the
formation of two Air Corporations in
addition to an Air Council which we
have in view, is calculated to fullfil
the laudable objects that the hon.
Minister has in view? The reasons
given by the hon. Minister—to say
the least—are most unconvincing.

One important point that the hon.
Minister has mentioned was that a

»
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change of name would also necessitate
immediate revision of thre various con-
tracts which had been entered into by
the Air India Infernational in most
cases with private parties. As a
lawyer, 1 fail to wunderstand the
reasoning behind this, because clause
17 provides ample safeguards against
these. Clause 17 reads:

“The undertaking of each of
the existing air companies which
is transferred to and which vests
in either of the Corporations * *
* shall also be deemed to include
all borrowings, liabilities and
obligations of whatever kind then
subsisting of the existing company
in relation to the undertaking.” .

So all these will vest in the Cor-
porations when they are taken over.

The hon. Minister has stated that
the Air India International has got a
reputation of its own. As Shakespeare
has said: I would put the question:
“What is there in a name”? Granting
for arguments’ . sake there is some-
thing in a name, can we not retain
that name with one corporation? Have
we not in the railway administration
got different zones? We have got the
Central Zone, we have got the Southern
Zone; we have got other zones. Can
we not have an International Zone
with the same name retained in the
framework of a single Corporation, I
ask? This is a matter which has to be
very seriously considered and if
economy is one of the paramount con-
siderations that we have to keep in
view, I would say that that can be
achieved only by the formation of one
Corporation. Besides, we lack proper
personnel for the Corporations and
the formation of two Corporations will
create for the Ministry a problem of
its own. We would have to incur
heavy expenditure for getting efficient
personnel and the formation of two
Corporations will accentuate that pro-
blem. Hence, it is not at all desirable
in the interests of the efficient run-
ning of the concern.

One of the objects of nationalising
public  utility concerns is to make
them better, cheaper and available for
larger sections of the community. This
can be achieved only if this top heavy
structure is made as simple as possi-
ble. My submission is that this Air
Transport Council is absolutely un-
necessary at this stage, having regard
to the nature and volume of air
services as at present existing.

I am not one of those who think
that the principle of compensation
adopted in the Bill is unfair to any
party, viewed either from the stand-
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the company or the tax-
payer. It is a just and equitable solu-
tion that the hon. Minister has offered,
though I would say that in a way it is
a rough and ready method he has
adopted. The taking over of these
companies after valuation of assets
has. been recommended by the Air
Transport Enquiry Committee itself.
The assets should be valued with
reference to the cost to each company,
while taking over: All the same, we
have to guard against inflated amounts
shown in the books, a danger pointed
out by the hon. Lady Member who
opened this debate. As it stands
the question of compensation has to
be decided without reference to the
market value. The public is only to
gain by that. We need not grudge to
pay Rs. 10,000 on intangible assets,
since we are getting the benefit of
trained personnel and the experience
and growth so far gained. Only ten
per cent. of the compensation is being
paid now, and the balance amount
bears only three and a half per cent.
interest—a rate which is not too high,
having regard to the prevailing
interest charges on loans which are
even raised by Government.

Before I resume my seat, I would
like to mention only one point more.
My hon. friend Shri Kasliwal refer-
red to the absence of any provision
concerned with financial control sub-
clause (1) of clause 41 reads:

“The Central Government may,
by notification in the Official
Gazette, make rules to give effect
to the provisions of this Act.”

Rules are to be made for the follow-
ing purpose among others.

In sub-clause (2)(b), it is stated:

“the form in which the budget
of the two Corporations shall be
prepared and submitted to the
Central Government; and the
form and the manner in which
the accounts of the two Corpora-
tions shall be maintained and in
which any returns or statistics
shall be furnished or submitted.”

I submit that these should not be left
to the rule-making power of the
Government. The extent to which
financial control must be exercised by
the Government or by this House
must, be decided by this Parliament
when it considers- the Bill itself.

Shri Tulsidas (Mehsana West): I
was feeling rather hesitant to speak,
because I may be told that I am one
of the interested parties. I am the
Chairman of the Air Services of India.
I hold that position on behalf of the
Scindia Company.
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Mr. Deputy-Speaker: Is he a Mem-
ber of the Select Committee?

Shri Tulsidas: No, Sir.

Shri Jaipal Singh: On a point of
clarification. I hope that no Member
who speaks is debarred from being
taken as an additional Member of the
Select Committee ‘subsequently. It is
an important point, because I would
personally like to propose Mr. Tulsi-
das Kilachand, who is one of the very
few Members in this House acquainted
with this industry, to be added to the
list of Members for the Select Com-
mittee.

Dr. S. P. Mookerjee: In that case,
the speech can be expunged!

Mr. Deputy-Speaker: He is trying to
create difficulties where none exist.

10 aM.

Shri Jaipal Singh: No, Sir. I may
open my mouth later on.

Mr. Deputy-Speaker: He ought not
to be a Member when he speaks.

Shri Jaipal Singh: Mr. Tulsidas
Kilachand is not a Member of the
Select Committee now, but supposing
he speaks now and his name is pro-
posed subsequently, is he debarred?

Mr. Deputy-Speaker: I am not
called upon to give any hypothetical
ruling.

Shri Nambiar: This is called talking
in the air.

Shri Tulsidas: I pointed out why I
felt hesitant to speak. However, when
1 heard the speeches yesterday and
today, and 'listened to the views of
some Members, I fel’ % better to clear
the air at least in regard to some of
the points.

The first question that I should like
to deal with is the nationalisation of
this industry. Everyone knows how
this industry came into being in this
country. It came into being with the
very large support of the public and
the private enterprise. It was started
in the early days of the war or to a
certain extent before the beginning
of the war. After the war, when air-
crafts were available from the dis-
posals, they were bought at reason-
able prices and this industry developed.
I have no doubt that the record of
this industry, both in this country and
outside, is a very good one, and I am
sure everyone will agree withh me in
this. '

Then, in October, 1946 the Air Trans-
port Licensing Board: was established

&
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for the purpose of issuing licences. If
private enterptise had been allowed to
function with full freedom, then I am
willing to say that the private entre-
preneurs ought to get the blame, but
this A.T.L.B, issued licences rather
indiscriminately looking only to the
economic side of the question, with the
result thrat the fate of the industry
today is what we see it to be. Anyone
who came forward was given a
licence.

Then, in 1950 the Air Transport
Enquiry Committee was constituted.
The recommendations of this Com-
mittee were on the lines that they
felt that this industry was not required
to be nationalised but it should be
rationalised. It is regrettable that the
different companies did not merge
together and to that extent I feel very
sorry.

Shri Velayudhan: About this
nationalisation and rationalisation, it
may have been a spelling mistake!

Shri Tulsidas: The Committee re-
commended a certain amount of sub-
sidy. Government did not give subsidy
to the extent recommended by the
Committee. I find that on this ques-
tion of subsidy, there is a lot of mis-
understanding. The feeling here seems
to be that the subsidy was given in
very large amounts and the companies
were functioning merely because the
subsidies were given. Any industry,
when it is started—whether it be a
pioneering industry or an expanding
industry—requires help and if it is in
difficulties, Government sees to it that
protection is given. This is logical,
because when we start new industries
in the country, a certain amount of
protection is required. But protection
has not been given to this industry
to the extent that it wanted protec-
tion. To a certain extent, the subsidy
was given and that too came from the
revenue whichr the Government was
getting from the excise duty on petrol
which these companies had to pay on
the fuel consumed by them. This is a
very small amount of subsidy, look-
ing to the extent of the revenue the
Government was getting as excise
from the consumption of fuel oil or
petrol.

Then this question of nationalisa-
tion cropped up because all these
companies were in a very bad shape.
They lost very heavily because to my
mind they started entirely as a new
enterprise in this country and had mo
experience. They started with a very
huge personne]l and staff, with huge
number of people and had to go ¢n
retrenching afterwards, and the com-
panhies were in a bad shape. There
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was also the other difficulty that on
account of air freights being very
high, compared to the other transports,
there was not so much traffic, whether
goods traffic or passenger traffic.
Therefore their income also went
down. Then the question of nationali-
sation came in, because these com-
panies require rehabilitation, require
more finance for buying new types of
aircrafts which would be suitable for
this country. The companies could
not buy these aircrafts because they
were not financially sound, they lrad
no finance and therefore they ap-
proached Government for getting
financial help in order to buy these
aircrafts. And Government thought it
fit to nationalise the whole industry.

I do not wish to go into details
about the question of nationalisation.
Government has taken a decision.
Therefore I shall now refer to two
aspects of the Bill that we have be-
fore us. There is a view here that
there should be one Corporation in-
stead of two Corporations. I entirely
agree with the Government in this
respect that there should be two Cor-
porations; because I do not think that
the economy which is expected to be
achieved by having one Corporation
will weigh to that exitent as other
questions would weigh with regard to
having two Corporations. There is an
apprehension in the minds of some
people that because of there being
two Corporations there may be more
expenditure, there may be dual con-
trol, the different personnel from the
one Corporation may not be able- to
get a chrance in the other Torporation
and so on. These are details which can
be adjusted and mutually agreed upon
between the two Corporations. It is
for this reason that an Advisory
Council has been provided. I am sure
these difficulties can be overcome by
mutual adjustment. I do not think
there is so much apprehension that
these difficulties cannot be overcome.
On the question of having two Cor-
porations I feel it is absolutely essen-
tial in this country, particulariy be-
cause our country is very large. We
want to develop internally very much:
we want to have many lines all over
the country. The conditions internally
and externally are entirely different.
'I‘htgrefore there should be two Corpo-
rations.

Before I proceed further I would
like to deal with one matter which
was referred to by my hon. friend here
on my right with regard to certain
amount of retrenchment which the
different companies had done during
the worst times that they experienced.
sThe hon. Member Shrimati Renu
Chakravartty said that it had affected
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a very large number of people. I just
now mentioned that the companies
could never have functioned and could
not have continued to function if they
had not retrenched some of their per-
sonnel. They had very much surplus
personnel and therefore the companies
had to retrench, even for the purpose
of continuing to function.

With regard to the question of there
being large vested interests in these
*companies, I know that in most of the
companies there are a very large
number of shareholders who are really
interested in these companies. I do not
think there is any one interegt which
holds a very large number of shares.
There may be one company Or so
where there may be a large interest
holding one large block of shares. But
generally most of the shares of these
companies are held by the public. And,
as I said before, they have given full
co-operation with respect to this in-
dustry and have subscribed fully and
freely so that these Corporations could
come in. Therefore, whatever benefit
these companies might derive—as-
sumed benefit, I should say, because
I do not fhlnk there is any benefit even
from the question of compensation
about which there is some amount of
apprehension in this House, but let us
assume that there will be some bene-
fit that these industries will get—I can
assure you, Sir, that most of the bene-
fit will be to the public which has
supported this industry in the initial
stage. |

I would now come to the point
about compensation. I say this word
‘compensation’ in thig Bill is entirely
wrong. This is no compensation to
the companies. It is paying a price
for the things that they buy from
these companies; for the assets of the
companies they are paying the price.
I do not think there is any compensa-
tion as such paid according to the Bill.
Therefore the word ‘compensation’ is
really wrong in my opinion. And per-
haps even according to our Constitu-
tion I do not think that compensation
is really paid to these companies.
There is a restriction, as pointed out
by the hon, Minister, that the air-
crafts and other things and the diffe-
rent assets whickr the companies have
are not allowed to be sold outside the
country. Naturally, because we want
these aircrafts and parts, whatever
assets the companies have., for work-
ing these new Corporations. Therefore
it is natural that we do not allow
these aircrafts or the spare parts to
be sold outside the country. Otherwise
I can assure you that if the aircrafts
or the spare parts, the assets of these-
companies, are allowed to be sold out-
side, they will be sold at much higher
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prices than those at which Govern-
ment will take them over from these
companies. :

Then there has been certain criticism
with regard to depreciation. Under the
Income-tax Act, under the special pro-
visions, a large amount of depreciation
was allowed to these companies. But
I may say here that most of the com-
panies which had provided for depre-
clation in their accounts are showing
a carryforward of huge losses, and
these losses consist mostly of the
depreciation. Therefore, benefit has
not been derived by the companies by
the depreciation which they had to
provide for. The hon. Minister himself
has pointed out how this depreciation
is required to be provided for by these
companies and therefore I need not
say further in that respect.

It is said that the companies are
getting more because they have pro-
vided a large amount for depreciation
and that they have been given benefit
and they have been paid higher
prices. Actually, according to the Bill,
as I see, the amount which will be
paid to these companies will be the
written-down value after providing for
this depreciation and not taking into
consideration the value which these
companies would derive if these parts
were at all allowed to be sold outside
or if these parts were made use of
for the requirement and working of
these companies, Therefore I per-
sonally feel that if we have to be fair
to these companies, when we take
them over, it is but natural that we
should see that proper value is paid
for these assets.

Then with regard to compensation,
as I pointed out before, in the pioneer-
ing stage, most of the industries,
whether they are owned by Govern-
ment or whether they are private
owned, are bound to lose very heavily
and to that extent no compensation
has been paid. There are several com-
panies which were started only seven
or eight years back. These companies
have really suffered in their pioneer-
ing stage a large amount of loss. If
the word ‘compensation’ is really in
a literal sense, it can only be con-
sidered if a further amount is paid
over the assets which you require
from a company. I feel that in con-
sidering the pricé of valuation the
Minister = should also censider  how
these companies had suffered in their
pioneering stage or in continuing their
services. I think the Ministry should
consider this aspect when the ques-
tion of compensation comes.
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There was a question of inflatcd
amounts. The hon. Member, Mr.
Thomas said that there were inflated
amounts in these companies. I do not
see any balance-sheet of any company
with an inflated amount. On the con-
trary most of these companies have
written down their assets with the
provision of depreciation.

Shri A. M. Thomas: I only said that
the Government may guard. against
any inflated amount.

Shri Tulsidas: I can assure you that
not one company has got any asset
which is inflated. It has been provided
that Geovernment will only take over
those assets which they consider
should be taken over. Otherwise it will
be a loss to the shareholders who have
large interests in these companies. In
this respect I would request the
Minister to consider this point of view.
When you take over assets from a
company, you take it over as a going
concern. When you take over a going
concern. it must be—at least in the
sense of business people—good and not
bad. Government have to take over
good as well as bad things. Ao that
extent......

SHri T. N. Singh (Banaras Distt—
East): Are not some of them in a
tottering condition?

Shri Tulsidas: Most of the concerns
here in this country, excepting per-
haps one or two. are in very bad
condition.

Shri Algu Rai Shastri (Azamgarh
Distt.—East cum Ballia Distt.—West):
Why are they tottering?

Shri Tulsidas: I had mentioned be-
fore what was the main reason for it.

Then with regard to the technical
staff—personnel. officers, pilots and so
on—to be taken over by these two
Corporations, I feel that when these
two units are formed, there is bound
to be retrenchment. I do not. know
how far the entire personnel can be
adjusted in these two Corpnrations. If
the entire staff of these companies is
to be absorbed, then actually there will
be no benefit by having one Corpora-
tion. When forming one group, it is but
natural that we shall have to consider
later on the question of retrenchment.
I can cite an example. In Delhi today
there are seven companies. operating
on different sides. If there is going to
be only one unit operating in Delhi,
I do not think the personnel of all the
seven companies can.be accommodated
in that unit. If that be so. what is the
ourpose of having one unit? “The point



4741 Air Corporations Bill

is there should be no retrenchment. I
do pot know how far the the Corpora-
tions will be able to carry on with the
huge staff which all these companies
have. It is mentioned in the Bill that
all the staff. will be taken over by
these two Corporations. I am _afraid
that later on there is bound' to, be
retrenchment. Otherwise there is not
going to be any benefit in having these
two Corporations.

There is one point of view and that
is “Why do you want this Corpora-
tion?” On the one hand we have becn
telling that we want separate
accounts, separate things, etc., on
different enterprises for which Gov-
ernment should go into. When the
Government comes forward with
having two Corporations which are
entirely run by Government, we hear
on this side or that side of the House
“Why have we this Corporation? Why
not have a Government Department ?”
Here again I do not see any reason
in it because a Corporation would
really give us a complete picture, The
Government has complete control over
these Corporations. The entire benefit
will go to the Government and there-
fore I do not see any reason for the
criticism.

Mr. Deputy-Speaker: Cannot there
be a Board like the Railway Board?

Shri Tulsidas: After all when you
require people to advise the Govern-
ment with regard to the working of
these Corporations,
as Government nomfhees. They are
not their own nominees and the Gov-
ernment can turn them out: or keep
them. Therefore, the Boards which
are constituted under this Corpora-
tion will be the nominees of the
Government and they have a right to
keep them. It is better to have Cor-
porations. instead of the work being
done through Government K Depart-
ments.

Even in respect of the Departments
or Corporations. there has been a
feeling here: “Why should people
from outside be invited to this Board?
The work must be carried on with
the Government’s staff.” I disagree
here because I do not know how many
officers Government have in the
services who know something about
Air Corporations and who have ex-
perience of the working of these Cor-
porations. I do not see anything
wrone in it so far as they work in a
businesslike manner. Here again I
feel that these Corporations are not
geing to. work in a businesslike man-
ner. There may be different noints of
view. g#nnd and bad, When vou form
a partirnlar Board. that Bnard should
be allowed to function indemendently
without any interference. Otherwise.
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I do not think the Corporations will
function as efficiently as we want to
function. Most of the public utility
concerns have got’ Boards and they
function independently, There is no.
interference. We have heard a lot of
scandals. After all we have to have a.
balanced point of view of what is the
best way of working. If you appoint
a Board, let that Board function in-
dependently and if they work efficient-
ly, there is nothing wrong in it. Let it
continue, We have got audit. If you
are not satisfied with the members of
the Board, you can replace them by
other people. In this way it can work.
in a peaceful manner. According to-
this Bill, there are a number of ways
by which this Board will be jinter--
fered with. There are a numBer of
clauses relating to the interference by
the Government or by the Advisory
Councils. There is an Air Transport
Council—clauses 29 to 32, power of
Central Government to give direc-
fions—clause 33, prior approval of
Central Government is necessary in
certain cases—clause 34, submission
of programme of work for each year—
clause 35, Corporations to act in
mutual consultation—clause 36, Advi-
sory and Labour Relations Com-
mittees—clause 39, Central Govern-
ment’s rule-making powers—clause 41,
and power of Corporations to make
regulations—clause 42. Audit is always
,there. Therefore, there are many
different authorities which will, more
or less say, what they have to say
and the Board will have to carry én,
in spite of their own views, accord-
ing to the instructions of the different
authorities. If you want these Corpo-
rations to function properly, I feel it
is better to allow them to function
without much interference. If that is
not done, what you want and expect
from, these Corporations, it may not
be possible” for them to do.

Shri K. K. Desai (Halar): I wel-
come this Bill wholeheartedly. I would
like this House to consider the Bilv
as a great precedent which will lay
down for the future certain principles
of policy. From that point of view. {
think the question of compensation
attracts our attention a great deal.

I believe that the compensation as
provided in the Bill is more generous:
and is something which the public and
the excheaquer should consider one
hundred times before agreeing. There-
fore. the cuestion of nationalication of"
air transoort has ' come before the
country in circumstances which re-
auire to be very closely examined.
For abnut ten years. private enterprise
had been warking the air transnort in
this countrv. 7f it had not cnme in.
I have nn Aoubt in my minAd that as
civil aviation is connected --erv funda-
meftally wih our defence. the State:
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itself would have started civil aviation.
When the private enterprise started
this, Government thought of giving a
chance to private enterprise to develop
air transport and civil aviation. It is
a matter of common knowledge and
experience that earnest attempts have
begn made by the State to prop up
this private enterprise, managing the
air transport. Subsidies have been
granted. It is said that it has been
taken out of the excise duty on petrol.
But, after all, it has come from the
Consolidated Fund. Rebates are being
given. All possible attempts have been
made to make civil aviation under
private enterprise succeed. But, the
. Goverpment has ultimately come to the
conclusion that it is a sink and it
would not be possible to get out of
this and it will mean an eternal
affair. More and more protection, more
and more subsidies, more and more
finances and facilities were asked for
from the State to prop up these con-
cerns. So, it was very wise on the part
of the Government to have come to the
conclusign that if such large sums of
money have to be paid to private
enterprise for_the air transport. it
could better be taken over so that you
will have complete control over it.
When such assistance was being given
to the air transport companies, there
was hardly any control on how they
were spending all the money, how
efficiently they were managed. There-
forxe, the decision to nationalise the
air services is, in my opinion, none
too soon.

What subsidies have been given, we
all know. But, there is a greater sub-
sidy whichr is invisible. If you analyse
the passenger traffic that is being
carried by these air services—I am
open to correction—I believe I may
not be far wrong if I say that 50 per
cent. of the travellers or by far more
Wwere passengers on (Government
account: that is, persons who were
coming to attend various meetings
here, Ministers and Government
officials. That was also a sort of an
invisible subsidy given to air trans-
port. For the last two or three years,
‘we are carrying our mail by air trans-
port. That is also a sort of a subsidy.
1f, in spite of all this assistance given,
the air services were not able to run
on a proper basis. it was time that it
was nationalised.

Now, I come to the question of com-
pensation. Somebody on the floor of
the House said that it is no compen-
sation. If it is not compensation. what
is it? Assuming, the Government say
today that they have given enough
assistance and subsidy to them till
now, and stop it tomorrow, then, all
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these companies will naturally go into
liquidation, and possibly the share-
holders might not get anything. What
is proposed to be done? The hoa,
Minister has tried to justify the
method of calculation as laid down in
this Bill. He says that the market
value of the shares will be unfair,
because the market value of the shares
has gone down and the shareholders
would not get any compensatioa.
What we are now doing is to give full
compensation to the shareholders and
the risk that they may have taken
during the last ten years in private
enterprise is being written off at the
cost and to the consequence of the
exchequer. Assuming that you want to
nationalise a particular running con-
cern, what you would do is this. I
understand that not only money value
of the asset will be paid, but Govern-
ment will be asked to capitalise the
profits which they were making,
which they would call compensation.
In this particular case, I think, as far
as the shareholders are concerned.
they would not be at any loss whatso-
ever. Therefore I say that this is
going to set a sort of a precedent for
the future. From that point of view,
the compensation clauses, as enume-
rated in this Bill, require to be very
seriously considered. The only fairest
thing to do is, when so many air com-
panies. in spite of their being heavily
subsidised by various ways, have not
been ' able to manage properly, and
the share values have gone down—
that is a normal business proposi-
tion—to purchase these shares in the
market at the market value. and not
at the value as it has been decided in
this Bill. The second concession which
the hon. Minister has placed before
the House is: thre book value of the
assets when they were acquired minus
depreciation charged at the Income-
tax rates. But, a further concession has
been granted. Book valuation minus
the full depreciation should have been
proper basis. It was considered by the
Income-tax authorities” That a certain
percentage of depreciation amount is
allowable for the income-tax purpose.
That is, if they have made profits,
that depreciation amounf would have
gone tax free. Such an amount is not
chargeable for income-tax. But for
the purpose of valuation of the asset
to be acquired, it would be 60 per
cent. of what has been allowed by
income-tax in some cases; while
50 per cent. in cases of gther parts
of the machinery. Is this fair to the
exchequer? I would like to ask this
straight question. So, what I feel is
that the nationalisation as it is now
being done is done with a view to
save these air companies from a sort
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of disaster. Now, when somebody is
going aut to save somebody who has
been caught in the fire, who are they
to bargain with the exchequer? What-
ever you may get, you get it, and be
done with it. Because, it has been
found now that they will not be in &
position to manage these things pro-
perly in spite of so much subsidy,
protection. assistance, goodwill and
other things that the State can give.
“Therefore. I would request the Select
Committee to go into the question of
compensation very carefully because
the Select Committee and this sove-
reign Parliament must realize that
whatever they do now in this parti-
cular Bill of nationalisation will be
quoted and will be considered as a
precedent for the future. That is all
I have to say about this question of
compensation.

I am very glad that the Bill has
made provision in clause 20 guarantee-
ing the employees. It has been said
that there ought to be retrenchment
because if you do not retrench, even
the Corporations would not be able io
run this transport efficiently. The only
justification for this nationalisation is
that under these Corporations the air
services will be expanded and civil
aviation will be developed. So, 1 co
not think there will be any apprehen-
sion or fear about any retrenchment
‘whatsoever.

The hon. Minister, in the course of
his speech, has said that the 1ndustrial
Relation Committee that is contem-
plated under this law will not only
look into the question of industrial
relations, but it will have also scope
to deal with other questioms, i.e., that
particular committee will be able to
suggest also ways and means of
economy. efficiency and other aspect
of administration. But the wording of
the clause does not give those powers
to that Committee. I think the Select
Committee should look into it and see
that the intention of the hon. Minister
is carried out in the clause.

Criticism has been levelled that the
"Transport Council at the Centre is not
mnecessary because these two Corpora-
tions are already there. I think the
Transport Council at the Central level
is necessary. because it is very clear
from this Bill that the two Corpora-
tions are going to look to the details
-of the working of the' Corporations,
while the Transport Council will be
‘there on behalf of this Legislature cr
on behalf of the Government to lay
down the policy. And a policy-making
body in this public secter is. I believe,
necessary. .

82 PSD.
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Much has been said about having
two Corporations. I have got an open
mind on this question of having two
corporations. It 'shrould not be con-
sidered from the point of view of any
sentiment or anything else of that
type. Whether there should be one.
two or three corporations should be
decided entirely from the business
point of view. If with two corporations
we are able to carry on better, there
shall be two. If one corporation will
conduce to efficiency, economy and
better transport, it should be done in
that way. But we should not bind the
Government to one corporation or two,
and it should be looked at from the
point of view of the problem before
us, and not from any sentiment or any
other ground.

With these few words 1 support
wholeheartedly this Bill and I hope
the Select Committee and the hon.
Minister will consider the one or two
points which I have made with regard
to this Bill, particularly because it 1s
going to set a precedent for the
future.

Shri Raghuramaiah (Tenali): I, of
course, support generally the main
principles of the Bill, but there are
one or two points which I would like
to bring to the notice of the Select
Committee as many of my predeces-
sors have done.

One of them relates to the question
of the two Corporations. My friend,
Mr. K. K. Desai has just now said that
it should be left to the future whether
there should be one Corporation or
two Corporations. I do not think there
can be any dispute about a proposi-
tion like that, but the point is when
we are laying down the law now for
the time being, we must be convinced
that there is absolute necessity for
two Corporations, and that the same .
job cannot be done by one Corpora-
tion, It is a matter which the Select
Committee should, bearing in mird
the present state of affairs, decide for
itself, and only if it is convinced that
the work cannot be done by one Csr-
poration. should it recommend two
Corporations. My own feeling is rather
one of aporehension in this matter. I
am one of those. I regret to say. who
are not convinced by the reasons
advanced in favour of starting two
Corporations. It is said, for instance,
that the Air India’s reputation is very
high a=d that any change in ifs
nomenclature would affect the pros-
pects of Indian air business outside
this country. I am not for a moment
suggesting, and I do not think any
Member of this House is anxious, that
the name of the Corporation, even if
it be one, should be anything other
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than Air India Internafional. Assum~
ing that the name remains Air India
International for which there can he
no legal or constitutional objectian,
what makes it difficult for the other
undertakings also to come under. the
control of the same Air India Inter
national? I do not think it is seriously
suggested that a Corporation which
deals with air travel outside this
country will not be competent to deal
with air travel within this country. 1t
is a suggestion which I will find very
hard to accept. | should have thought
that the experience and the special
knowledge gained by a Corporation. in
running airways 2all over the world
would enable it to run the under-
takings in this country more effi-
ciently. In fact, even the Bill contem-
plates the appointment of the same
Directors in the two bodies; and tne
same Chairman. I do not therefore
Teally see any justification for—umnless,
of course, some more compelling
reasons are placed before the Seleet
Committee—for having two Corpora-
tions. In a matter like this when we
are taking over a public utility under
taking in this country, when. we are
already being accused of having a top-
heavy machinery in so many aspects
of our administration, I think the least
we can do is to start with a clean
slate so that hereafter at least we can
see that there is no waste which can
be avoided. And. of course, later on
if experience shows that we need two
g?rporations, we can go ahead with
em,

The other point about which, I must
say, I am equally surprised, is compen~
sation. The quantum of compensation,
I entirely agree with some of my pre-
decessors. is more than what these-
undertakings deserve. It has been
said that they have been running at a-
loss and that this Government has
been giving them subsidy. If that is
so, what is the necessity or justifica-
tion for going all the way out to give
threm an extra solatium of Rs. 15,000
or Rs. 20,000 per aircraft. Admittedly;
they have shown greater depreciation
and their written down value is low.
When they showed depreciation for
income-tax purposes, obviously they
got the benefit of it, and this Govern-
ment found it acceptable to agree to
that amount of depreciation. Now why
should we be so very sympathetic or
so very considérate as to go out of the
wey and admit that that income-tax
depreciation is wrong, that the very
basis of it is wrong. and ‘then accord
them Rs. 20,000 or Rs. 15,000 extra?

It is wellknown that they have been
Tunning at a loss. It is admitted tbat
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their shares have been selling at a low:
rate, or some of their shares are aot
in the market at. all: If that be the
case, I think. they will be jolly glad to
give us their aircraft.and their under-
takings. They should give us as &
matter of fact something im. return for-
relieving them of a great bother, and
for want of a proper expression in
English, I would say, Sir, they shouid
give us-something:like:a gratitudinuma.
for having relieved them of their
trouble and worry.

In a matter of public expenditure-
like this, when we" are taking upon
ourselves. the running of' a public-
utility undertaking, we have to be very
very cautious, and I do not want any--
thing to be done by this House or by
the Select Committee, which will lay-
the foundation- for. a' scarmdal of the
type we have been constantly accused.
of late albeit without justification. It
is time that we-start afresh, and-as I
said, with a' clean slate in all these-
matters.

There is only one other aspect that.
I would like to deal with: Mr. Kila-
chand’s support for the compensation-
clauses embarrasses me; and I feel”
intrigued. Where certain  vested'
interests are finding-the basis of com~
pensation acceptable, I think we
should get wise and examine it more-
closely and see whether tlris compen--
sation is justified at all.

I would only emphasise in the end:
that” there is no question of any of us.
not supporting the Bill, but that we- *
are anxious' that the Government"
should see, as also the Seléct Com-
mittee, that every care is taken to
ensure that national interests are we!l"
orotected. and that we are not bur--
dened with anything whichk we may-
regret afterwards.

st qo (Fremmer) ;. soremer
T, TEIF & wigi o S
Ye T ¥ &, F wwwar § oo
W F RE T oww A o
5 St wmar @ o aw e
Y i e &, % 7 -
w5 IR A w1 & o Froen
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FW T G § 9% I W @A § av
o 3w fee F T dar et & ik
gt 7 §o wff TEr g W o
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™ AW & g 7 3@ faw W
[FHYT HIA g |

11 AM.

Shri N. R. M. Swamy (Wandiwash):
There has been a good deal of -con-
troversy over this Air Corporations
Bill—whether we should have a single
Corporation or double Corporations.
1 wish to say in this connection that
these Corporations as contemplated in
this Bill appear to be two legal entities
and one is independent of the other.
These two Corporations cannot func-
tion very properly if really they have
to function in the interest . of the
country.

In the Statement of Objects and
Reasons we find that the development
of the air transport industry on an
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economic basis could be achieved only
by having a single agency in charge
of all scheduled air transport opera-
tions.

[SHRIMATI AMMU SWAMINADHAN in
the Chair.]

If really a single agency has -to be
established, there cannot be, as we find
from the provisions of the Bill, two
agencies. If, as stated in the State-
ment of Objects and Reasons, through
one single agency we can achieve
expansion and development of air
services, I do not see any reason why
under the provisions of the Bill two
agencies have been created—a Corpo-
ration for the international services
and one for the internal services.

I acknowledge the services rendered
by the workers, from top to bottom.
as regards the work of the airlines.

From the composition of these Cor-
porations, ‘I notice that the same
person can be the Chairman of bothkr
the Corporations and the same persons
can be appointed as members of both
the Corporations. Even the General
Manager of one Corporation can be a
member of the other Corporation. 1f
this is so, there is nQ reason why there
should be two Corporations. There can
be one Corporation; otherwise it will
lead to difficulties.

Then the Corporation is already
heavily manned. There shall be not
less than five members and not more
than nine members. If the workers
are not given a fair chance of re-
presentation in the working of these
Corporations, I do not think they will
be able to do service properly.

As regards the expenses, I have to
say something. The previous speaker
referred to othrer countries where there
are one or two Corporations like these.
But such comparisons are not at all
fair and sometimes. they ‘do seem
odious. In other countries there are 21
to 30 thousand workers in a single
Corporation, but here we have only
about 9,000 workers in all. So instead
of  having two Corporations, one Cor-
poration will serve the purpose.

As regards the fuel, I find that the
Americans charge us a great deal—
much more than what they charge
tire Australians. Therefore, they should
be persuaded to charge us only what
they charge for others. We must have
s%me agreement with them to this
effect.

As regards spare parts, we pay very
heavily for the same. We must manu-
facture these spare parts in India itself
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so that we can expand these air
_services ‘a great deal. ((Interruptions).

Mr. Chairman: Order, order. May 1
:ask -hon, Members .not to carry on
conversations so much .because I do
not think the speaker can be heard.
On every side I see Members carry-
ing on conversations. I would repeat
what -tlee Deputy:Speaker has already
said this morning about not carrying
-on conversations. .

Shri N. R. M. Swamy: If these .two
«Corporations are done away with and
we -have only one Corporation, then
the Air Transport Council need not
‘be constituted at all, because the Air
"Transport Council is intended to deal
with matters of .common interest to
‘the two Corporations and any impor-
‘tant matters ‘tirat may be referred ‘to
it by the Director of ‘Civil “Aviation
or the 'Director of Posts and Téle-
graphs. If we 'have one Corporation,
*the Air Transport Council can also ‘be
tdone away with.

As regards the Labour Reéldtions
‘Committee, there is bound to be one
‘because it has to confinue in the
interest .of the workers. The workers
also should be represented on that
tCommittee.

I find in clause 18 that .ndbody
.should run any air services -apart
ifrom these two Corporations and that
-contravention of this would be punish-
able to the extent of three months
.imprisonment or to a fine which may
-extend to Rs. 1,000. .I rememper -some
_years back there was a very eminent
doctor in Madras, Dr. Rangachari. He
‘had his own aeroplane so that 'in times
:of emergency, when the Ilives of
patients ‘were in danger he used to
.rush to their rescue 'in -his -aeroplane.
_Provision should be made for such
<«exceptional cases; even private people
.should have facilities for running such
:a service in times of emaeargency. So
.also with regard to lawyers; they
:should alse be allowed to -run ‘their
.aeroplanes if they have any. They
should not be subjected to all the
rigours of these. Therefare, I say that
these two categories of persons, the
lawyers and the -doctors who ‘have
their own planes should be allowed
to render service for a mnational cause
Py allowing to run their own planes
for the relief of men in distress and
«danger, and should be exempted.

As regards previous approval of the
“Government for ‘the acquisition of
.properties, I should like ‘to say this.
.1 find ‘that if they .acquire :any pro-
perty exceeding Rs. fitteen lakhs, or
enter into a lease Tor over five years
or dispose of .any property ‘worth mere
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than ten lakhs they have to get the
previous sanction of the Government.
I really see in this certain loopholes.
I wish to say that any purchase what-
ever, whether it may be worth fifteen
lakhs of rupees or ten lakhs or five
lakhs or even less, may only be made
with the previous sanction of the
‘Government. If the limit is given, thema
certainly they can purchase piece-
meal and yet make hluge purchases to
the extent of 20 or 30 Iakhs of rupees.
Therefore, such provisions need not
be there, 'and, as a matter of fact, for
any purchase they should get the sanc-
tion of the Government before making
such purchase.

As regards compensation, I wish to
say a few words. I do not at all dis-
agree with the scheme that has beemn
set up in this schedule as regards pay-
ment of compensation. We are not
bothered about whether it is really
compensation or whether it is really
paying the price of the articles that
we purchase from the companies. But,
.still I wish to say that there should
be a Technical Commitiee or Body
which should sit and assess the value
of each property and aircraft and
then fhe money should be paid. If
there is any difficulty or any disagree-
ment, certainly they can refer the
matter to the Tribumal and it must

_ be settled. Instead of that to pay on
the basis of the schedule would cause
difficulty because it is not workable.

As regards taking over the empioyees
of the companies who have already
been appointed before 30thr June, 1953,
as employees of the Corporations, 1
wish to say that a Committee should be
appointed to see whether there has
‘been no nepotism. As a matter of fact,
soon after the introduction of this Bill,
I was told that many have been em-
ployed. I question the bona fides of
those appointments. I wish to say that
a Committee should be appointed to
scrutinise whether there was any neces-
sity or reasonable necessity for these
appointments by these companies.
Only such of those persons who have
been appointed bona fide should be
retained and the services of thre rest

- should be dispensed with.

In regard to the constitution of these
Corporations, some persons are men-
tioned; there are to be not less than
five and not more than nine members.
Since it is the people’s Corporation and
since it is the people’s money, I wish
that only top-ranking people should be
appointed and the appointments should
,not be swayed by party politics. It
‘they were to follow party politics in
-appointing these men, the Corporations
will not work because it may lead to-
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[Shri N. R. M. Swamy]

some difficulties later on. Therefore,
we should appoint persons who have
got a very good knowledge of these
air services. :

One reason given by the hon.
Minister for retaining the name ‘Air
India International’, is that it has
earned a goodwill and that by a change
in the name it may jeopardise the
business. He seems to be orthodox
and sentimental as regards these names.
i would only say that he can have the
name Air India International. There
should be only one name and still you
can work it out. Of course, Air India
International has done yeoman ser-
vice. They have not had accidents as
we find in other countries and it is due
to the workers who have done magni-
ficent service. If he really wanted
that this name Air India International
has to be retained and worked as a
separate entity, I can only respectfully
tell him that this is a matter where he
should not be persuaded by sentimental
conservatism. He can simply put these
two names and still work out. If there
is one single Corporation, he can have
two zones as we have in the railways
six zones. He seems to start with
disintegrating. When we want amalga-
mation, he shall not go on disintegrat-
ing. In that event, he can have two
zones under ome single Corporation anc
still do magnificent service. We insist
that there should be only one single
corporation. I think he would accede
to the demand made by the House and
by many of the hon. Members even
on his own side.

When the discussion started this
morning. Dr. Syama Prasad Mookerje=
wanted an assurance to be given by
the sponsors of the Bill and Tandonji
said that when the Bill has been
referred to the Select Committee, the
Select Committee can certainly re-
shape or modify the Bill. But, I find
that on a previous occasion when the
Preventive Detention Bill was intro-
duced. the Prime Minister himself said
that they can introduce any amend-
ments in the Select Committee. but, as
a matter of fact. when it was being
discussed in the Select Committee it
was not allowed to be done.

Shri A. M. Themas: It was a case of
an amending BillL But this is a sub-
stantive Bill.

Shri N. R. M.’ Swnmy' Even in an
amending Bill that was not allowed.
1. do not know whether they will allow
In a: substantive Bill of this nature.
That is the reason why Dr. S. P.
Mookerjee wanted the assurance. After
all we are all interested in the interests
©of the country as a whole and there
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should be only one Carperation. We
have nationalised our railways, we
have nationalised our roadways and
this is the first time that we are
nationalising our airways. You must

* yield to the pressure that we are put-

ting forth from this side of the House
as well fram their own side. There is
a good deal of controversy about this
double corporationg or single corpora-
tion. From the Statement of Objects
and Reasons I find that there should be
one single agency, but the provisions
in the Bill go counter to the Statement
of Objects and Reasons. I think he
will concede that there should be one
Corporation.

Shri Raghavachari (Penukonda):
Madam, I thank you for the oppor-
tunity of expressing what I feel abcut
this Bill. So far, the discussion is
going on a beaten track. I have been
listening to several speeches; one or
two questions that they have raised is
about the compensation and one or
two Corporations. Beyond tkat, it has
not been much of a controversial Biil.
But, what I wish to stress before this
House is not only those two questions,
but I want the Government and the
Members of the Select Committee to
consider how this venture. with which
they are so busy. affects the tax-payer
of this country. When we take all the
circumstances under which this venture
is embarked upon, it almost looks to
my mind like, ‘“where Angels iear to
tread. we are rushing in”. I am not
against the need for an organisation
of this kind or concentrating it in the
hands of a rich capitalistic State so
that it may be efficient and useful.
But the question is when we find that
the companies are now working at a
loss, you must acquire their business
and then run it at a profit. and all the
people who are im employment now
must continue to be in employment in
the new venture also. These com-
panies are not functioning efficiently
now and you want to acquire them
and run them. Now, nationalisation
is a thing to be desired, but in *rying
to nationalise, I wish you had taken
more useful activities, which would
help larger sections of the populatiorr
and where greater help could be given
to the workers. For instance, youw
could first concentrate on a thing like
coal. But you have taken the air
transport. where even the capitalists
have failed to make profit. The volume
of labour to be benefited is also:not
much. This is the thing you want {o
try first and get your impressions as to
how you can run affairs of this type.
I am not aegainst Government taking
over the industries and it is possible
that air transport serves a great
national interest and while ordfmary
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capitalists may not be able to manage
it, it may be in the national interest
to take it over. But Government
should consider first the impression
that such taking over would create.
This nationalisation, 1 am atraid, will
hamper or mar their reputation. They
are not taking it over with the inten-
tion of effecting economy or improving
its utility. Government seem {0 be
more anxious to be generous and
favourable. It is here tnat I come to

the word “compensation” even the use -

of which my hon. friend Mr. Kilachand
objected to. The first principle that
should guide the State in acquiring any
property is its market value. The
Minister himself said that the shares
of these companies have no market
value. They are not even quoted. The
Income-Tax Act lays down certain
criteria for calculating depreciation.
The Minister has altered even those
percentages and has added something
more. Naturally, therefore, the tax-
payer has to examine the activities on
which you are going to embark. Is it
worth while to pay at this rate. when
circumstances do not justify it? The
Select Committee should carefully
scrutinise the principles of compensa-
tion. The commonsense principle
would be not to pay a pie more than
what a thing would fetch.

Shri Jaipal Singh: Fetch where? In
India or outside? '

Shri Raghavachari: In India, not
anywhere else. 1 am referring to the
market pricee The way in which
Government have had meetings with
the owners who come and agree.
makes it look as though the capitalists
or the. erstwhile owners, welcome this.
It is a godsend to them. The very
fact that they welcome it must make
it suspicious. If it is not generous
and fevourable, would they welcome
it? This makes me nervous. The
principle should not be one of
generosity, fairness and trying to give
something more. There is no need
for such a thing. This matter should
be strictly looked into.

As 1 have said, the affairs of these
companies have not been managed
with profit and Mr. Kilachand has
pointed out that if you retain all
these employees, it will be impossible
to make a profit. That is the capita-
list way. Even though we may not
follow it. still we must think of the
investment we are making. The only
way in which an improvement can be
brought about is by managing affairs
economically. You are starting with
two Corporations; two agencies; two
sets of officers. It is all duplication.
From past experience, we know that

21 APRIL 1953

Air Corporations Bill 4762

when Government takes over a <on-
cern, the scales of pay will be very
generous and the consequence will
never be a profit. It will be almost
on the side of extravagance. We
have experience of the ventures and
adventures of Government. If a.
capitalist takes over, he would run it
cheaper. In this case, we are taking.
over a thing which the capitalists
themselves could not run profitably.
Unless you cut down the expenditure,
it cannot make profit. More than
one Corporation is bound to result in.
enormous wastage. You give the
example of the UK. Everything,
need not be copied from there. We
do not know the volume of traffic
ltﬁh?/l;e. I thmt);l it is unnecessary to-

more an one Corporation..
Bettel: start with one; gaigo some
experience, and if it proves profitable,.
then open new branches and expand
the activities. That is how I feel on
this question of the number of Cor-
Pporations.

To me, it appears the Bill is un-
mindful of the qualifications of the:
people who are to man these bodies.
Nothing specific is mentioned. Gov-
ernment retains absolute freedom to-
appoint the best men. But when you.
have no qualifications specified at all,.
and leave it to Government entirely
past experience makes me suspect.
It would be more advantageous to-
Insist on some qualification which
should be conformed to. Therefore
it is essential that certain provisions:
are made in the Bill so that indiscri--
minate choice may be checked.

The only other thing thrat 1 wi .
submi!. is the provision for w;i};rte?-
sentation of labour on these Com-
mittees and Boards; I would certainly
wish that the representatives are-
really the chosen representatives of"
labour rather than somebody whom:
the .Government might choose to-
nominate. Then only labour will
have confidence and there will be-
;?)r]::’et %:;pox:tunityﬁ of having their

view e i i
in these matters. ectively considered..

Therefore, without takin, m
more time of the House I wogld 1:nl'zcs}s1
upon the Government and the Mem-
bers of the Select Committee to be
very very careful in fixing the prin--
ciples on which compensation should
be paid. I am afraid the proposals:
by the Minister in his speechr are very
generous, and generous to the extent
of a fault.

Wit wfrew s (da—afir):
Wt Y, F F ol e SRA
® WY TN N ARk o W@ W
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[t whoras w2w)
FRNIFA AT I R Y @ w
TR I &1 FICARIAT a9 F¥ v q/
Il OF g § A WS, TE@E AV
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‘EREATAS A AT saT 19 A &

- R gl oA wfdssr sgnl § @t

Y FY WX W g TN HT a1
-FE 2 E, q AT FH qgd S4TRr
(TS g AR, ®ifF ag A FH AE
ZRT 98 TF AfqssT FR {58 AW #
AFASW & & frar S A7 -
FrFet 3 a8 % @ |

Y A o % F s T
¥ F AW fGorT FET ag F99-
AT F IH § 1 A FHEN FT
FER T TEFH far =1 @
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ZW @S TR A F e v g v ?
HimgarA A ag@ A N F
T wwtE & AT gesd A FEw
e T QU A fre am §, 9%y
ggr v fafeq & & @9 wefal
R F Ay wgn 5 S ser =\
Ffaw T W, A FT SR
&Y ofr 9 T g, ot Rl FaREese
A TSI FE W FT Fdig
F T I AEF AL E, AT
AT A & 7Y, ¥fFT TR FA A 72
oW @ Tifed - 5 TQEeed qaie
7 g 1 e 78 ITEeeE *N §
FUIETER 4 FHEL § W AReed
N & 9 Aww W F I W
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W FATT FA FT AT E A AT FO
JumafEl w7 At W sqEr WaT
T FET F A0 IS @Y §, A F
T AT A0E, A X AFY @, A
Y sfaFaR woaw T F ARG
§ g W wwfmi w9 Y § e
ITH ST dar TSY &, A yfET 9w
I AT IT FEFET AT ITH TRAH
Rfmwqam g fFagds amg ¥
FH FG, T T AT Q7 ITH TN
g @R 99 % g7 Y I FT I
af fagame &, IT® @A FF, IW TF
HHFS T AT F AT FTH AGY T,
W afm AR famm @ # oS
Fwfrat & sfa §, ag e o} faam
I G W FW W, a9 Av Tg ATTHT
T FET AT, A709T AT FT FH
TR AT G § AR T B
fog g1 ¥ AT faar v,
FYE A (4T GET § ArEAT AW
FT @Y @I TG &, 9 A AT a9
I gawm, FifF IFN FT I QAT
s & f5 o g7 o F W g
FT GO IqFT AT g9 § & AT

Y FF AT EH FT SEH ¥ T &

W & fen aer & zafer ¥
TER T AT foode +98 ¥ fadt &
F T §F R §F iRaOEe
frar frr sm sk A€ dar o
e I ey I et Wik T
AR FTF AT AT H T | AW
@R 9T @ Iwar & fF 9w B ¥
oy fordidem & & & @4 &Y
FRAT F AIOF, AT A § faaw
AWM 9 FA Fodr §, IR AT
SUNET AT T ST E, afew IH
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R 7w A F WG &
FaE R §, e FN A wemw A
F JUERSE I ARE & AT A
&, wfed a7 faadt & fF g W
™ AE TR AW I AR AR
I feal #1 T w1 FE T FE THA
s frremn wfgd | EFEe gfe
AF R WF IR F JoAG
Fg I | TEQ ok F aR &,
IFAEs A A Fg afk F TR A
A FTowT goTE AL 2 awdT, 9g O S
FATET ATEHY g, 9 IYHT 3@ AR
F TEST G, T ATIHY FAHT AT
Ja WA ZEN fF gwR g =
S F "l ® R TR oa
fefesfmme 7 g1, wifs s fodt
Y agT o fF I8 TR § feferfrma
for T & @ SE g Y sfosr
Y age. T I, e FHTE
W axq oy i w7 feferfamam
TE AT =Ry, WF for I
T ST T e | G At
wtfee fr o awg 9@ &7 wFm
g, Tl 3 & a1 AR T 9 vafew
fefodt F I & TT AT F AR
AT A F TN F I IWEL
‘FT CFENEE @ & qaras 37 §
T ag 7 S & fF g o= e
F AR WA TR ¥, T a
| T AW § TR WO § @I Y
27 =feT |

@ @@ a8 § 5 o sl
) ¥ B, I O A, anfy WY
¥, ag @ gww | 91w § e
fore & & oW ¥ @ AR
Y A TEATAT 1T AT ITHY I
a7 7 A, ag T9E & & I | gWe
1T IR T AT AR e F, g
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1 q9 7 A1 A1) 91 g, T g
o T 3, 78 g § A amav | o
ag T AT AR & | g I o
FF AT FGT | GIT FTAE FAT 7
‘waed 4 & 5 oWt %1 afew g
S R T 1 g ey
AT T A Q@ E, WiF W W
A T AT §, g I D9
N 3, g T 3 A @ A g
T Ao A | g AT WY T
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T AT T W & a1 FJIOw
g ¥ 9 WA >N fed 6K
9 9 qE T @ o § fr
st faw a7 § 99 W § @R
T fod 9 9% 7 afaw T a=t
TR I AT FW F @ qghoaa
T oW S AN ag & fewe & W
Wt 7 9eq T 7 A« ¥ fog v W
rem s e | e A g fs R
T ¥ I AT A | S fae
# aga sfomd &t g AT R T
qgEma ® fewe Ao & wfemi
e & R fewe 3 & foq ovit W
A T AT T GAT 7w
| TH 1 wfearzal @ T ¥
qa‘rlm@m%mﬁ ﬂ'l?:'
A gafos F1 AT 1 AAT AR F
s § AR AW T agfeua e
% T 99 T B A F @ F AW

T TETHTT & FH W A A A
F 78 a0 TR A fEd g

Shri Syamnandan Sahaya Muzafiar-
pur Censt’ral): I consider it a bad
policy which the Ministry of Com-
munications have undertaken. Tire
process, the policy and the rumours
about nationalisation of industries
have been a matter of controversy not
only in this country but outside.
Therefore, any Government, parti-
cularly a new one as Ours, does require
a great deal of consu_leratlon. and
thought before undertaking nationali-
sation of a venture like the one which
is proposed in the present Bill but
whether one likes it or not, the fact
would remain that there are certain
lines of industry which, sooner or later,
will have to ceme. under the adminis-
{ration of the Government—we may
call it nationalisation or we may not
and airlines certainly will be one of
them. We, however, should not for-
get that the nationalisation of airlines
and the manner in which we are able
to conduct it. will be a great factor
for undertaking other nationalisations
in the country. The responsibility
therefore of the Ministry of Communi-
cations in this matter is very great for
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it will show the trends in which Gov-
ernment undertakings could be run.
Airlines particularly have a bearing,
not merely ‘on communications but as
someone pointed out, it may have a.
great deal to do with defence. There-
fore, the proper running.of airlines, the
proper maintenance of air machines is.
a factor which deserves the most.
earnest consideration of the Govern-
ment and this will be looked forward
to with anxiety as well as prayerful
hopes by the public at large. The
Minisjer for Communications, how--
ever, has earned the reputation for
undertaking difficult tasks in which:
God has helped him to success. We
can therefore prayerfully wish that
his new venture may also succeed.

The anxiety, however, of people like
us who do not disagree with the policy
he has undertaken but who still keep.
themselves abreast of conditions pre-
vailing in other lines, in other depart-
ments, in other spheres in which Gow
ernment administration is running,
makes one at times feel nervous and
it I say a word or two now, it should
not be taken as a deprecation of the
attempt but only as a warning lest we
may not come to trouble. In this con-
nection one is certainly reminded of
the railway management «where we
find, year after year, proposals coming
up to this House for increasing the
fares. Those who had the privilege of
travelling in higher classes—leave the
poor third class passengers alone—
know to what depths the conditions
of the carriages have gone down, We
have been going round the Centenary
Exhibition here looking at the past
10 years and to the present and while
the third class bogies give us some
hopes, one also feels sometimes a little
worried lest we may not go back to
the condition 100 years before. I will
therefore draw the pointed attention
of the Minister for Communications
that in the discharge of his onerous
duties which Ire has undertaken, he
ought to keep in view how other -
similar administrations are being run.
The position of the airlines, however,
is very different in the sense that it is
not merely a case of deterioration in
your efforts. it is a question of life and
death and I do npt know whether the
hon. Minister for Communications has
had any information with regard to it.
but one of the lines which was taken
over by the Government has not had
much good reputation. In fact at one
time in this House I said what the
public thought about a particular air-
ways. I said that “if you travel by
other airways. you see the world but
if you travel by the Decran Afrways.
you see the next world alse.”



4769  Air Corporations Bill

Shri Jagjivan Ram: Codming back;

also. )
. -~

Shri Syamnandan Sahaya: Now after
.having seen it, no coming back. When
1 say this I fully appreciate the
troubles in the beginning of.any under-
taking. I do not necessarily mean to
suggest that things will not improve
but on an occasion like this, it would
be desirable to lay a pointer. In the
.matter of running of airlines, various
considerations have to be kept in
view. I know the hon. Minister for
‘Communications has great experience
«of a'rlines, not merely of their good
run but sometimes also of their dis-
aste:s and I have no doubt therefore
that he will be very careful himself
but even so, I may point out to him
that one of th> most prime needs in
running a good airline is first to see
that it has got rood ground engineers.
So much, if I nmay suggest, does not
depend upon the nilot. He must there-
fore see to it that very good and effi-
cient and able ground engineers are
maintained at different points. In
'selecting them, if we are not able to
find Indian nationals for this work. I
personally feel that you will be well
-advised even to import outsiders, for
-after all. in the beginning of under-
takings like this, you might have to
‘take assistance from outsiders also.

The second point on which 1 would
like to draw the attention of the
_Minister, through you Madam, is the
question of landing grounds. Now, no
.machine can be made fool-proof.
Therefore, one of the things which all
air companies and airlines must have
in view is to have as many landing
grounds as possible so that on the
-detection of the slightest trouble, there
may be a landing ground nearby where
the plane could land. I am sorry to
say this but I must bring it to the
notice of the hon. Minister and also
to the notice of the House that a large
number of airfields constructed during
the war, and beautiful ones too, are
going into disrepair and have been
neglected. I do not know who is to
be blamed. If I refer to the Govern-
ment of India they say it is under the
State Government. If I refer to the
State Government, they say it belongs
to the Government of India but in
any case, the Government of India in
the present circumstances, constituted
as it is. has certainly a great deal of
control, both statutory as well as on
account of party affiliations. on State
‘Governments and the very first thing
that T would like the hon. Minister for
Communications to dn as soon as he
takes over these airlines is to take
over these airfields wherever they may
be and try to keep them in a state of
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good repair. It would not necessarily
wnvolve them in a large expenditure.
Some of these air fields have vast
extent of lands within their area.
Some of that could well be utilised
even for agricultural purposes. and
the runway could be maintained
beautifully even with the income of
the rest of the area comprising the
landing ground. I would like to draw
the particular attention of the hon
Minister to this and I hope he will
take note of it. In Bihar alone, as
he must be aware, there are several air
fields whichr are going into disrepair.
They were constructed so well and
even today. they could be taken over.
and properly maintained.

Another matter to which I would
like to draw the attention of the hon.
Minister is this. If these lines have
to be run properly, the officers and the
authorities must develop, if I may say
so, a service mentality and not an
officer mentality. I have had occasions
to notice that as soon as the adminis-
tration of a company or industry is
taken over by the Government, the
officers and authorities develop a kind
of an officer mentality, and they slowly
begin to lose their service mentality.
The department must see to it . that
that service mentality is maintained,
because, without it they will not get
the custom which they should in
order to run the company on a sound
and profitable basis.

A great deal has been said in this
House about setting up two Corpora-
tions. I really do not know whether
two Corporations will be very costly.
But, if I were in a position to decide
the matter. I would certainly have
two Corporations will be very costly.
reason, for the simple reason that
there will be a kind of competition for
efficiency. We will be able to know
which Corporatidn has heen function-
ing in what manner. Then there is
certainly a difference between inland
communications = and communications
beyond India. Therefore, personally
I feel that it is a wise step. I do not
know who advised the hon. Minister
of Communications: but I must con-
gratulate him on this decision. It is
a first class decision. In fact. if a
company is to be run well. there ought
to be a certain method. a certain
system by which one company may
feel that it is going down or coming
up well. so that there may be a healthv
competition started. Otherwise. it will
all become a departmental show. If
anvthing goes wrong. there will be an
attempt to hush it up rather than put
it forward. Therefore. opersonallv. I
feel that this two-Corporation business
is a healthv svstem and it should
certainly be introduced.
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. [Shri Syamnandan Sahaya]

We have heard a lot about com-
pensation in this House. The fact is
that nothing pleases one better than
if he could have everything free and
paid for by someone else. If the hon,
Minister can have it, I do not grudge
him that. But, I have gone through
the compensation clauses in this Bill
and I do not know where and how
compensation arises. You are taking
Over a running concern. You are pay-
ing for the assets of the company,
assets which are tangible assets.

Shri Vittal Rae (Khammam): No.

Shri Syamnandan Sahaya: It is very
easy to say ‘No’. You start an indus-
try tomorrow and then we will see
how you do it. I said at one meeting
that the best thing that an industria-
list can do in this country is to start
a pin factory and a nail factory, hand
over the nail factory to the Govern-
ment and hand over the pin factory
to labour to run it and see how they
run it. Then, they can come forward
and say. After all, it means a great
deal of risk, a great deal of experience

run a concern. It is not easy to
run these companies. Instead of say-
Ing a word of gratitude for what they
have done. you do not even want to
pay for the machines which they
possess. (An  Hon. Member: Have
they not made profits?) That, I do
not think, is the right attitude to take.
What I was suggesting in this con-
nection was

Shri T. N. Singh: Is it your conten-

tion that there was no profit motive
in starting these companies?

s Shri Syamnandan Sahaya: Well, 1
wonder if we have no profit motive in
drawing an allowance of Rs. 40 for
coming here. If theresis profit motive,
there is .also  profit motive  there.
(Interruptions).

Mr. Chairman: May I ask the hon.
Member not to carry on arguments
with other hon. Members, but to
finish his speech?

4 Shri Syamnandan Sahaya: It was a
kind of provocation which I could not
resist. In any case,......

Shri T. N. Singh: On a point of order,
Madam, is it open to an hon. Member
to make a sweeping allegation against
the profit motive of the whole House

Shri Syamnandan Sahaya: I did not
say profit motive; you said so.

Shri T. N. Singh: ... in the manner
in which the hon. Member has said?

-
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Mr. Chairman:. Order, order. I.do
not think he made a sweeping charge
at all. I do n6t think there is any
point of order in this. I rule it out.

/ Shri Syamnandan Sahaya: I say that.
an industry is not worth starting
which has no profit motive, An in-
dustry must be started with the fullest
assurance that it is going to make a
profit. What is an industry worth if.
it is gping to be started with a losing
motive? There should be . profit
motive. But, if the purpose is really
to deprive the rightful owner of what
he has to get, deprive labour and the
shareholders and to deprive thre coun--
try, then such a profit is mischievous
and should be prevented: To start an:
industry without profit motive, .........
well my hon. friends will say some--
thing.

Shri Gidwani (Thana): Does that
follow that we should come here with:
a profit motive?

/ Shri Syamnandan Sahaya: I have
been asked by the Chair not to listen
to what you say.

Now with regard to these compen--
sation clauses, I find that the provi-
sion is that the Government should:
pay the written down value of~ the
machines. Let us scrutinise how com-
pensation is going ta be paid. Gov-
ernment are not going to. permit any
of these machines or even the spare
parts not used so far to be sold in
the market. They will vest in the
Government immediately. After thal,
the Government will sit down and see
what price they can fetch: The price
that is considered to be proper is the
written down value of these machines.
I submit that as a Member who- spoke-
just before me said, if you want to
take over a concern, at least try to-
see what market value it fetches. But,
the provision of the Act dges not even
say that they may be given market:
value. It says written down value of
the assets; even if the assets are more
valuable, that will be the amount
payable. I will ask my hon. friends.
here to consider this question. When-
ever something like that happens,
there is a furore here. Perhaps
rightly so and my hon. friends have-
reason to think in the manner they
are doing. I am not challenging .the
sincerity of purpose which they have..
But, I am asking them, is our country
sufficiently advanced industrially? Do
we not still require the helo of the
private sector to have more industries.
in this country? Say that we do not
want the wnrivate sector: delete your
Five Year Plan where it deals with the:



4773 Air Corporations Bill

private sector. You are at perfect
liberty to say that you would not have
it today. But, if you say that private
sector is required, may I ask you to
consider............

Mr. Chairman: May I ask the hon.
Member to confine himself to the sub-
ject? We have very little time. Hc
has already taken 16 minutes and I am
‘g}iﬂg to ring the bell. :

Shri Syamnandan Sahaya: I shall
finislr in two minutes. We should also
consider what effect this type of
nationalisation or this type of urge by
the House for not paying any compen-
sation will have., if you want indus-
trialisation by the private sector. If
you do not want it, perfectly all right;
say so, there will be no difficulty and
no difference of opinion.

There are two more things that I
wish to place before the House. One
is with regard to retrenchment. The
hon. lady Member who initiated the
debate said that there should be nc
retrenchment. If we say there should
be no retrenchment, there should be
no increase in fares and that the com-
panies should be run properly, then,
personally, I feel that the hon. Minister
with all his experience will be hard
put to it to run the concern economic-
ally. Yes; retrenchment for the sake
of retrenchment should not be under-
taken. But, personally, I feel that if
the Government find that there is a
surplus staff in some categories, they
will be hard put to it to say that there
should be nb  retrenchment. These
limitations should not be placed by the
House on the body which is running
the Corporations because they will
handicap them-and interfere with the
proper working.

Then, the other thing to which I
would refer before I sit down is this.
A certain reference was also made to
men like Tata and Birla being asso-
ciated with this Corporation. It is a
difficult task to run an airline, It is
not like a sugar mill or a cotton factory
or a jute mill. You would not bc
better advised than to have the
advantage of men of experience. I do
not really insist on Tata or Birla. You
can get people from outside if you
like. but in the initial stages. the Gov-
ernment will be well-advised to have
the fullest assistance and advice. and
even the guidance of men who know
the subject.

Mr. Chairman: Before I call upon
the next speaker, may I remind the
House that the hon. Minister is going
to reply at half past twelve. So, we
have not got very much time. and if
all the Members Who are going to
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speak hereafter will cut short their
speeches and speak within as few-
minutes as possible, more Members.
will have a.chance to speak.

Now I call upon Dr. Jaisoorya.

Dr. Jaisoorya (Medak): This is one-
of the rare occasions on which I ain
inclined to support the Government.
Namely, the idea is very nice; but I
am very worried. after having seen
the magnificent series of failures of"
the Government in public ventures.
They have been very successful in.
their failures,. I must say, viz.,, the-
Housing Factory whichr went down the
drain; then they took over the Road
Transport, and the Corporation started
shewing. losses where it was a highiy
profitable concern before. So. I have
a feeling that somewhere something
is wrong: Thereis the old saying that
whatever Midas touched turned into-
gold. My feeling- here is that what-
ever this Government touches turns.
into dust.

Shri Jagjivan Ram: You keep your-
self aloof!

Dr. Jaisoorya: That apart, my only
worry is this. This air transport is a.
very delicate mechanism. We have-
seen that in:all.couatries; none of them
has been a financial success. They
have to be:subsidised by the Govern-
‘ments. Even in America, where, in
Detriot, every five minutes a plane:
takes off and a plane lands, two nuge
companies have been forced to merge
for financial reasons. Now, I have
never been able to agree with our
Government’s thesis of building a
house, i.e., you first build the roof,.
then you build the walls, without
design, and then by the time you come -
to the foundations, there is no money
left. I find you are nationalising the
air when you should nationalise the-
land.

That apart, there ‘is ‘another trouble.-
This Government is asking this House -
to sanction, to-stand security for all’
sorts of loans. We form a Corpora-
tion and Mr. Kilachand . says. ‘‘You-
must leave to the corporations perfect
liberty to waste our money.” For
instance, we have the Indian Finance-
Corporation. I thought Indian busi-
nessmen were very shrewd business--
men, but we found to our surprise that:
the money went in the wrong channels.
Similarly. here, I notice to my sur-
prise. under clause 7: “Functions of”
the Corporation.—(1) Subject to the-
rules, if any. made by the Central Gov-
ernment in this behalf.” That means
we may make the rules, or we may not”
make the rules, but we have got to~
find the money:
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The original development of the air
«concerns in India was not so altruistic
.as my hon. friend from Bihar thinks.
The profit motive was there, but it
was a very haphazard growth. After
the war; there was a lot of surplus
.going about, and everybody starled a
Jupiter Company or a Meteoric Air-
way Company. All sorts of companies
were started as soon as they got a few
pilots and a few ground personnel etc.
Then they found that it was not an
€asy proposition. Therefore, now, there
is a debacle and the Government is
.asked to save it. It is a fact that the
airways have to be maintained not so
:much for profit through civil aviation,
but because of strategic importance.
I, therefore, agree, we must have
them. What I am worried about is the
almost ineradicable tradition of this
‘Government to bungle things. That is
what is worrying me—not the question
of taking over. Please do take it over.
‘But, having seen our officialdam deve-
loped to a very high degree of ineffi-
«ciency by the British, and after sceing
their magnificent record. I
doubtful if you can avoid adding this
also to the magnificent series of
failures. You have lost so much
money on the Hirakud Dam. The
Tilaiya dam is sinking. Well, we have
lost money there. We can lose money
‘here also.
seeing that picture.

"12 NooN

A lot has been talked about com-
pensation. Either we buy at market
‘value or at book value. We may not
-use the word “compensation”. Good-
:\hnl.l there i)s nlgne because most pf

em are bankrupt. So, there 1s
-goodw:ilx to be bought. ¢ mo

Shri Syamnandan Sahaya: I did not
say goodwill.

. Dr. Jaisoorya: The question is this:
if we take now at market value. the
‘“Dakota-wallas” will get nothing; Mr.
“Tata will get a huge lot. If you take
at %:e book value, then at least whether
it is funk or whether it is serviceable
or -t the shareholders or the
“‘Dakota-wallas” will get something.
Therefore it comes to one form of com-
pensation or other. I have nol been
-able to understand—of course, I am
not an expert—how you have arrived
at it. First of all. these Dakotas have
a limited life. All air planes have a
limited life. owing to strain. stress etc.
At that time a large amount of spare
varts were bought uvn haphazard. We
“know from the Shrofi Committee
Report that the South Indian Railway
alone had brown vacking paver enough
for 300 yrars. and key-points or
-point-keys—whatever you call them—

am very
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for 150 years. So, everybody siarted
buying haphazard. What is exactly
needed and not needed for rational and
efficient running I do not know. We
have not got a copy of the Stores
Report. Now. we have agreed ic buy
up, lock stock and barrel. including
the mice and cats, everything at cer-
tain fixed rates. This is not thc way
to do it. If you want to pay com-
pensation, you pay. 'We have got to
give something. If you are golng to
buy at market value, a proper assecs-
ment of what you need and what ygu
do not need will have to be made. An
expert Committee will haye io assess
it.

First of all, I am doubtful whether
any large amount of unused new spare
parts are there or not. I do not know.
A large amount of these spare parts
have been reconditioned. the recondi-
tioning has not been done bv the
factories or to factory specifications.
but as we allow things to be done in
India. In any case. it is going to be
a loss to us. Do not let us talk too
much about buying up a grand show.
It is not so. We say it is necessary.
We must have this communication of
air lines. We are going out of charity
to buy up these losing concerns. With
that the whole thing is over. Nothing
more is needed. :

First of all. Government always pro- °
mises there is going to be no retrench-
ment. They said that in the case of
the Vizagapatam Shipyard. They tcok
over the Vizag Shipyard. and now it
is-a failure. Within six months after-
wards. they manufacture a ophilosophy
to explain awav and to justify retrench-
ment. Mr. Kilachand was honest
enough to say that from the very begin-
ning you must have retrenchment.
The hon. Minister, I know, has a very
big heart......

Shri Nambiar: Very big?

Dr. Jaisoorya: Yes, very big. .........
but there is always a little snag. “The
Corporation. under circumstances, if
thought necessary, may be compelled”
etc. So, that is a commitmen:. I do
believe you should have no excess
personnel. I do believe you should
have a proper basis. because we are

* dealing with peanle’s property and

people’s money. It cannot be wasted.
On the one side. the workers will be
reduced. and on the other. a heirarchy
of officials with high pay and ineffi-
ciency will be increased. That is all
T find in this Bill. In the days when
the railways were run bv companies.
a huge division like the N.S. Railwav
was manaeed by five men very M-
ciently. After it was taken cver bv
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Government, there are 30 men.
Managers, General Managers and
Deputy Managers, and the efficiency is
gone. It worries me why a Govern-
ment concern invariably becomes more
expensive to work than a private con-
cern. It need not be so. It is because
of the type of men we appoint. Some
man because he was able to sign a
few files and do some administrative
work, is chosen to become General
Manager of any specialised concern.
They have done the same thing in the
case of the Shipyard, and all these
other concerns. There is no use of
putting in charge of them men who
are not fit for this kind of thing. We
will have to develop special type of
men for these things. ’

Then I come to the question of con-
trol. After all, it is our money that
is involved. And we want to know
how our money is going to be used.
We had the Damodar Valley Corpora-
tion and similar other projects. and we
have had sanctions being given with-
out proper estimates. These are the
things that are worrying me, that our
money is not properly looked after,
there is no concurrent or pre-audit.
After the damage is done, we say ‘Oh!
we made a mistake’ three years later,
or that ‘Three miles of this thing we
had built, but it was not necessary’.
and so on. The Tilaiya Dam is sinking.
We do not know the reason.

Shri A. M. Thomas: Please do not
give a wrong picture of the Tilaiya
Dam. People who have gone there
and seen it can certify that the report
is incorrect.

Dr. Jaisoorya: I am queting from
The Times of India. The Tilaiya dam
is sinking. It came in the Times of
India of last Sunday. You are not an
expert.

Shri Nambiar: Contradiet the paper
news.

Shri T. N. Singh: That news has been
contradicted by the D.V.C. authorities
more than once.

Dr. Jaisoorya: In spite of it, these
things happen.

Mr. Chairman: May I suggest to the
hon, Member not to waste time like

this?

Dr. Jaisoorya: What I want is that
there should be a proper assessment
and a proper pre-audit. I do not care
how much you spend, but I want to
know whether you do these things
with a clear mind on_ the matter. I
am not expecting a public utility con-
cern to make profit. A public utility
concern should not make a profit, but

82 PSD.
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I do expect that the money that is
being used will be used in the proper
way. I do not mind a loss. A public
utility concern should be prepared for
losses. I only want to know whether
this would not be another white
elephant that has been added to the
other white elephants.

Shri Achuthan (Crangannur): At
this late hour, I do not want to make
a very lengthy speech. I welcome this
Bill. In fact, I do not know what con-
siderations prevailed upon the Govern-
ment in the past to see that a fair
trial is given to these private concerns,
to see whether they could survive.
But now at any rate, Government have
come to the conclusion that the role of
private enterprise is beyond redemp-
tion, and so the earlier they take over,
the better. That is the position with
regard to the nationalisation of rail-
ways also. One difference, I notice
here, and that is that this industry has
got immense possibilities of expan-
sion. Anyhow, within the next ten
or twenty years, we can see the planes
flying over us just like the cars or
trains that are passing now. A stage
will then come when the country will
become air-minded, so to say. and the
distance and time which we are now
experiencing may shrink down to such
a level that within a short time, a man
who wants to go to a distant place
can reach that place. do h's business
there and then return too. The
nationalisation of this industry. accord-
ing to me. is a very salutary measure.
and my congratulations are due to the
Government spokesmen in this respect.

With regard to the question of cor-
porations. I have my own strong views
in the matter, that there is no neces-
sity to have, in the beginning stages,
two corporations. Once we begin with
two Corporations, it will be difficult
for us at a later stage, to retrench or
even to amalgamate these two Cor-
porations. Moreover, how can one
visualise after some ten or fifteen
years. whether the national or inter-
national airlines. will be of more im-
portance. At that time, when the
Government find that the one is more
important than the other. they can very
well say ‘Oh, at the initial stages. we
have done something wrong. We want
to rectify it now. and .so let us have
two Corporations’. But to start with,
for the country’s sake. have only one
Corporation. With resard to this
question. the hon. Minister in his reply
today can show how his mind is work-
ing after hearing the valuable speeches
from different sections of the House,

There js one other reason also why
there should be only one Corporation.
If we have two Corporations, one for
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national and the other for inter-
national air-lines, a feeling may auto-
matically come that the international
one is superior to the national one or
that the national one is inferior to the
international one. The employees ' in
the national one may think ‘Oh! we
have no opportunity to manifest our
skill and knowledge’. The hon. Mem-
ber from Bihar stated that there should
be a sense of competition between the
employees in these two Corporations.
I do not understand how there can be
any competition, if men are not placed
in equal positions. ‘National’ means
within India, while ‘international’
means throughout the world. But how
can there be any sense of competition
between the employees of thre two such
Corporations, unlesg they are placed on
the same level?

When the hon. Member was speak-
ing about compensation to these com-
panies, he was referring to the allow-
ances received by the hon. Members
who have been elected by the common
man of the country. I had a feeling
of doubt as to whether he was not
making his speech with some profit
motive. I am sorry for certain things
that he said. He said that ‘if you
want to probe into the next world, you
should be carried by the Deccan Air-
ways’. But I would say that this
moment when we are going to acquire
these air companies must be a good
omen for the country to say, that even
though many accidents have happened
in the past, there will be no accident
hereafter in this country, in any of our
airlines.

With regard to the compensation to
be given, I fee] that Government must
have a miserly attitude. Government
themselves say that these air com-
panies have been losing concerns, and
that they have been subsidised by
Government. My hon. friend the
capitalist Member, Mr. Kilachand was
very glad and said ‘Whatever is offered.
we shall take, along with the interest,
and we shall invest it in some other
profitable enterprise’ I welcome that
attitude. I invite the industrialists to
give up this idea of air transport or
civil aviation, and invest their money
in other profitable private ventures. so
that the country may be better in due
course.

I would like to say one word with
regard to the tribunal. Instead of the
compensation being settled between thre
Government and the parties concerned,
the whole matter can be entrusted to
the tribunal. Let both parties sav
what thev have to. before the tribunal,
as regards the valuation of these
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articles; spare parts, etc., and let the
tribunal finally say what is the amount
to be paid. I think that would have
been a far better method to adopt, be-
cause in the near future or the distant
future, our Government will have to
take over some other private indus-
tries also. and such methods have to
be adopted in, the future.

As regards the personnel of the
tribunal, I feel that the inclusion of
one more High Court Judge would
have been advisable. Instead of one
High Court Judge, lel us have two
such, and let us not grudge in that
matter. Let us adopt the attitude of
grace and magnanimity in regard to
these cases.

With regard to labour matters, much
has been said on both sides, and there
can be no difference on that point.
We want to have rationalisation. effi-
ciency and also economy. But we
cannot go to the extent of saying that
there can be no retrenchment. For
the time being, hhon. Members opposite
may not run after these employ~es of
these companies, but they are watch-
ing the movement. When Govern-
ment think of having some rationa-
lisation, then they will run after them
and say ‘You must begin this strike
or that strike’.

Shri Nambiar: Why are you afraid
of strikes? Let us see that they are
not retrenched. Let us have peace.

Shri Achuthan: I do not think that
any Government in any country
would like to see any one of its em-
ployees remaining unemployed. That
is_thre policy of the Government not
with regard to this industry only but
with regard to every other industry
as well. But that should not give
false hopes to these employees that
under no circumstances will the Gov-
ernment like to retrench them. If
they are retrenched. they will be given
alternative employment. or given en-
couragement to join other industries
which will be coming up here and
there. and get employed. So, let us
not erudge retrenchment, in the
interests of the country. ’

With regard to the provision for the
Labour Relations Committee, T wel~ .
come the orovosal. Hereafter Govern-
ment must see that the real renre-
sentatives of labour are taken into
confidence, and that nroner meacsures
are taken +q cee that their welfare
is attended tn foremost at the hands
of the Cavernment.

_That ic all T have to sav. T wel-
come this Bill whichr seeks to bring
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into existence a nationalised concern.
I hope it will have a good future.
Mr. Chairman: Seth Govind Das.
I would remind the hon. Members
that the time is very short and it will

be good if one or two members morc
can speak.
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Shri Vittal Rao: I have heard the
Minister’s speech. There has not been
any convincing suggestion why he is
not nationalising straightaway, that
js owned by the Government. managed
and run by the Government. While
we have the railways managed and
run by .the Government. the Posts
and Telegraphs Department managed
and run by the Government, why
these air services are not being
nationalised fully? For overhauling
these machines we have to go to the
‘Hindustan  Aircraft Factory, the
periodical overhauling of thre machines
is being done there. The Hindustarr
Aircraft Factory is a Government
‘Body. it is owned by Government and
then we have got some airways like
the Deccan Airways where 51 per
cent. of the shares are held by the
‘Government. When all this is there.
why this hesitation to nationalise
Tully.

Another thing is, there has been a
talk of retrenchment. Of course, the
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Minister has given an assurance that
nobody will be retrenched. But, the
other day, I was reading the magazine
Commerce wherein a threat has been
given regarding the Corporation itself,
that the assurance that the Minister
has given is transgressing the autonomy
of the Corporation or the rights of the
Corporation. This is in the Commerce
dated April 4th. What does it say?

“If, however, the Government is
sincere in introducing this parti-
cular directive, then, as previously
stated, the Corporation’s autonomy
in respect of labour policy at least
will have been seriously infringed.
One thing is certain; the Corpora-
tion will have one or other con-
siderable labour difficulty to con-
tend with at their very inception,
if not retrenchment. This clearly
affords substantial reduction of
salaries to keep the wage and
salary bills within the economic
limit.”

I do not know the name of the
author. It is put down as ‘Rudderbar’,
I am sure he will be one of the mem-
bers of, or is likely to be in, the Air
Corporation.

Now. what we want is, in order to
improve the services, there should be
development. There is a lot of scope
for development. For example, we
have got the hop to Bangalore, there
is a next hop to Mysore about 90
miles. Like that, we have got feeder
lines; we can easily stop this retrench-
ment and thereby we can mdike proper
utilisation of the aircraft. Now-a-days
this aircraft utilisation is far less. So,
by increasing our services, we can
avoid retrenchment.

Then, I come to the question of
compensation. The computation of
compensation is very high. I will only
quote one example, The Indian
National Airways’ share of rupees ten
is worth in the market only rupees
two and annas eight. Now, you do
not want to take it at the market
value of the shares. You want to
have the real value of the machinery
available. This machinery was sold
for a song. Each Dakota from the
Disposals was sold for about Rs.
40.000. After reconditioning it cost
them one lakh of rupees. Then the
whole system of air transport
service has been highly subsidised.
For example. I have got the actual
figures in the balance sheet for Deccan
Airways. The other day the Minister
denied that the compgnies were carry-
ing on air mails only with a view to
subsidise them. I haye got the figures
here. For freight-Ton miles. 5.33,638.
flown thev get hardly eight lakhs of
runass; Amereas for air mails. for
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6,31,724 Ton miles flown 18} lakhs of
rupees.

Shri Raj Bahadur: On a point of
personal explanation, Sir, that was in
a different context. The point made
was that we allowed them to carry air
mails only with a view to subsidise
them. That was not wholly so. That
was for the speedy and expeditious
transport of air mails also.

Mr. Chairman: The hon. Member
may be short; the Minister wants to
speak very soon.

Shri Vittal Rao: In any case, it has
been subsidised. One more thing. They
are going to get compensation. They
got a lot of profit in many ways. For
example, they insured their aircraft
and other things. These people who
are running the air services had their
own interest in the insurance com-

panies. So, they were greatly pro-
ﬁted They are not going to lose if
we say that the compensation should
be decided by a Committee constituted
of experts and after full consultation
with the employees who will be able
to give us ins and outs of the in-
dustry. Then only we can arrive at
the proper compensation to be given.

I wanted to say some thing more but
I have not got the time. Why this
fear of nationalisation? There have
been, for example, men like Sir Guru-
nathh Bewoor, who was one of the
Managing Directors of the Air India
International. Then you have got
Mr. Bakhle in one of the Companies.
They were people who had Government
experience; they went there and they
gave their experience and these ser-
vices were run. Why should we
hesitate to nationalise? It is probably
due to our Government’s predelic-
tion to those classes.

[MR. DEPUTY-SPEAKER in the Chair]

Shri Jagjivan Ram: It gave me great
pleasure to see that the Bill has been
welcomed from all sides of the House.
If there have been some discordant
notes here and there, that was also I
presume with a view to see that when
we assume this responsibility, we dis-
charge it properly. It is rather too
late in the day to discuss why this in-
dustry should be nationalised. Even
those hon. Members who have agreed
that the industry should be nationalis-
ed have posed a question whether this
is the opportune time for its nationa-
lisation or not. or whether it deserves
the priority which is gwen in compari.
son with the other pressing needs of the
cointry. One hon. friend went to the
extent of saying that because it is a
losing industry, because the Govern-
ment knows it is a losing industry, it

21 APRIL 1953

Air Corporations Bill 4788

should not be nationalised. That argu-
ment might apply to that type of indus-
try which might be engaged in producing
some unimportant kind of consumer
goods. But, we cannot apply it to this in-
dustry. It is not an industry which we
can see as a silent spectator losing day
by day and ultimately going to the
dogs. It is not to be logked at from.
thee point of view that this service pro-
vides some luxury to the aristocratic
classes of the country, but it has to be
looked from this angle as well that it is
a service which has got to be main-
tained in the interests of the defences
of the country, in the interests of the
maintenance of law and order in the
country, in the interests of supply of
goods and services in cases of emer-
gency and natural calamities.

a3 MfFg I : I ET HY
g & fod ge@ & a1 Iws fou
qN T AT W@ THS & |

Shri Jagjivan Ram: I am not yield-
ing, Sir.

Mr. Deputy-Speaker: Let us hear the
Minister.

Shri Jagjivan Ram: Then. I have not
looked at my hon. friend Seth Govind
Das as yet. He refers to a question of
priority. I will look at that and take
notice of him a little later.

It is very difficult, human nature as
it is, to break away from a status quo.
And. whenever any proposal comes,
which wants to break away from the
status quo, persons who are advan

in life, persons who are advanced in
their way of thinking, persons who have
formed some sort of set ideas, it i very
difficult for them willingly to fall in
line with the change.

Seth Govind Das: After which age?

Shri Syamnandan Sahaya: Whose
knowledge is rooted in antiquitv.

Ch. Ranbir Singh (Rohtak): About.
the age, say after 50

Shri Jagjivan Ram: When it is not
agreeable with their temperament to
break away from the status quo, they
bring forward a number of pleas.

Dr. S. P. Mookerjee: Like continuance
of a separate Air India International.

Shri Jagjivan Ram: I will come to
my hon. friend a little later. If he
will have some patience, he will hear
me on that point also.
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So, one question that has been raised
is about priority: whether this is the
opportune time. Another question is:
why should we take over a losing con-
cern? Now, as regards the question of
the opportune time, would my hon.
friends wait for some time and see that
we liquidate the air services and the
air transport in our country, and then,
ohce again start from scratch and in-
vest more money? I do not think that
would be the wiser course. This is the
most opportune time when we have to
replace our aircraft. At least we have
to place the order for the replacement
of these aircraft. We have to take a
quick decision in this matter. We are
not manufacturing our own aircraft in
this country. That will be a happy day
indeed for our country when we will
manufacture our own aircraft, But
that will take some time. The condi-
tion in the world today is such that
even if we place the order today, it
takes years before we get the aircraft.
So. we have to take a quick decision.
There is no question of priority here,
and if hon. Members will devote a little
of their attention, they will agree that
it cannot brook any further delay and
this industry has to be nationalised im-
mediately.

I was rather amazed when friends
from that side asked: why not have
complete nationalisation? Perhaps, they
have been accustomed to slogans only.
(Shri Vittal Rao: Yes.) I do not know
whether they know what nationalisa-
tion is, or not. If this is not nationa-
lisation, then what is nationalisation?
Is only a slogan nationalisation? I do
not know what nationalisation is_ if
this is not nationalisation. (Shri
Nambiar: Why should there be this
Corporation then?) Where is the
private interest in it? If my hon,
friend will be a little patient, which
he is not usually, he will see the point.
What is the difference? Where is the
private interest in it? Are we going
to allow any private individuals to
subscribe to the capital of this Cor-
poration or undertaking? Is the capital
not entirely subscribed by Govern-
ment? If we take any non-official in
the Corporation, has he got any
interest in the profit or loss of the in-
dustry? I am afraid my hon. friends
have not cared to go through the Bill.
They have been carried away by the
slogan of nationalisation that they
always raise. (Shri Vittal Rao: What
a reply.) If this is not nationalisa-
tion, then I say that they have not
understood what nationalisation means,
and I would request them in all
humility and earnestness to try to
understand whether this is nationali-
sation or not. I do not want to labour
this point any more.
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Now, I come to this question: why
a Corporation? What is the harm if
there is npt a Corporation? That is
the question posed. They say: why
not run it just like the Railway
Board? Or, why not run it depart-
mentally? Why not put the Secretary
of the Communications Ministry in
charge of this undertaking?

Shrimati Renu Chakravartty
(Basirhat): Or maybe yourself,

Shri Jagjivan Ram: Maybe. Why
not? If my Secretary is there, I am
there. Perhaps, the lady Member does
not know that Ministers function
through their Secretaries.

Seth Govind Das: How many things
can the Minister do?

Shri Jagjivan Ram: As I pointed
out earlier, during my opening speech
on this Bill, there are cewain advan-
tages in managing these undertakings
through.Corporatlons. We have been
progressively assuming responsibilities
of several undertakings, and we have
been following two pattterns—either
managing them departmentally or
through limited companies, We have
found certain difficulties, in both of
them. Now we are trying to develop
a pattern for the management of all
governmental undertakings which is
likely to stay ultimately and that is
the pattern of statutory Corporations,
where the Corporations, subject to
statutory control and direction of the
Government, will have comparatively
more freedom in the management’ of
their business. Those who have the
slightest knowledge of the working of
business concerns will agree that busi-
ness management requires greater
freedom than what we have in our
Government departments. Of course
there should be enough of control by
the Government. It should be seen
that in matters of policy and broader
details we can issue instructions and
directions to the corporation, we exer-
cise enough of vigilance and control
to see that its funds and finances are
not being wasted. Subject to such
controls a fair measure of freedom
will have to be given to these corpora-
tions so that the business can be
managed efficiently and without anv
hindrance and impediments. That is
why we have decided upon these
Corporations. But I fail to under-
stadf their criticism and T still hold
that it is cent per cent. nationalisation
—unalloyed nationalisation. if you
like to call it.

A number of minor points have
been raised, But the two very im-
portant ponts which have been
raised by quite a number of hon.
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Members of this House were regard-
ing the principle of compensation and
on the question whether there should
be only one Corporation or whether
there should be two Corporations. I
will come to them a bit later.

Comparison has been made with
the Railways and it is asked: why not
manage it exactly as the Railway
Board? To that point I think I have
given a reply briefly.

The other question was about effi-
ciency. Many Members have alluded
to the lack of efficiency or lack of
honesty in the railway departments.
I am not here to speak on behalf of
the Railway Ministry. But I would
only like to point out that it has been
admitted on all hands that the effi-
ciency and regularity of the railways
have tremendously increased since the
war years. There have been occasions
in this House also when Member after
Member has paid glowing tributes to
the Railway Minister for stepping up
the efficiency of the Railway adminis-
tration. But one thing I must say.
Any means of transport which
functions on the ground can afford for
some time to neglect the repairing or
overhauling of the machine but any
system which functions in the air can
do so not only at the risk of the
passengers but at the risk of the per-
sonnel engaged in it. Therefore, to
presume that the services or the
management will neglect the upkeep
of the aircraft is to presume a thing
which will go beyond human nature.
Nobody wants to risk his life himself
and our ground engineers or pilots, as
I have said yesterday, are a fine lot
of people. They will never fly with a
machine which is not properly main-
tained, which is not properly repaired
or the worn-out parts of which are not
properly replaced. I am saying these
things because even if there is some
slackness on the part of the manage-
ment. those who are directly in charge
of those machines will not allow the
repairs or replacements to suffer even
for a moment. So. the comparison in
that respect withr the railway or with
the road transport or I will say even
witlé the river transport does not hold
good.

My friend. Mr. Alva said thag; we
have enumerated quite a number of
functions for the Corporations but the
production of aircraft has not been
enumerated there. 1 may point out to
him that Hindustan Aircraft is already
engaged in that work and we do not
want to duplicate that. A Government
undertaking has already taken that
work and let us hope and see that our
experts in the H.AL. will expedite the
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production of our own aircraft in that
factory.

My friend, Mr. Sodhia perhaps. has
raised the point that we are going to
sink this money in this Corporation and
what return Government is likely to
get? Perhaps he is not aware that ;{x
all the nationalised undertakings which
we are managing as private limited
companies or Corporations, our inten-
tion is to charge income-tax from them
as from private industry. Apart from
that, we will be charging interest at
tlllse usual rates from the Corporation
also.

Seth Govind Das: If there is a
loss?

Shri Jagjivan Ram: It will be written
off.

Dr. S. P. Mookerjee: If the Finance
Minister agrees.

Shri Jagjivan Ram: When we find
that there is going to be no profit at all
—of course, it is a sort of a public
utility service—we have to consider
whether to write it off or not but if,
in a particular year, there is loss—if
such a contingency should arise which
I hope will not—it will be carried for-
ward and the Corporation will have to
pay it. We are bound to make profit
though our motive is not to make profit.
Our motive is to give best service. As
I said yesterday, in all these public
utility services, our efforts would be to
see that the services should not be a
burden on the public exchequer. It
should not be a burden on the tax-
payer but it should earn its way.

Dr. S. P. Mookerjee: It should con-
tribute income-tax also.

Shri Jagjivan Ram: Of course, it will.
The question has been raised that as
soon as Government takes over any
commercial undertaking, it is bound to
go down and my friend Seth Govind
Das tried to fall in line with Dr.
Jaisoorya. I think it was a strange
thing_when Seth Govind Das tried to
corroborate......

Seth Govind Das: I only said that I
did not agree withr him.

Shri Jagjivan Ram: ...... Dr. Jaisoorya.
When he named Tulsidas I thought he
was referring to my friend Mr. Tulsidas
Kilachand. But. he meant Tulsidas,
the writer of the Ramayan, and quoted
a couplet from there.

Dr. S. P. Mookerjee: He was think-
ing of the Pushpaka viman.

Shri Jagjivan Ram: He quoted:
“3fe frfc s &g EwaT,
o9 & m oS g o

But, my friend forgot another
couplet.
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Seth Govind Das: I did not agree
with him.

Dr. S. P. Mookerjee: Let us have the
-couplet.

Shri Jagjivan Ram: I said, he forgot
another couplet which follows very
.soon:

«fify gt afe &% i a&m,
wfg 7 oy afa g fadney 1
Seth Govind Das: You lrave made it
.all right.

Mr, Deputy-Speaker: Hon. Members
would like to know the meaning.

Shri Jagjivan Ram: I am coming to
that. It is not that every mountain on
which Hanuman climbed, went down.
It did when he so desired. When he
had to prepare to defeat Ravana, when
he had to prepare himself to conquer
.evil forces, he just climbed up a moun-
tain and surveyed Lanka, the capital
of Ravana. That mountain did not go
down, did not sink. It provided a
base for him to fight evil forces. I
wish Seth Govind Das had remembered
this couplet.

Seth Govind Das: I fully agree with
you.

Shri Jagjivan Ram: I am presenting
this couplet not only to my hon. friend
Seth Govind Das, but also to my hon.
friend Dr. Jaisoorya and say that this
will be the base to fight the elements
which have up till now brought dis-
repute to the Government. We will
show that we can manage efficiently
and make it a success. ’

Dr. S. P. Mookerjee: The Bill is the
mountain and the Government is
‘Hanuman here.

Shri Jagjivan Ram: My hon. frienc
may presume himself to be the moun-
tain.

Seth Govind Das: On a point of
personal explanation, Sir.

Mr. Deputy-Speaker: The hon.
Minister is not giving way.
% Mfgx T8 : 99 &Y FaT T,
& guear § SER WA A o ¥
Fq sfgommr A gmmAT)  ITRY
STagd F AT JEHRIG A F FT
& sttt &, F T Fer A1, O F A
§ sena T g, & T 75 W Fwrany
Shri Jagjivan Ram: I am glad, Sir.

i will go a step further. Apprehen-
sions have been exvoressed that as soou

'
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as this service is nationalised, there
will be a tendency to raise the rates
of fares and freight, that the number
of frequencies may be curtailed, that
efficiency may go down, etc. I can
only assure them that it will be our
earnest endeavour to see, unless some
abnormal circumstances arise which
are entirely beyond our control, tirat
the rates of fares and freights are not
raised, that frequencies, instead of
being curtailed are increased and that
efficiency is increased. In the matter
of nationalisation, I would go a step
further and say that even if after
nationalisation. there is a likelihood of
efficiency suffering sligitly, it is
worth trying as a great social measure.

Then, I come to the question of em-
ployees.

Shrimati Renu Chakravartty: What
about having two Corporations?

Shri Jagjivan Ram: I will come to
that.

About the employees, apprehensions
have been expressed and naturally too,
that after the integration of the air
companies, there is a likelihood of a
certain ca{egqry of staff being surplus
to the requirements of the Corpora-
tions. Then, an apprehension has also
been expressed that whatever assur-
ance has been given will not be ful-
filed. I want to make it clear what
assurances have been given, The pro-
vision in the Bill and the statements
which I have made on more than one
occasion are to the effect that our in-
tention .is that the Corporation takes
over these companies as going con-
cerns. And when the Corporation takes
over these companies as going concerns
on an appointed date, in order that
there is no dislocation in the services,
we take over all the employees of those
companies. So, on the day the Cor-
poration takes over from the com-
panies, there is no retrenchment. But
after taking over, ti# Corporation will
have to integrate all tlre companies,
they will have to integrate the staff as
well, and after the process is completed
—it may take six months; it may take
nine months, it may take even lorger
—it may be found that certain cate-
gories of staff are surplus to the
requirements of the Corporation. Now,
if the Corporation is to run economic-
ally, if it is to maintain a reasonable
rate of fare and freight, if it is to main-
tain efficiency as well, nobody will
advise that the Corporation should
carry on with a staff surplus to its
requirements. There are however, two
alternatives: either we retrenchr the
staff surplus to the requirements of
the Corporation, or we find some addi-
tional avenues of emplayment for
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them. I will be the last person to
follow the first alternative. I will try
my utmost to expand the activities of
the Corporation in order to absorb the
staff which is found surplus to the
requirements of the existing routes.
That is the one assurance I can hold
out at present, Expand we will have
to, and we will have to run new routes.
We will have, in course of time, and
as early as possible, to run a number
of feeder services to connect even
centres of lesser importance with our
trunk routes. We will havé to increase
the activities of our workshops so far
as repairs and manufacture of smali
parts of aircrafts are concerned, and
we will try by increasing the activi-
ties of the Corporation to absorb the
staff that may be found surplus to our
requirements. As I have said, it pricks
one’s conscience in the present state of
our society when we have to throw
anybody on tlre streets. And I will try
my best to see that those who are found
surplus to the requirements are
absorbed either by expanding the acti-
vities of the Corporation or in some
other governmental activities or under-
takings.

Mrs. Renu Chakravartty raised—
perhaps she or somebody else—the
point: what about the awards given by
the tribunals in respect of the em-
ployees in certain companies? As I
have said, we are taking over these
companies as going concerns and we
do inherit those awards also. So. the
Corporation will inherit the liabilities
or privileges of those awards of the
tribunals.

My friend Dr, Satyanarain Sinha,
and of course, Mr. Alva also, raised
the question of the Curtiss Commandos.
My friend Mr. Alva raised many other
things whichr concern directly che
Defence Ministry, and not the Com-
munications Ministry. So I will not
take notice of those points.

1 PM.
L J
Shri B. Das | (Jaipur-Keonjher): I
hope the Defence Ministry will take
notice of them.

Shri Jagjivan Ram: About the Curtiss
Commandos, perhaps, as you are also

Shri B. Das: Will you pass it over to
the Defence Ministry to take action on
them?

Shri K. K. Basu (Diamond Harbour):
You communicate to them.

Shri Jagjivan Ram: The Curtiss Com~
mandos have a long-drawn-out history,
and perhaps you are aware of their
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position. In recent times, it has been.
examined on more than one occasion,
whether it can be utilised by the
Defence Ministry or the Communica-
tions Ministry. Up till now, the Com-
munications Ministry did not directly
possess aircraft, excepting a few which
are necessary for our training centre.
On all the occasions when this ques-
tion was examined, it was found that
they were not required by the Defer.ce
Ministry, and the Communications
Ministry was not in need of aircrafts.
Apart from that, the question was
examined whether it will be economica!
to get these aircrafts repaired and run
them. In the first place, I am not an
expert. So, we have to go by the-
advice we get from our experts, We
are_told that all these aircrafts are not
fit for passenger traffic, and that they
can be utilised only for freight service.

Shri Joachim Alva (Kanara): The:
flew over the China hump during thz
last war,

Shri Jagjivan Ram: As I have said,
we have to go not by the advice of
my hon, friend Mr. Alva, but by the
advice of the experts.

Shri Vittal Rao: Who are those
experts? Can we have a list of those
experts?

Shri Jagjivan Ram: And this
opinion is not held by our own experts
only, but by experts who came f{rom
outside the country also. It is the.
advice of the experts that these air.
crafts are not fit for passenger traffic,.
and that they can be utilised only for-
frelghtex_- service. They are about 70,
and their bogk value, perhaps as you
are aware, Sir, is rupees seven and a
half crores. There is a large number
of parts also. I understand their
book value is rupees two and a half
crores, but that is only the book
value. On one occasion,—again I
say, you are aware Sir,—there wag an
offer of Rs. 50,000 for all these air-
crafts, and spare parts.

Mr. Deputy-Speaker: Rs. 35 lakhs.

Shri Jagjivan Ram: It was Rs. 50,000
at the initial stages. Then it came to
Rs. 35 lakhs, but then again, ‘he con-
tract did not materialise. Again, a
few months back, when world tenders
were invited, no tender was given by
any party, and the only tender which
came, came perhaps after the expiry
of the appointed date. On that
occasion also, I got this question
examined by the experts of the Civil
Aviation Department. Then also, I
was advised that we are not interest-
ed in these aircraft, I rang up my
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friend the Minister of Works, Housing
and Supply on another occasion and
requested him to delay the disposal of
these things till I had the question
thoroughly examined. After I received
the advice of my experts, I said ‘You
can go ahead’. We were afraid more-
over that if we delayed the matter,
we may not get even that amount.
Again, a few days ago, some
Members of Parliament brought this
matter to my notice, and said
‘Can we not take these planes
and get them renovated and recondi-
tioned so that they may be used by
the Corporations?’. It is too early for
us to decide whether all these ‘planes’
will be required by the Corporations
or not. ‘After the amalgamation of
the companies and integration of the
services and routes, my idea is that we
will have quite a number of Dakotas
which will be surplus to our require-
ments and which we can utilise even
for freighter servicee. But all the
same what I can say on the present
occasion is this ...

Shri Syamnandan Sahaya: Or ex-
panding lines.

Shri Jagjivan Ram: I have already
got a note from my friend, the Deputy
Minister of Works, Housing and Sup-
ply. Within the next two or three days
I will get it further examined and if
we find that we can advantageously
utilise these aircraft after they have
been repaired, we will do the needful
in the matter.

Shri Joachim Alva: Is not the price
of these Curtiss Commandos three or
four times outside this country?

Shri Jagjivan Ram: I do not want to
go into great detail about this question,

but if my friend, Mr. Alva, has some -

curiosity, I can satisfy it. I have got
enough of information on this point.
We must not forget that these are very
old type of aircraft which™ are not
being manufactured now. I am told if
we want any spares and stores, we
cannot approach certain firms or
manufactures and indent these from
them, but we will have to hunt
out throughout the whole of
America to find spares and stores.
We have some  spares with us
also. So there are some obvious
difficulties. My friend says that they
fetch very good price. Well, the proof
of that is that we invited tenders on
a world-wide basis and till the appoint-
ed date there was not a single tender
for these spares and aircraft. Tlat
proves how much they are in demand
in the world. But all the same, as
I said, I will get this question further
examined and do the needful in the
matter.

Then a few Members raised the
question as to why we should leave
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non-scheduled operations in private
hands. They are perhaps apprehensive

_that this may be a channel through

whickr the custom of the Corporation.
or the scheduled services may be
affected. There should be no_gppre-
hension on that point because even
if you allow private operators to
operate non-scheduled services, it
does not preclude the Corporation from
undertaking non-schreduled operations.
Wherever the Corporation will find.
that we are in a position, or it will be
advantageous for the Corporation, to-
undertake non-scheduled or charter
operations, it will do so. Thus there-
is no question of our revenue being.
affected, because usually we db not
allow any large number of charter
flights between any two points on
which there is a scheduled service
or on which the Corporation will be-
running a regular service. The charter
flights will be mostly between points
which there is no regular service of
the Corporation. Even there my idea.
is that the Corporation will have to
engage itself greater and greater in
nfosn-scheduled or charter operations.
also.

Now, I come to the question of
compensation. There have been two-
sets of opinion. One is that we have
been very generous and liberal; the
other is that we are not even fair and
it cannot be said that it is compensa-
tion, I may tell you, Sir, that during
all these times that we have considered
this question of principle of compensa-
tion,—I mean with my friend, the-
Finance Minister—we have been very
careful in the matter to see that we
are fair. We determine principles of
compensation in such a way that it
will not produce serious adverse-
repercussions on future investments in
private industry. That has been one
consideration also. But due to that
consideration, we have neither been
generous nor tried to pay something
more than what the companies:
deserve on the basis of their assets.

My friend has raised the question
that these aircraft were purchased
from the disposals at a very cheap
rate. But my friend forgets that that
very cheap rate is going to be taken
into consideration while assessing com-
pensation for those aircraft. We are-
not taking market value into cousi-
deration. If an aircraft was purchased
for, say, Rs. 40,000 and Rs. 60,000 were-
spent in reconditioning it and making
it ‘filyable’, only these two things will"
be taken into consideration_ while
determining the compensation or. price
of the aircraft today. So it does nor
matter if they were purchased very
cheap. Their value wil] be assessed"
today on the basis of that price which
was paid by thre company. The whole
principle involved in this question is.
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[Shri Jagjivan Ram]
that a person has spent something out
of his pocket, he has enjoyed the fruits
.of it to some extent and ......

Shri Vittal Rao: To a great extent.

Shri Jagjivan Ram: Whatever it
may be. Then there is reduction in its
value in the shape of depreciation. We
find out what is the remainder and
we pay for that. That is the principle
that we have adopted and we felt that
we tried to be fair, not to be unfair;
.but we have not tried to go out of our
way to prove that we are generous
to them. I do not want to say any-
thing more on this point, because if the
Members will go into detail, they will
find in the schedule that we are not
trying to pay more. Seth Govind Das
raised the question that we should pay
the market value. 1 do not agree with
‘him. We cannot pay the market vaiue
of the assets; we can proceed only ¢n
the basis of what amount one has
spent in acquiring a particular asset,
what has been the reasonable depre-
.ciation in that asset and what is the
residuary value of that asset, and we
‘pay that residuary value.

Seth Govind Das: Suppose today it
has become absolutely useless; then
also will you pay?

Shri Jagjivan Ram: Then, it will not
deserve anything. If it is absolutely
useless, then it will have scrap value.

Shri Syamnandan Sahaya: There is
even scrap value here.

shri Jagjivan Ram: There is provi-
sion for that.

Shrimati Renu Chakravartty said
that on this basis an aircraft even in
a period of 20 years will not be
reduced to zero. Perhaps, she will
calculate once more and find out that
it is not so.

We have, of course, provided some-
thing for those engines and air frames
which have been renewed and made
air-worthy recently. Unless we p;ovxde
some incentive for the companies, a
good number of aircraft engines will go
out of order and when the Corporation
takes over these things, we will find
that we have to make a large number
.of engines and air frames air-worthy
and we will have to spend a_laige
amount and it wil] take time, There-
fore, we have provided some amouht
as an incentive, so that when we take
over the engines and aircraft, we find
that they are air-worthy and we start
-operating them.

Then many questions have been
raised as to why there should be two
~Corporations.
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_Dr. S. P. Mookerjee: Two Corpora-
tions will take two minutes.

Shri Jagjivan Ram: It will take two
minutes. In other countries also, it has
been mostly the practice to run inter-
nal services by a separate Corporation
and external services by a separate
Corporation or company, or whatever
it may be. Our pattern is mostly like
Australia where there are also two
separate Corporations to run the inter-
nal and external services. It lras been
said that in that case the expendi-
ture will increase. I do concede that
the expenditure will increase to some
extent. When I say to some extent. I
say that it will be, compared to the
assets and services involved, not a
very appreciable amount. If I may
give an indication, we got this point
examined in great detail and we
found that if we had two Corporations
instead of one, the expenditure would
go up by rupees six lakhs more. The
extra expenditure would be of that
order if we had two Corporations. Now,
that is not a consideration which
should deter one from having a
separate Corporation for the external
services. I do not want to repeat the
arguments which I advanced yester-
day and whiclr have been repeated
today by some other hon. Members,
but I would like the House to appre-
ciate only this point, that in the
external services, we have to main-
tain a certain standard and a certain
reputation, because we have to compete -
with other nations as well and com-
pete with airlines belonging to other
countries,

Shrimati Renu Chakravartty said
that there would be a split among the
workers. I could not follow exactly
what she meant by that. She also
said: the international service will be
a profitable one and the internal one
will be a losing one. I do not know
how and I do not know, further, why
the internal service should be a losing
concern for all times to come.

Shrimati Renu Chakravartty: I did
not say “for all times to come”.

Shri Jagjivan Ram: Maybe for a
year or two.

Shrimati Renu
Exactly.

Chakravartty:

Shri Jagjivan Ram: It may be so
even knowingly because we will have
to start certain routes in the country
that we know from the very beginning
are not economic routes. In that case,
the internal air Corporation may lose
for some time. By having both these
bodies together, it is said that the profit
made by the international air Corpora-
tion may be used for making good the
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loss incurred by the internal air Cor-
poration. That should not be the con-
sideration. I am convinced and I still
hold that in the interests of both the
Corporations, in the interests of the
early expansion of the activities of the
internal Corporation, so that it may
devote more and more time and atten-
tion to the development of new route
patterns and to the development of
new stations and to the opening out of
new feeder lines etc., in the interests
of all these things, the internal Cor-
poration should be kept aloof from tige
international Corporation. and the
international Corporation should not be
mingled with the internal Corporation.
Both should be allowed to function
separately, so that they can function
efficiently and the international Cor-
poration may maintain the reputation
and name that it has earned for the
country.

Shri Vittal Rao: H
freedom Traffic? ow about fifth

Shri Jagjivan Ram: About this
freedom of air traffic, I think Mr.
Alva who raised that point was work-
ing under some misapprehension. No
foreign airlines are allowed to carry
passengers between any two points
in the country.

The question has been raised as to
why there should be a Transport
Council and an Advisory Committee.
In one sentence, I may answer that

oint. The Transport Council will

to advise the Government and the
Advisory Committee will be to advise
the Corporations. The Labour Re-
lations Committee, as is obvious, will
be to promote good relations between
the authorities of the Corporation and
the employees of the Corporation.

I think I have tried to deal with all
the points that have been raised here.
There are a number of points of a
minor nature regarding the qualifica-
tions of the Directors etc. -We will
consider them in the Select Com-
mittee and try to make improve-
ments.

An Hon. Member: And the taking
over of landing grounds.

Shri Jagjivan Ram: All these will
be considered in the Select Com-
mittee.

With these words, I commend the
motion to the House.

Shri Joachim Alva: May I seek
only one clarification from the hon.
Minister? Is it the intention of the
Government to appoint Directors
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from the ranks of the workers who
are running these airlines for us?
Shri Jagjivan Ram: No. That is.
not the intention at present. My in-
tention has been made quite clear,
namely, that I will have on the
Board of Directors a member who
has some experience of labour
matters and who has sympathy for
labour, but I am not 1iomg to take a
representative of workers as such.

Shri Joachim Alva: Not even of
the pilots and other workmen?

Shri Jagjivan Ram: No.

‘With your permission, Sir, I have-
to suggest a few additional names
for the Select Committee. I wish to
add the following names:

Shrimati Vijaya Lakshmi Pandit;
Shrimati Sushama Sen;

Shrimati Renu Chakravartty;
and
Shri Sarangadhar Das.

Mr. Deputy-Speaker: I shall put
the motion to the House. I hope
that the additional names suggested
ar}(le ) acceptable to the House as a
whole.

Hon. Members: Oh, yes. \

. Mr. Deputy-Speaker: The question
is:
“That the Bill to provide for
the establishment of Air Cor-
porations, to facilitate the acqui-
sition by the Air Corporations of
undertakings belonging to cer-
tain existing air companies and
ggnerally to make further and
tter provisions for the opera-
tion of air transport services, be
referred to a Select Committee
consisting of Pandit Thakurdas.
Bhargava, Shri N. Somana, Shri
N. P. Nathwani, Pandit Munish-
war Dutt  Upadhyay, Shri
Venkatesh Narayan Tivary, Shri.
C. D. Pande, Shri Mathura
Prasad _Mishra, Shri_Banarsi
Prasad Jhunjhunwala, Shri Satis
Chandra Samanta, Shri Rohini
Kumar Chaudhuri, Shri
Ghamandi Lal Bansal, Sardar
Amar Singh Saigal, Shri Yesh-
wantrao  Martandrao Mukne,
Shri M. Muthukrishnan, Shri
T. N. Viswanatha Reddy, Shri
C. P. Matthen, Shri H. Sidda-
nanjappa, Shri Pannalal R.
Kaushi?(, Shri Nityanand
Kanungo, Shri Vaijnath Maho-
daya, Shri V. B. Gandhi,. Shri
Shivram Ranﬁo Rane, Shri Jaipal
Singh, Shri K. Ananda Nambiar,
Dr. Syama Prasad Mookerjge,
Shri Girraj Saran Singh, 1
Rayasam Seshagiri Rao, Shri
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[Mr. Deputy-Speaker] Mover, with instructions
report by the 30th April, 1953. "

M. S. Gurupadaswamy, Shri K. A. The motion was adopted.
Damodara Menon, Sardar Hukam Mr. Deputy-Speaker: I have to
Singh, Shri S. V. L. Narasitban, appoint a Chairman for this Com-
Shri Radha Raman, Shrimati mittee. Pandit Thakurdas Bhargava
Vijaya Lakshmi Pandit, Shrimati will be the Chairman.

Sushama Sen, Shrimati Renu The House then adjourned till a

Chakravartty, Shri Sarangadhar Quarter Past Ei
ght of the Clock on
Das, Shri Raj Bahadur and the Wednesday, the 22nd April, 1953.
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